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LOK SAEIHA

Friday, the 15th June, 1962(Jgaistha
25, 1884 (Saka)

The Lok Sabha met at Eleven of the
Clock.

| Mir. SPEAKER in the Chair|

ORAL ANSWERS TO QUESTIONS

Camera Factory at Durgapur

[ Shri Subodh Hansda:
*1465. Shri S. C. Samanta:
| Shri Shree Narayan Das,

Will the Minister of Commerce and
Industry be pleased 1o state:

(a) the progress made Dby the
National Instruments Lid. for  the
establishment of a factory to manu-
facture cameras of Durgapur, West
Bengal, in collaboration with .
Japanese firm: and

{b) whethcr any date has been fixed
for the completion of the project?

The Minister of Indusiry in the Min-
istry of Commerce and Industry (Shri
Kanungo): (a) The draft agreement
with the Japanese firm, Messr<
Nippon Kogaku Co. has been signed
and a contract for the supply of part
of the equipment at the cost of Rs. 9-2
lakhs has been entered intu with
Messrs, Mitsubishi Shoji [(aisha Ltd.

(b) No, Sir. However, it is hoped
that production would start from the
third quarter of 1963,

Bhri Subodh Hansda: May I know
what type of cameras would be manu-
factured in this factory: whetner they
would be motion picture cameras or
ordinary type of cameras®
62 (Ai) LSD—1,

10742
Shri Kanungo: In the first instance,
it will be ordinary cameras.

Shri Subodh Hansda: May [ know
what percentapge of indigenous mater-
ial will he used in the manufacture of
these cameras

Shri Kanungo: When e pro-
gramme is through all of it wiil  be
indigenous,

Shri Subedh Hansda: Muy I know
what would be the annual turget of
production in this factory?

Shri Kanungo: 1 cannot say it in
detail now,

Central Training Instituty for
Workers

*1467. Shrl K, N. Pande;: Will the
Minister of Labour and Employment
be pleased to state when Govcrnment
propose to establish Centrai Training
Institute for workers' education and
training?

The Minister of Labour in the Minls-
try of Labour and Employment (Shri
Hathi): The Central Board for Wor-
kers" Education has agreed to set up a
Central Training Institute for training
teachery for the cducatinn of workers.
Details of the institute are being
worked out.

Shri K. N. Pande: May 1 know
what will be the syllahus and the
duration of this training?

Shri Hathi: The scheme is being
worked out. But the schzme is, as the
hon. Member knows, tn give traming
to the teachers in the method of train-
ing. The syllabus and the course of
training are being worked out.

8hri Warlor: May 1 know whether
these trainees are selected from the
trade union organisations or according
to the recommendations of the trade
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union organisations? How is the sei-
ection being done?

Shri Hathi; No. They are not yet
selected. This is going to be an in-
stitution for teaching teacher.adminis-
trators in the art of taachirz. Actlual-
ly, it is gomething lixe "Bachelor of
Teaching” or “B.T.” as we call it. I
is for this purpose. Tha institute has
not yet started functioning.

WY W : FT UG WG FZET H WY
FA fFaT AT M FA4T OF & TG
faset ¥ Ty mgarr ¢

Shri Hathi: May be in Bumbay.

Shri Tridib Kumar Chaudhuri: May
I know whether this will be more or
less on the lines of tho teacliers’ train-
ing institutes run under the Ministry
in different States; if so, may T know
what would be the special function of
this Central Institute?

Shri Hathi: Thut is & vary natural
question. This is going to be an In-
stitute for teaching those persons who
are to be incharge of teaching the
workers—that is, trainers in ihe art of
teaching.

Shri Sham Lal Saraf: May I know
whether  this teaching will include
educating workers in labour union
laws plus labour welfare scheme?

Shri Hathi: Exactly so. They w:ll
be taught the philosophy of trade
unions, labour laws and alse the art
of teaching, how to teach these things
to the workers.

Shri Bhagwat Jha Azad: May I
know what is going to be -ha  likely
strength of the trainers that are goine
to be taken in this insti‘ute?

Shri Hathi: We have not yel de-
cided upon the strength of these tca-
chers.

Shri Basumatari: May 1 know ihie
education required for hese traine=z?

8hrli Hathi; The educalional quali-
fication requireq for these trainers wiil
be that they should be graduates, they
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should have some dip'ema fromi the
social institutes under the various uni-
versities and some expericnce in the
field of labour.

ot JereaTe WTER : g FNA FH
T grm ?

Shri Hathi: That is no. yet dicided.
The scheme is being worked oul.

European Common Market

+
J Shri P. R. Chakraverti:
*146%. Shri Raghunath Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have maae
any assessment as to how ibe cxport
market of India has bean affected by
the operation of European Comimon
Market;

(b) if so the financial losses or gains
that are involved;

(¢y whether attemn's  have becn
made to secure favourahle teems [roin
the Buropean Common Murkel group
on reciprocal basis; and

(d) whether Government have taken
steps to compensate thz loss of 1ne
export market that may have {ollow-
ed from the operation of the Furovpean
Common Market by necotiaticon with
non-European-Common-Market coun-
tries?

The Minister of Internutional Trade
in the Ministry of Commerce and Io-
dustry {Shrij Manubhai Shah): ia) and
(b). In the first two years after the
European Common Market canwe  into
oxistence i.e., in 1958 and 1959, exports
from India to the ECM. countrics
which were already low, declined  to
Rs. 39 crores and Rs. 48 crores res-
pectively as compared wiih Re 49
crores in 1957. They, however., re-
covercd Rs. 49 crores in 1960 and
Rs. 55 crores in 1961. The common.
externa] tariff is being applied to third
countries only by stages and will not
be fully operative until 1970.
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(c) Yes Sir. India is having iariff
negotiationg with the E.C.M. countries
under the auspices of the GATT.
These negotiations are in progress.

(d) The Government ¢f India bhave
entered into trade agreements with
severa] countries ang havz taken pther
measures to promote exporis in gen-
eral. We are also hopeful that the
negotiations between the UK. and the
E.C M. countries regarding U.K's. entry
into the E.C.M, will resuit not only in
avoiding damage to onr existing trade
but would facilitate Indian exports
getting increasing share in the imports
of the enlarged European Comrnunity.

Shri P. R. Chakraverti: Whut is the
reaction of the Govarament to the
statement made in Brussels by Signr.
Roberto Ducci, Chairman of ihe De-
puties, which says that at somwe rtage
the ECM countries will have a  com-
prehensive trade agrecmert with
India, Pakistan and Cevlon?

Shri Manubhai Shah: This has been
received only this morning. We are
awaiting the full transeript of the
statement made by Signr. Ttuberto
Ducci.

Shri P. R. Chakraverti: Has the
attention  of thp Governmert becn
drawn to the report from Bonn that
the Pakistan Minister of Industiries
has submitted a memoiondum o the
West German Ministry of Develop-
ment, explaining the elfect of British
entry into the ECM oa Pakistan and.
if 2o, whether Government have onbe
mitteq likewise their nwn memoran-
dum to the different heads of he
ECM  countries, nameiyv, Germany,
France and Ttaly?

Shri Manubhai Shah. Yes, Sir  Re-
garding the first part of the quecfion,
we have seen in the newspapers Siri
Khan's statement and hin represen-
tation thoueh, of course, wa did not
have the full documeat excep:  the
nress summary.  Their gland  scems
tn be more or less similar te nur stand.
As far as our approach to the  =ix
countries of the ECM is concerned. I
have had the privilege t0 lay a state-

JYAISTHA 2, 166¢ (SAKA)
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ment before the House only Lhe other
day.

st wge feg o @@ fegeam ¥
gUfqas w7 wwe e § adw
g & 98 Zo Fo AEIT A ft g7 Ak
¥ §aTg A1 s ?

ot waT g ¢ e ffaee
fogm avA wgMT & w9 T § | wa
# fady 3 FF AT FT GAE AA BT
HqATH AG B | EWTT ®I FT O
zfedse & w1 gurar gevee faw <
§ ¢ ¥9 &1 @A gU EW Fo Fo FWHIT
M fo o THo #T § ALHTL i TG
ATTHT FT W@ E

Shri D. C. Sharma: Has the  son.
Minister studied the stutement made
by Field Marshal Motogonmery saying
that the European Commncn Narket
scheme is not economic hut political
and it means the surrender of sovervi-
gnty to a bigger body and, if so. what
will be the stand of India?

Shri Manubhai Shah: We nave  al-
ways looked into every statement, on
this subject. Every economic group-
ing has its own political counter-part.
That is alsa taken into consideration.

Shrimati Renu Chakravartti: May [
know whether it is a fact that Shri
K. B. Lall, hag asked that the  Pi‘me
Minister should approach thc Ticads
of States and place hefure them  the
proposals which we have made (o the
six countries and, if so, when it s
going to take place?

Shri Manubhai Shah: This 13 oniv a
press report of what they think our
Ambassador talked with thwe  Prime
Minister. As far as our approach ;s
concerned, it is guite clearly known 1o
the House from the  scveral siste-
ments made here,  varinus auec
answered, the memorandum which we
have submitted tn the TTK. and  the
memoranda which we have submitted
fo the six countries of the Reome
Treatyv.

nins
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Shri Nath Pai: Since someo of he
members of the ECM are also mom-
bers of the Aid India Clun, has il been
brought to their notice that by *he
resirictive practices of the ECM and
their various tariffs what they give as
aid on the one hand is taken away by
the tariff restrictions on e other
hand?

Shri Manubhai Shah; What we bave
stated is in slightly  different terms
from what the hon. Member hoe stated.
We have stated that we are gratefu)
and we are appreciative of Jong-term
eredits given 1o this country by thoss
countries for our developrmiert pio-
jects, and it wil] very much dizable vs
in repayment if restrictive practices
are introduced as a result ¢f the Rome
Treaty. All those aspects have been
clearly brought out.

8hri Hem Barua: May I know wlie-
ther it is a fact that Dritain ha, poo-
posed to the ECM count:irs the neacii-
ation of some of the Commonwealth
countries and, if so, is it #a improve-
ment over the other pronosal  about
comprehensive agreements?

Shri Manubhai Shah: After il Hradds
ia & matter of commodity .tludies, their
quantam and tariffs. So, a general
approach will noy be possibl'a,  In our
detailed report which wve have recent-
ly made to them  com modity-wise,
what preferences the Commonwealih
countries are enjoying today, what the
structure of tariff should be on difTer-
ent commodities.  whivh corminodities
should enter into the zero tariff,  all
these have been mentioned.

Shri Tyagi; There is a stalement jn
the press today that the Commonwealth
countries are inclined to arrive  at
some agreements with India, Cevlon
and Pakistan regarding tradinyg in cer-
tain commodities free of cduty. How
far is it true?

Shri Manubhai Shah: Ferhap: ibe
hon. Member refers to the ECM coun-
tries and not to the Commonweaith
countries. The statement is an beha'f
of the ECM countries end, as T ans-
wered in reply to an earlicr guesticn,
we are awaitine the full transcript of
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the statement so that we can consider
ithe matter further.

Mr. Speaker: NexlL guestion

Shri Bade: Sir, 1 was standing up
every time to catch your eye.

Mr. Speaker: I am zorry if I did
not call him. Every hon. Member
cannct expect me to call him on every
question. Next guestion.

Employment for Agriculturists in
Madras State

1469, Shri Elayaperumal: Wil the
Minister of Planning e pleased o
state:

(a) whether projects are proposed o
be launched in Madras Stale for pro-
viding employment  to agriculturists
during the lean season with  Ceniral
Government aid;

(by if so, how maay and whatl are
the details of these schemes, and

(¢) the estimuated smplovinenty caopa-
vity to be found under the schemes
with particular referonce (o the tolal
number of agriculturists 19 he thrown
out of employment duving the  Jean
season?

The Deputy Minister in the Minisiry
of Labour and Employment and for
Planning (Shri C. R. Pattabhi Raman):
(a) to (c¢). A statement is laid on the
Table of the House.

STATEMENT

Two pilot projects for wrorks pro-
grammes for utilising rural manpower
were launched by the Government of
Madrag during the slack agricultural
season in 1960 at the instance of the
Government of India. Under the
second series, thirteen more pilot pro-
jects have been allotted to the Gov-
ernment of Madras to be taken up
during the slack agricultural scasons
in 1961-62 and 1962-63. Al} pilot pri.-
jects taken up under the first or second
series were financed fully by the Cen-
tre upto the end of the financial year
1961-62. From the financial year 1962-
63, the cost of the projects will be met
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by the Centre on the basis uf 50 per
cent. grant and 50 per cent. loan. The
cost of cach project is Rs. 2 lakhs dur-
ing the first phase (ie, the period
which begins in slack  agricultural
season of one financial ycar when the
projects are started and ends at the
close of the next financial vear)

2. The schemeg proposeg under the
pilot projects in Madras inciude ndnor
irrigation, village plantation, coniour
bunding, village roads, manufacture of
building materials, and soil conserva-
tion. The total estimated cost of all
the projects is Rs. 30 lakhs for the
period upto the end of the financial
year 1962-63. They arc expected Lo
provide employment to nearly 16,500
agricultural labourers for 100 davs a
year during agricultural slack scasons
in 1961-62 and 1962-43. The total
number of unemployved adricultusal
labourers during the lean season  is
being cstimated through a survey

Prices of Drugs

*1470. Shri M. K. Kumaran: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that in dougs
India ranks among the highest-priced
nations of the world:

(b) whether the attention of Govern-
ment has been drawn 1o the observa-
tions made by the Kefauver Com-
mittee of U.S.A. in this resard; and

{c) whether Government hove taken,
or propose to take, any steps to bring
down the prices of druys in India?

The Minister of Indusiry .n the Min-
istry of Commerce and Industry (Shri
Kanungo): (a) to (c). A statement is
laid on the Table of the House.

STATEMENT

Tha Government of India are gware
of the statement made by the Kefauver
Committee of US.A.  that in drugs
generally India ranks among the
nighest priced nations in the world
No survey of the international sale
prices of drugs has been made but the
prices of some of the drugs manufac-
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tured in India are high compared to
the c.if. prices of drugs if imported.
It is however unrealistic to draw any
conclusions from the observetions of
Kefauver Committee as there can be
no comparison between the young and
small sized industries of this country
and the giant, old ~nd established
drugs manufacturing firms of the
nations like US.A.

The question of high prices and its
various factors are being studied by a
Technical Sub-Committee of the De-
velopment Council jor Drugs ard
Pharmaceuticals, particuiarly in view
of the fact that sewveral additional
drugs will be manufactuved in the
country during the Third Tive Year
Plan period.

Shri M. K. Kumaran: In the clate-
ment some reason is given for the
high prices of drugs. Mav | know
whether il is not a fact that protec-
tion to particular drugs given under
the patlents law is a more important
reason for the high prices of drugs in
India?

Shri Kanungo: No. Sir; it would he
otherwise.

Shri M. K. Kumaran: In the slate-
ment it is said that high prices are
due to our industry bcing young and
small, but the Kefauver Committee
has emphasised on high prices of drugs
sold by Amreican firms in India. 1
want to know how the Government
account for the high prices of drugs
sold by American firms in India.

Shri Kanungo: The import of foreign
drugs is not free; it is highly restricted
That is the first thing. The other
thing is that the Kefauver Committee,
later on the United  States Federal
Bureau  has investigated and the
charges, as reported in  the repott
which the hon. Membar hus mentinn-
ed. have been found tn he not correct,

Shri Warlor: What is the approxi-
mate difference between the prices
charged in India and ‘"\e prices charg-
ed in USA. for some sort of patent
medicines, like au cimycin and other
antibiotics?
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Shri Kanungo: On &nother occasion
I had given the difference in  prices.
It is considerable. The reason for this
ig that our volume of production is not
enough.

Mr, Speaker: Shri Hem Burua.

Shri Warior: I wanted to Jknow
the comparative figures

Shri Hem Barua: May I know wne-
ther it is not a fact that the Iimpri
bulk penicillin price is five times
higher than the world price? If so,
what steps have Govermacnt taken
to keep the prices of drugs at a lower
level so as to keep the nation hea'.
thier?

Shri Kanungo: There is nuthing like
a world price. Price differs from
countr'y to country. But it is a fac
that our production price and our
prices are higher. We expect that
with larger production they will come
down. The prices could be lowered if
we chose to import.

Shri Warior: Did the Kefauver Com-
mittee report that the cost of  pro-
duction of antibiotics in Indian factor-
ies is much higher and that incfhe.ency

Shri Nath Pai:
more than its share.

It is contrbuting

Shri Warior: .. ..towards the hygh
cost? Did that Committee repurt like
that?

Shri Kanungo: We Jo nct agree with
that. It ig true that our price s
higher, but the reasons are entirely
different. We hope that in course of
time when our volume of production
increases the price would come down.
In fact, in the course of the last three
or four years the prices have come
down.

o Mifarsr 1w : fergeam # =12
qgfaai #7 Tamea) #1991 & ; UAT,
Dfridfy, da N gH | oI
AT T *¥E gaA For o w7 & o forr
agfeai #7 A @ § SAwr
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Fmar 9 7

o ®AAM . Tg qATA AT U=
argrfEe & art § g )

Shrimati Renuka Ray: The hon.
Minister said that because of drastic
cuts in imports we are not able o get
these drugs at lower prices. In view
of very high prices obtaining, would
it not be possible for the time being
at least to allow a higher proportion
of imports until such time as we are
able to produce more?

Shri Kanungo: They are being im-
ported also. That is the reason why
Government is going in for Jarger
production of anti-biotics with a
capital investment of about Rs. 20
crores,

Shrimati Renuka Ray: I am saying
that until such time as we are able to
give drugs ut lower prices the inport
of such a vital necessily to the nation
should continue on a higher scale.

Shri Kanungo: We are importing as
much as is necessary.

Shri Bhagwat Jha Azad: May 1
know since how long the Technical
Commitltee of the Development Coun-
c¢il is looking into the high prives and
other ancillary matters regarding
drugs, and whether they have sub-
‘mitted any report by now?

Shri Kanungo: They have not sub-
:r_xitled their report; they are still con-
sidering the matter.

o wifarr 1w ;W Froar
/AT qET 4T, I9 F IAT # g+l
T f& gg "aw uE-anrfeaw ¥
g W O, 91 9 HETH dFaer 99
ZaT5aY & FrE F 9 gY F¢ 99 qargqy
FaEa A E

sy wgd : foT w1 awe
T g8 |9t fFgr 91, 99 w1 qAeET
adamfer & & 97 )
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Standard Cloth Scheme
_i.

{ Shri Warior:

7 Shri Indrajit Gupta;

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have clos-
ed the accounts of the purchase and
distribution of standard cloth scheme;

*1471,

(b) whether the claims of the State
Governments concerned have  been
settled; and

(c) if not, the reasons therefor?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah); (a)
to (¢). A statement is laid on  the
Table of the House,

STATEMENT

The claims of ull the State Govern-
ments have been scrutinised and ac-
cepted. The only State in respect of
which final settiement 1s still pending
is West Bengal, where there was some
delay in getting audit certificate  in
support of the State's claim. This too
has been since done. Efforls are being
mude to adjust this claim in the ac-
counts for 1961-62. As soon as the
State Government's reply  on this
point is received, necessary sanctions
will be issued and the accounts relu-
ting to the whole schemes will  be
closed.

Shri Warior: May I know for how
long this account has been kept in
suspense without settlement?

Shri Manubhai Shah: It will take a
few months to settle the accounts.
The account is only a lakh and a
quarter of rupees between the two
Governments, and it will be settled
very soon, as soon as the auditors from
both sides approve that the entries are
correct.

Shri Warlor: What was the reason
for keeping this account in suspense
without settling and giving the share
of the Delhi and Bengal Governments?
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Shri Manubhai Shah: There has
been no anxiety expressed on behalf
of the State Governments which every
vear receive from the Central Gov-
ernment several crores of  rupees,
This is a minor account of Rs. 1,21,000
between the West Bengal Government
and the Governmcit of India, and it
will be appreciated that the checking
of the various minor wouchers and
scrutiny of the various invoices takes
a little time. Within this year it
should be completed.

Credit Facilities for Exporters
_}.
( Shri Bishanchander Seth:

':14'.'2,4 Shri P. C, Borroah:
L Shri Basumatari:

Wil] the Minister of Commerce and
Industry be pleased to state:

(a) whether a new scheme for in-
revasing credit facilities for exporters
has been under the consideration of
Government; and

(b) if sn, what is Government's deci-
sion in the matter?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). Yes, Sir. The matter is
undey examination,

Shri Hem Barua: May I know whe-
ther it is a fact that the Mudaliar
Committee has recommended the
creation of a revolving fund for finan-
cing raw material imports in order
to help industrics to produce more, so
that there might be export promotion
in this country; and if so, what Gov-
ermrment have done in this direction
so far?

Shri Manubhai Shah: That recom-
mendation has been found very valu-
able and, as I said the other day in
the House, we are making a beginning
with a revolving fund of about 20
million dollars, that is about Rs. 10
crores in foreign exchange for financ-
ing the import of components etc. for
exporting our industrial products.

Shri Nath Pal: Is Government con-
templating giving of mport licences
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to those exporters who, as a result of
their exports, sometimes suffer losses,
rather than giving direct subsidic=?

Shri Manubhai Shah: That is a part
of the incentive programme, that we
first try to finance the raw material
imports, and only in some unave.dable
or inescapable cases where the import
component of the raw material is
practically nil and we are priced out
in the world market, only there some
form of cash assistance is considered.

Shri Sham Lal Saraf: Is a separate
Financia] Corporation or finaneial
agency contemplated in order to pro-
vide facilitics for funds to the ex-
porters?

Shri Manubhai Shah: Broadly spoak-
ing, our idea is to add as few inst:itu-
tions as possible. If any of the ox-
isting institutions can undertake this
responsibility we will try to sce thut
the responsibility is entrusied o it
But if we find that on the whole, for
the purposc of the working capital
for export finance and the rate of
interest and the guarantee for defer-
red payments, ete, all these things
comprehensively could be dealt with
better by a new corporation, the same
is also under consideration.

o St W A W e

*PYuy. At wOATT T oMW
WY QR 547 1 927 77 oF fag o
@ & w1 w41 fown foafafas
srETdr A gt @

(%) weg g3w 7 33 "97 AT
# faadt famw 2

(2) 379 & fFadr o Foa %
< Iz & fawife ang 51 2
T faet faeit 7 4dY =y &7 2
(3) <t & fo= foet 7 famfa
AT A W E I ATy A § oW
(¥) o S fa=it gro da9-
Hew F fawrf wa aF 7@ Tn) F74
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1 FTO7 F1 ¢ AT =i fawfon
F1 F9 TF AN FA F qrE™EA faav
g?

NH W QT HATRA § &R WAt
(st graY) : fFrafg swawTz 20 (2)
q= |

(r) = (3) fawifat 1 7ng
F & g g7 qear faal § awwe
g1 T & T g9 ¥ werah e g g
g 1 ar faat # swanfrat & e
F @0 ¥ qawg ¥ 1 AWA F AT
ot amd 9= T2

(¢) wEF JET 34T |

1 shall answer in

English,

also read the

The position is as follows:—

ti) Five,

(i) and (iil): Agreements have been
reached in all the five factories for
implementing the recommendations
und payments have started in some.
In two factorigs there are differences
over classification of employees. The
question of bonus is also under nego-
liation.

1iv) Docs no, arise,

ot wopEg - wp orE A9 ¢ fE T
fmwma:ﬁmuﬁxmﬂ-
Frfvgi &1 €A=& arg A=+ faar sar
¢

ot gt fFw e Fraa w7 @
g7

st wgEa & AT Aw@Ar g
f &I TR G 9T 97 F59 aTA FH-
arﬁﬂaﬁ‘tmﬁw&mmgmaéﬁ
faemr 2 7 ~

oft gray : =gl T fu 3, fw e
FramFr g g ?

WA WERT : IFA 77 G faw
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7 q@F ¥ f e e @ ar A
frear 30

st wgma ;. o A §
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owE § W g 9 FE faei ¥ a1
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Shri K. N. Pande: May | know
whether it is a fact that, it is not only
in Madhya Pradesh, but in other States
too—implementation is  being de-
layed. . ..

Mr. Speaker: This question is about
Madhya Pradesh.

Shri K, N. Pande: .... due to the
fact that the points of doubts raised
by the purties in course of implemen-
tation have not been clarified as there
is no such machinery provided by
the Ministry?

Shri Hathi: This question relates to
Mudhyua Prudesh, So far as his State
is concerned, there is that 'machinery
ereated.

Shri K. N. Pande: There are  lwo
factories there also,
st @ WOd "ged, &% 1
SR § A9 qg 9 fage do arE F1
ALY AT & W wgr 9w aw Tz
AEN gWT & 1 TEHT waTT At fagr
g1
Shri Hathi: Bhopal Sugar mills,
Sechore: agreement reached for  full
implementation.  Gwalior Sugar Mills
Lid: Agreement reached for full im-
plementation.  Jaora  Sugar  Mills:
There also agreement reached for
implementation of increased  wages
and DA, The question of bonus is
under  negotiation. Siwaji Sugar
Mills: Agreement reached for imple-
mentation of recommendation con-
cerning D.A. etc. As for retaining
allowance, agreement has been reach-
ed on a different basis. Govind Ram
Sugar Mills: Agreecment reached for
implementation  of  recommendatior
concerning D.A. So far as retaining
allowance is concerned, the parties
are understood to have agreed for no
payment for the first two years, at 50
per cent in the third year and at full
rates in the 4th and 5th years, in view
of the weakness of the company.
There, agreement has been reached
between the parties.
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wifegfafag . aqrage w1 2 f5
aq 41 #1 faw@sas & 91 Q0
RETT ¥ AFT &, IART FAEAT H Al
Fq @zl g5 & o o oF qF ar
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e
Non-ferrons Metals

1475. Shri P. Kunhan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government are aware
that in spite of controlled imports and
distribution of non-ferrous metals
under the Non-ferrons Metal Control
Order, 1958, the prices for the same
metals are quoted in Indian Econo-
mic Journals;

(b) whether Government are aware
that Blister copper under the con-
trolled distribution is Rs. 3,000 per ton
whereas in open market it is freely
available at Rs. 5600 per ton; and

(c) if so, whether Government pro-
pose to take steps to find out the
source of those supplies in the market
and take necessary steps to  bring
down the prices of this essential in-
dustria] raw material?

The Minisier of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c¢). A state-
ment is laid on the Table of the House.
[See Appendix IV, annexure No. 34]

.Shri P, Kunhan: Is it a fact that the
market prices are higher than the
controlled prices?

Shri Kanungo: There is no market
price, because it is a completely con-
trolled item, and the import licences
are issued to the actual users only.

Shri P. Kunhan: May I know whe-
ther Government have any scheme
for the distribution of these metals to
the small industrialists at controlled
prices?

Shri Eanungo: Yes, the Small Indus-
tries Corporation and the Director of
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[ndustries distribute it to the small
industries.

Shri Umanath: May I know whe-
ther it is a fact that the import and
the distribution of these metals are
controlled by two or three big mono-
poly firms, which is definitely leading
to higher prices in the open market?

Shri Kanungo: No, Sir.

Shri Warior: May 1 know whether
any case of blackmarketing in
unwrought copper has come to the
notice of Government, and if so, whe-
ther  Government have taken any
action against the culprits?

Shri Kanungo: There have been
complaints about the pricing, in about
a dozen cases, I think, in the course
of two ycars, and those have been
settled.

Shri Sham Lal Saraf: In view of
the fact that non-ferrous metals are
not available in proper quantities in
order to cater to the present-day needs
of industry, may I know whether the
fresh licenees will be restrictad  in
case of such industries where these
non-ferrous metals are utilised?

Shri Kanungo: It is already ros-
tricted; and it is in short supply. It
is common knowledge.

Shri Bhagwat Jha Azad: May 1
know whether the Government machi=
nery set up for the purpose has
looked into the complaint thal the
price fixed by Government is Rs. 3,600
per ton, but actually, in the market
the price is about Rs. 5600 per ton?

Shri Kanungo: 1 have already
stated that there is no open market
about it, because it is entirely cont-
rolled, and mostly it is only for actual
users.

Shri Bhagwat Jha Azad: It is such
a simple and basic thing. But the
reply is evasive.

Mr. Speaker: Order, order.

oY gellaTe WA F5E AT
T THRT AAH ATS FICATALIL ®E
ATEEE 24 & qorg =t ®
arede faar amTd, e AT e ?
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SiwIAn A Ao FEi g fE
TIEZ W% 7T T T OFLHST TAA |

Shri Bhagwat Jha Azad: [ want to
know whether it is a fact that the
thing is being sold in blackmarkcet at
Rs. 5600 per ton instead of at As. 3600
per ton which is the price fixed by
Government, and if so, whether this
has been locked into or not.

Shri Kanungo: No complaint has
been received cither by the Directer
of Industries in the diffcrent States or
by Government about this situation
that it is being sold by anybody at
R, 5600 per ton.

Shri P. Kunhan: May I know wae.
ther any geological survey has been
conducted in this respect so far in
India?

Shri Kanungo: Yeos, it is a continnu-
ing process, but unfortunately, we
have not been able to get adequate
deposits of copper.

Shri Warior: The hon. Minister
wits pleased to say that the complaints
were regarding  the pricing, What
was the actual price at which it was
sold, and what was the controlled
price?

Shri Kanungo: That depends upun
the different consignments. We allow
3} per cent over the c.if prices, and
a dispule occasionally arises about the
prices.

Accumulation of Tron Ore Stocks
at Orissa Mines

*1476, Shri Surendranath Dwivedy:
Will the Minister of Commerce and
Industry be pleased to state.

{a) whether it is a fact that there
is a huge accumulation of iron at diffe-
rent Orissa mines and railheads
uncovered by the State Trading Cor-
porations orders; and

(b) whether any action is proposed
to be taken to market those stocks?

The Minister of International Trade
in the Ministry of Commerce and
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Industry (Shri Manubhai Shah): (a)
No, Sir.

(b) Does not arise.

Shri Surendranath Dwivedy: On
the 12th of this month, the Railway
Minister had replied that the out-
standing indents of ore traftic await-
me clearance at Barajamda were 2713
BRG wagons and those awaiting clea-
rance at Badampahar were tien BG
wagons, that is to say, so much iron
ore had been accumulating there.
But, now the hon. Minister says that
there is no accumulation.

Shri Manubhai Shah: The total
tonnage as reported by our ficld
officers who recently visited all these
areas in Orissa is that in the Barbil-
Banspani-Barajamda area it was
261,530  tons, in  Jajpur-Keonjhar
region  about lis46  tons, and at
Badampahar 4310 tons. The towal is
about 279,000 tons.

1 would only request the hon
Monber o npp!'l-rinl(- that t-ompared
to the large offtake, this is not a very
big accumulation.

Shri Surendranath Dwivedy: This
ficure does not tally with thut given
by the Railway Minister. At the sawne
lime, T would like to know whether
for the last two years, the STC was
purchasing iron ore from the private
mine-owners and supplying Lo the
Hindustan Steels, but now, they have
stopped it, and, therefore, there is
accumulation of stocks. If so, are
they making any efforts to market this
ore?

Shri Manubhai Shah: It is true
that the captive mines of the Hindus-
tan Steels have now gone into pro-
duction, and, therefore, the offtake
by the STC from the private mine=
owners in that region has considera-
bly gone down, and we are, there-
fore, concentrating on exporting these
ores to foreign countries, so that the
present mining capacity may continue
and also develop further, but our rea)
trouble there is in regard to the move-
ment of goods. As against the STC's
purchase commitment of 9 lakhs tons,
the actual movement up to April, 1962
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has only been 1,444,000 tons. That
means, it will be half of what is com-
mitted for. We are pressing upon
the Railway Ministry and everybody
else concerned to provide for more
transport, and we hope that the posi-
tion will improve gradually.

Shri Vidya Charan Shukla: Do the
figures quoted by the Minister relate
to accumulation at the rail-heads or
do they also include accumulation at
the pitheads?

Shri Manubhai Shah: This is unly
a field survey. I do not vouchsafe for
everything written there. But broad-
ly speaking, from the size of the heap
etc. we calculate, and it is not con-
sidered by any measure a large ac-
cumulation. The real problem, as the
hon. Member previously pointed out,
is that the Captive mines of HSL
have gone into production and to that
extent, the offtake by STC has gone
down. Therefore, we are concentrat-
ing on exports.

Shri Vidya Charam Shukla: My
question was not answered. 1 asked
whether the figures quoted by him
include accumulations at the pitheads
or relate only to accumulation at the
rail-heads.

Shri Manubhai Shah: Rail-heads, It
is not possible to estimate at every
point as to what is the collection, at
pitheads.

Shri Surendranath Dwivedy: The
Minister says that there is difficulty
in  transportation. May I know
whether as a result of it the produc
tion of private mine-owners, whatever
is there, cannot be exported and as a
result their mines are likely to be
closed down?

Shri Manubhai Shah: They may not
close down, but the fear is there that
whatever was the expansion, that
particular rate of growth might be
halted. Therefore, our attention is
now being rivetted much more to
exports. We want to export more
and more iron ore. As the House is
aware, for this year we have targetad
for an export of 5 million tons. The
real bottleneek in the export of iron
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ore is primarily lack of transport. We
have been taking up the matter with
the Railway Ministry and we hope
that matters will improve and more
ore will be exported.

Shri Vidya Charan Shukla: May 1
seek a clarification from you? Part
(a) refers to accumulation of iron ore
at the mines and rail-heads. The hon.
Minister says that the figures quoted
by him concern only rail-head accu-
mulation. I wanted figures both in
respect of rail-head accumulation and
pit-head accumulation.

Oral Answers

Mr. Speaker: He has answered that

Shri Manubhai Shah: I have already
explained that earlier. It is impos-
sible to estimate at every minc head
what is the accumulation. Generally
speaking. the practice in the mining
areas is 1o move as much of the pro-
duction as possible to the railheads.
if there is too much accumulation
the railheads, automatically produc.
tion at the mines will also be affected
and there will not he a large accu-
mulation there at pitheads

Customs Barrler in Goa

*1477. Shri Nath Pai: Will the
Prime Minister be pleased to state
how long Government propose to
maintain the customs barrier bet-
ween Goa and the rest of India?

The Minister of State in the Minis-
try of Extermal Affairs (Shrimati
Lakshmi Menon): In order to avoid a
sudden change in the living pattern of
the people of Goa, Daman & Diu, the
Government are allowing import of
a limited quantity of some commo-
dities which are not allowed to be
imported into the rest of India. More-
over, pending detailed scrutiny  the
existing Portuguese laws, including
the TarifT laws, are being continued
in force in the Union Territory. In
view of this and in order to prevent
such imported goods moving into the
rest of India the Government main-
tain a check on carriage of goods from
Goa, Daman & Diu to other parts of
India. This check would be removed
ag soon as the import policy for Gos,
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Daman & Diu, as well as the Tariff
laws in that Territory are brought in
line with the rest of India.

Shri Nath Pai: Customs barriers
are normally maintained between two
sovereign States and not between
different parts of the same country.
Are Government aware that the peo-
ple of Goa are fecling a strong re-
sentment against the continuance of
this customs barrier, as it keeps on
reminding them of their colonial past
and that is coming in the way of
cmotional integration?

Shrimati Lakshmi Menon: The
customs machinery has to be used only
for limited items of goods and for a
temporary period. I do not think
that the Goans are feeling the hard-
ship that the hon. Mcmber has in
mind.

Shri Nath Pai: Is it 5 fact that the
people have made complaints, though
not perhaps to the Govermment, in the
columns of the press in Bombay that
the customs officials conlinue to be-
have as if nothing had changed? If
50, what instructions have been issued
by Government to those oflicials?

Shrimati Lakshmi Menon: The
normal instructions to customs officers
are that they should execute the
laws, treat the people politely and
with courtesy and not causc any
harassment to them,

Shri Nath Pai: It is a fact that
delays at the customs offlices are as
long as they used to he in old times
and that people are stranded for three
to four hours after an arduous
journey?

Shrimati Lakshmi Menon: 1 could
not say that.

Sbri Hem Barua: The hon. Minister
has made a reference to the retention
of the Portuguese laws. May I know
whether this has not resulted in the
arrest of some of the members of
the Goa underground volunteer corps
and they had to be released only
when they went on fast?
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Mr. Speaker: This re!ates to cus-
toms barrier.

Shri Hem Barua: She has just made
a reference to the Portuguese laws.

Mr. Speaker: This reiates to cus-
ioms barrier and not other laws.

Shri Harish Chandra Mathur: It
appears from the answer of the hon.
Minister that thesc customs barrier
are maintained to facililate certain
imports for the people of Goa. May
1 know whether there 's any check
on free flow of goods from Indian ter-
ritory_ to Goa?

Shrimati Lakshmi Mepon: There is
ubsolutely no barrier.

Shri Ansar Harvani: May 1 know
whether the Government is aware
that a number of Indian businessmen
are indulging in benami transactions
with the people in Goa who have got
import licences and if so what checks
are being taken?

Mr. Speaker: That is a different
thing.

Shrimati Lakshmi Menon: When it
vomes to the notice of Government
proper action will be taken.

Shri Inder J. Malhotra: Which are
the specific commodities for which
imports are allowed in Goa and not
in other parts of India?

Shrimati Lakshmi Menon: It is a list
of 23 items. Am I to read them?

Mr. Speaker: There is no need; if
need be they may be supplied to the
hon. Member or placed on the Table
of the House.

Shri Morarka: May I know whether
import duties in Goa are the same
as they obtain in India or whether
there is any difference?

Shrimati Lakshmi Menon: At the
moment import duties in Goa are
those which were in vogue at the time
nf the Portuguese Government and
we are trying to bring thesc in line
with those prevailing in India. A
committee has gone there to examine
the tariff policy and the tariff methods
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prevailing in Goa. A decision will
be taken later on. As I pownted out
these are only temporary arrange-
ments and the barriers will be re-
moved.

Shri Warior: May I know whether
the same customs officials as  were
under the Portuguese Government
are still continuing or any change has
been made in the personnel?

Mr. Speaker: Some might have been
changed; it is a matter of great detail.

Shri Nath Pai: The hon. Home
Minister was pleased to suggest that
there were checks to stop import of
certain goods allowed into Goa. May
I know in what way and in what res-
pects the methods and procedures
employed by the customs officials at
the Goa India border—I am sorry I
have to use that word because you
are maintaining it like that—differ
from the methods and procedures of
inspection employed by the customs
officials for travellers coming into
ports like Bombay, Calcutta or Delhi?

Mr. Speaker: That would be a very
minor detail.

Shri Nath Pai: It is an important
question and it relates to this,

Mr. Speaker: I do netl dispute the
importance of that buf it goes into
too many details.

Shri Nath Pai: She said that there
are checks.

Mr. Speaker: Shri Tyvagi:

Shri Tvagi: As delaved action leads
to further complications, may 1 know
as to what is the actual justificntion
for this hesitating and halting policy
in treating Goa as a completelv in-
tegral part of India for all purposes?

Shrimati Lakshmi Menon: We do
not want to disturb the trade which
the Portuguese Goa was maintaining
with countries and therefore, we want
io give them sometime to rcadjust
themselves to the changed pattern of
trade in Goa. Therefore, we have
announced that some restrictions will
be imposed on import of gonds and
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for that we have taken 25 per cent
of the annual imports of 1861 as the
normal and import licences would
be given to them accordingly.

Sometime ago an hon. Member ask-
ed: what are these items which are
allowed to be imported into Goa and
not allowed to brought into India?
Most of them are: wines, whisky,
perfumes, cutlery, milk powder and
other things.

Protest Note from China Re: Confisca-
tion of “China Today”

*1478. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether China has prolested to
India against the confiscation of issues
of the news bulletin “China Today”
which its Embassy published in New
Delhi;

(b) whether China has also counter-
charged India with reprinting in its
Embassv's news bulletin  “materials
from unofficial sources slandering the
Chinese Government”; and

(¢) if so. the details of the reply
sent to the Chinese Government, if
any?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir.

(b) The Governmen! of China have
charged that Indian Embassy bulletins
published in Pcking have reproduced
documents and statements attacking
China, including a summary of the
Officials’ Report and the AILCC.
Resolution on National Integriiy (pub-
lished in “India News" of 1-1-1961).
Our Embassy's fortnightly bulletin is
by and large innocuous. It has a
limited circulation in the diplomatic
corps  of Pcking. Morcover  our
Embassy has been very careful in
observing international norms as well
as the laws and rrgulations of the
People's Republic of Chinag in putting
out this bulletin. There is, therefore,
not much substance in the Chinese
Governme~t's counter allegatlons.
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{¢) The Chinese note has just been
received and is under study.

Shri D. C. Sharma: May 1 know
whether there are unofficial sources
prevailing in China? I think all the
sources in China are official. If there
are unofficial sources, do they refer
to the Indian sources or the sources
which are available in China?

The Prime Minister and Minister of
External Affairs ang Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Undoubtedly therc must be
many unofficial sources but they are
not known.

Shri Hem Barua: In the Chinese
note of May 11, published in China
Today, it is said that ‘the Aksai-Chin
area has always been Chinese {erri-
tory”, and subsequently in the Chinese
note of 2nd June, the Prime Minister's
offer to allow the Aksai-Chin road to
be used for civilian traffic by  China
is described as an absurdity. In the
context of it, may I know whether
the Prime Minister's offer  still holds
any wvalidity?

Shri Jawaharlal Nehru: The offer is
very good, very reasonable, verv logi-
cal and very valid. The fact that it
is not admitted does not make it un-
reasonable.

Shri Hem Barua: Then why did
they point out in the reply that it is
not accepted—

Mr. Speaker: Order, order.

Shri Jawaharlal Nehru: If it is not
accepted, it is nol accepted. There
the matter ends.

Shri Nath Pai: The charges and
counter-charges, the allegations and
counier-allegations, do not seem to
get abated in anyway. May we,
therefore, know from the Prime
Minister, what makes him think, as
he said the other day, that China is
unhappy with her relations with us
and would like settlement?

Shri Jawaharlal Nehrn: It is rather
difficult to analyse certain feelings
that are derived from a multituda of
sources, and it may not be wholly
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justified. I do not know; but I did
say so. That does not mean that any-
thing special is in view at the present
moment. I did say that various factors
led me to it.

Shri Nath Pai: No grounds on which
it. may be based—

Mr. Speaker: Order, order.

Shri Harl Vishou Kamath: Is it not
a fact that the Chincse Stalinists who
are in power have mastered the Naei
Goebbelsian technique o! repeating
lies ad nauseam—

Mr. Speaker: Why go so far?

Shri Hari Vishou EKamath: It is
about China,

Mr. Speaker: He is saying so many
things and making imputations,

Shri Hari Vishnu Kamath: It is a
fact; it is arainst China and not
against India.

Mr. Speaker: Against Chinn alsn we
should be careful.

Shri Hari Vishnu Kamath: 1t is
about the lying propaganda; it is ad-
mitted by the Government also. In
view of this and together with the
corollary—the bigger the lie, the
better for Chou En-lai—-may I know
what is the attitude of the Govern-
ment to the New Age press owned, so
far as I know, by the Communist
party of India, which is abetting this
anti-national prooaganda in this coun-
try? Chinag Today is printed at the
New Ade press—-

Mr. Speaker: He should confine him-
sell to the auestinn instead of saving
50 many things.

Shri Hari Vishnu Kamath: The
question is concerned with China
Todav.

Mr. Speaker: The Cnmmunist party
of India does not come here. Tf he
wanis to pat any question about the
charges or counter-charges made in
that publication. he might put it.

Shri Hari Vishnu Kamath: All right,
Sir. T= it not a fact that the charges



10771 Oral Answers

contaimed in China Today against
India and in the other documents re-
ferred to by my friend, Shri Hem
Barua, have been made in this coun-
try since the last six months or more
or cven longer than ihai, and is it a
fact that the New Age press has had
a hand in propagating these charges,
the lying propaganda, inside India—
the New Age press is owned by the
Communist party of India—.and what
action has been taken bv the Gov-
ernment in this conneciion?

Shri Jawaharlal Nechru: The hon.
Member has such an abundance of
things in his mind that he is whollv
confusing. T am confused what he is
after. 1 remember a string of words
and phrases, but I da not quite follow
his logical arguments. He said some-
thing about the Stalinists in China. [
do not understand. (Interruptions) .

Mr. Speaker: Order, order.

Shri Jawaharlal Nehru: These are
emotional and evocative phrases.

Shrimati Renu Chakravartty: Please
ask him to repeat wha' he said; he
should withdraw it.

Shri Hari Vishnu Kamath: You pro-
voked me.

Mr. Speaker: These private conver-
sations should not continue. A sup-
plementary has been asked und the
Prime Minister is answering that.
Meanwhile, private onversations are
going on and the same charges and
countercharges are heing levelled
there

Shri Harl Vishnu Kamath: She
started the game.

Mr. Speaker: Whoever might have
done it, both were unauthorised, 1
do not allow that.

Shri Jawaharlal Nehru: I do not
-quite know what is the question. He
ended by asking what action has
been taken against the Communist
Party of India or the New Age,

Shri Hari Vishnu Kamath: New Age
Press,
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Shri Jawaharlal Nehru: All the rest
was a confusing preamble which has
nothing to do with this,

The position 1s, according io the
internalional practice, any official
documents are allowed to be circulat-
e¢d in another country. That is, if we
send a message to the Chinese autho-
rities, we have the right to publish
that in any paper that we may issue
in Peking or c¢lsewhere, If China
Today publishes Chinese messages,
thev have a right to do it. We are not
going to objecl to §t, even though it
may be highly offensive to us

Shri Hari Vishnu Kamath: Anti-
Indian; it has been confiscated.

Shri Jawaharlal Nehru: Let him try
to understand a iittle and not be con-
fused in his own circles of thought.
If an official meszape or a statement
of & Government is  published,
whether a specch or a letter to us, it
is  perfectly right, even though it
might be offensive to us. We allow
such things to be printed. But where
selections from it piving u particular
point are brought out and romments
are made, then it is different. Then
it becomes difficult. In China Today,
something »f this kind was done. 1t
was rot purely an official statement.
If it had been their official statement,
we would have taken no action, hew-
ever offensive it might have been, ke-
causc that is a statement that is sent
by one Government to our Govern-
ment. If a statement is sent by our
Government to China, we claim the
same right of publicily for that. But
where it is changed and  one-aided
extracts are printed, then it becomes
pure propaganda and not an official
etatement being reproduced. The hen.
Member referred to the New Age and
said that the New Age have been the
publishers of it.

Shri Harl Vishnu Kamath: Printers.

Shri Surendranath Dwivedy: They
are the printers of China Today which
has been proscribed.

Shrl Jawaharlal Nehru: Being
printers—somewhat less than being
publishers. (Interruption). If they
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do anything against the law, then we
do proceed cgainst them. They
naturaliy will suffer i they go against
the law, but from the mere fact that
they are printing a document which
occasionaliy offends us [or some reason
and which we forfeit, il dons net
necessarily follow that we proceed
against them on this basis; otherwise
we might.

Diplomatic Relations with
Countries Abroad

*1479. Shri Harl Vishnu Kamath:
Will the Prime Minister be pleased
to state:

(a) the names of countries with
which India has no diplomatic rela-
tion whatever; and

(b) the factors and criteria which
govern Government's decision in each
case?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a). We have no
diplomatic or other missions accredit-
ed to Cameroons (Republic of), Cen-
tral African Republic, Chad, Congo
(Brazzaville) (Republic of), Costa
Rica, Dahomey, Dominican Republic,
Ecuador, El Salvador, Gabon, Guate-
mala, Haiti, Honduras, Iceland,
Israel, Mauretania, Nicaragua, Niger,
Panama, Portugal, Peru and Togo.

(b). There are various types of
diplomatic con'acts, political, com-
mercial, cultura] and consular, Gene-
rally spzaking, diplomatic, consular
and commercial mission; are accredit-
ed to various countries on the basis
of our political and other interests
subje-t to availability of trained per-
sonnel and funds and on the basis of
mutual convenicnce.

Shri Harl Vishnu Kamath: I would
have been grateful, Sir, if a note had
been laid o, the Table giving the
names of the countries, I could not
catch the names of all the couniries;
I could caich only one or two names.
However........
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Is it a fact that ever since 1948,
in the Constituent Assembly of India
(Legislative),—neither the Minister
of State nor the Deputy Minister was
here then—whenever the question of
diplomatic reclations with Israel was
raised on the floor of the House, the
Prime Minister told the House every
time gnd on every occasion that the
time was aot opportune, and may I
know  whether the position is the
same today ang the time is not op-
portune; if so, is India's atlitude to
Israel conditroned by an oversensis
tivity to Arab susceptibilities in the
matter?

The Prime Minister ang Minister of

Exte'nal Affairs and Minister of
Atomic Energy (Shri  Jawaharlal
Nehru): It is true, the position is

more or less the same, Israel was
recognised wvery soon after it came .
intp existence. But we have not
exchanged diplomatic personnel be-
cause we did not think in the balance
of things advantage; lay in that.

Shrj Hari Vishnu Kamath: [ could
not hear,

Mr, Speaker: The Govermnent did
not think that balance of advantage
lay in that.

Shri Hari Vishnu Kamath: The
second part of my question has pot
been answered properly, 1 will put
it differently, Is it a fact that seveval
European and Asian countries have
cordial  diplomatic relations with
both Arab countries and Israel; {f so,
may I know what difficulties stand
in the way of our having such rela-
tions with both Israel and the Arab
countries?

Mr. Speaker: The hon. Member crn
alsop know from other sources, So
many European coun!ries have diplo-
matic relations with both.

Shrl Jawaharlal Nehru: We try to
have friendly relations with every
couatry. Even with countries who
may be hostile to us we want to re-
move the hos ility, We have no en-
mity towards Israel We think that
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[srael's activitie; have been unfor-
tunate, have been aggressive—in the
past, I am not talking of the imme-
diate presen'. But, apart from that,
we feel that our exchanging diploma-
tic personnel at the present moment
will be, in the balance, not advant-
ageous to the causes we pursue there
in that area.

Bh-i Hem Barua: Sir, in view of
the fact that recognition is given ‘o
China anq maintained in epite of the
insults and humillations we meet,
may 1 know it stra‘ght from the
Prime Minister as to why it is that
Tsrael is not recognised?

Mr. Speaker: That answer has been
given.

Bhri H*m Barna: May I know
whether It is the Arab countries that
have stood in the way?

Sh+i Jawaharlal Nehru: It is clear
that in the Middle Ea-t there is acuie
friction. Relat'‘ons between Israel
and other Middl~-Eastern  countries
are not on'y s‘rained but they are
very bitter, and any action taken in
reqard to anv of thos: countriry
affecting the other cosinfry s rezent-
ed bv the others One has ty fe.l
the balance and see what is advar:'-
agesus to us and to the settloment of
these di putes peacefully there,

Bhri Nath Pal: Amone the criteria
for exten’ing re~ognition to any
country, the hon. Minister stated our
pelitica] interests and awvailability of
suitable pe-sonnel. Are these criteria
gatisflaq in the case of Alzeria? If so,
what is still with“olding the recogni-
tion of that country?

8hri Jawaharlal Nehru: I do rnct
know what he is referring to. I un-
derstand.

8hrl Nath Pai: The Provisional
Government of Algeria of Ben Kheda

8hri Jawaha-lal Nehru: Algeria, at
the present moment, is governed by
condominium, by joint executiver-
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half French snd half Algerian repre-
sentatives. There is going to be a ra-
ferendum there within, I think, three
weeks After three weeks, Algena
would be formally independent and
recogaized by everybody and, n>
doubt. it will be recognizeq by us
and we shall exchange our repre-
sentatives et:, But, at the present
moument, under international law, the
position is different and there is no
purpose in doing it; only showing off
by doing something a month earlier.

Shri Nath Pai: It shou'd have besn
done many months earlier.

Sh'i Jawaharlal Nehru: 1 do not
think it would have helped Algeria
at all. The whole purpose would be
8 oesty-e tn show our sympathy 1o
Algeria and nothing else.

8hri Nath Pal: Exactly.

Shri Jawahar'al Nehru: We have
shown manv many ge-tures; much
more than gestures tp show our selis
daritv w'th Aleerian fre~dom, whi-h
thev have recognized, and this wonld
have done ng gos?, we f2lt then. Any-
how, th~ question does not arise now.
After th-ee weaks:, or even before,
e'estions will take place i Algeria
The immedia'e issue in Al7e-ia is not
A'geria versus France or the French
Government. That matter has been
settled. Tt is an jscue of how to meet
the OAS, the secret army of the
French colons there which is com-
mit'ing  murder, rapine and arson.
The-efore, that is the main question
anq that question i{s not affected by
this at all

Shri Ha+l Vishnu Kamath: Is thcre
any proposal before Government to
have at least Consular relations with
Israel on & bilat>ral basis, nol uni'a-
teral as at present, if not relations at
the Legation level or Embassy levei?

Bh-i Jawaharial Nehru: There s
no such propasal before Gove.nrient
at present.

Bhrimati Renu Chakravar'ty: Has
the Prime Minister's attention boen
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drawn to the stalement by Mr. DBen
Kheda that there are attempts of
great pressure exerted to change the
Evian Agreement? In view of hat,
may I know whether qur support to
the Provisional Algerian Government
would not actually help them to fight
out those who now want to change
the Eviap Agreement?

Shrj Jawaharlal Nehru: I do not
think it will make any difference If
the Evian Agrecement is upset, in any
way it will create a very serious situ-
ation. Only yesterday or the day
before President De Gaulle spuke
very strongly in favour of .ne Evian
Agrezemon' and said that n 24 or 25
days Algeria would be free.

Assamese Language in Nefa
*2480 J‘ Shri Hem Barua:
"7 shri P. C, Borooah:

Will the Prime Minister be pleased to
stale:

(a) whether it is a fact thal a meet-
ing of the NEFA Education Sub-
Committ2e recently held at Shillong
has decided to relegate Assamese to
the pos'ticn of an opt'onal subject in
that admini:trative area;

(by if so, whether this decision
do2s not go couater to the policy of
Government vis-a-vis the mcudium of
instruc.ion in NEFA schools; and

{c) the reac'ion of Government to
this decision of NEFA Education Sub-
Committee?

Ths Minister of State in the Minis-
try of Fxterna! Affairs (Sh-imati
Lak%shmi Menon): (a) to (¢). No. The
NEFA Education Sub-Commi‘tce had
a general discus-ion tg consider the
three-language formula evolved 2t
the last Chief Ministers' Cnnference.
Since the matter iavolved higher
poli~y, it couli{ not be decided ut
Sub-Commi tee level. In fact, no
recommenda ion on the subject has
been finalised Hence, any decision to
change thz medium of instruction in
the NEFA schools does mot arise,
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Shri Hem Ba-ua: In view of the
fact that this decision of the NEFA
Education Sub Coommittae Eo28
counter to the accepted policy of the
Government—their deci.ion was to
rciegate  Assamese to the status of
an optional language—may I know
whe her those officers arc heing ad-
monished for inspiring d:sruptive
activities there?

Shrimati Lakshmi Menon: As I
have already pointed ou! in the ani-
wer, since the Sub-Committee's de-
cision involves; a question of policy,
it is not being taken inlo cousidera-
tion at all.

Shri Hem Barua: May I know whe-
ther it is g fact that the Diebar Cem-
mittee has rccommended against the
imposition of Hindi ani Assamese in
NEFA and whether this has given
encouragcment to some of ti: NEFA
officers 1o steadily oust A< amese and,
if so, what steps are Govecrnment un-
dertaking in that direction?

Shrimati Lakshmi Menon: This
question was alsp befor« us. There
has beep a rcview of the languagje
policy in NEFA angd it ho¢ been daz-
cided 1o iatroduce Assamc-c e3 the
medium of instruction.

Shri P. C. Borooah: How many snd
which of the Government officers
constituted the sub-commitiee?

Shrimati Lakshml Menon: 1 have

not got the names,

Shri Swell: People of NEFA are &
section of the Hill peonie  iq the
north eas'ern part of India, I know
the people of NEFA and the pcople
of the Hi'ls. The question stands in
the name of Shri Hem Barua «nd I
am prefacing my question with cer-
tain statements.

Mr. Speaker: That is unt permis-
sible.

Shri Swell: The Hills p=opl> have
expressed themse'ves azainst learn-
ing As:amese. What steps -“o the
Government propose tp tike to pru-
tect the Hill people from Asiamese
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linguistic domination and in what
way will Government help us to come
rapidly to the national strcam by
learning a language that is common
to the whole of India?

The Prime Minister ang Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): The hon, Member has raised
another and a different point, Ewi-
dently, he is not in favour of As-
samese being the language; so, Le
wants tp counter what the original
questioner has been trving to do I
would suggest that they should settle
it between themselves,

Shri Hem Barua: May I submit that
because the Government of India has
accepted that policy......

Mr. Speaker: Order, order. The
Question Hour is over.

WRITTEN ANSWERS TO
QUESTIONS

Trade with Afgharvistan

*1488, Shri Shree Narayan Das:
Will the Minister of Commerce and
Industry be pleased ‘o slata:

(a) whether consequent on the
closing of border Dbetwe:n Pakistan
and Afghanistan, the trade between
India and Afghanistan has dcteriorat-
ed;

(b) if so, the extrnt of deteriora-
tion; and

(c) how the trade “eiween India
and Afghanislan is teing carried on
at present,

The Minister of International Trade
in the Ministry of Comnmerce and In-
dustry (Shri Manub‘qi Shah): (a).
Yes, Sir, the trade has weclined.

(b). A statement
‘Table of the House.

is laid en the

Statement

Early in September, 1081, the land
route viag Pakiitan wa: closed for
trade between India and Afghanistan.

JUNE 18, 1962
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This resulted in some decline in the
trade between India and Afghanistan
as will be seen from the following
figures, For comparisor. purposes
these flgures are given fr the periods
September, 1961—Fcbruary 1962,
(Latest figures for exports only avail-
able upto February, 1962) and cor-
responding  periods duzing 1980-61
and 1959-60:

Valu: Rs. in lakhs
*Lxports {1 Imports Total
Period to from  Trade
Afgha-* Afgha-
nistan nistan
September,
1959
Fehrnary,
1960
Sepwember,
1960
Febrnary,
1961
Seprember,
1961
February,
1962

293 443 736

388 159 747

188 SR 276

—— e

There are indications that trad: has
improved since owing mainly to the
Transit Agreement between Afgha-
nistan and Iran whicn  enabled
Afghan goods passing through Iranian
territory and Iranian ports en route
to India.

*These figures are upto January in
each case.

(c). The trade between India and
Afghanistan is being carried on by
air and by sea via Iranian ports.

Data on Space Sclence

*1474. Dr, L. M. Singhvi: Wil the
Prime Minister be p!sased to state:

(a) whether Government have any
arrangements for the collection, colla-
tion and dissemination of data in the
ficld of space science;

(b) whether such data are being
circulated among scientists in this
country; and

(c) if not, whether Government
propose to set up any machinery for
the purpose?
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The Deputy Minister In the Minls-
try of External Affairs (Shri Dinesh
Singh): (a) to (c). Government have
not made and do not at present con-
template any special ceniralised ar-
rangements for the dissemination of
data relating to space -esearch. Svch
scientific  information relating to
space research, exploration and tech-
nology as is not classifed is published

in scientific papers, journals and
books, which are available to the
departments of the Government of

India and to individual scientists and
scientific institutions who are inte-
rested in the subject.

A Natjonal Committee for Space
Research has, howcever, racently been
set up to advise the Government on
matter relating to space science and
to promote co-operation with inter-
national organisations interested in
the peaceful uses of this new branch
of science.

Song ang Drama Division

(Shri A. V. Raghavan:
*1481. 4 Shrl Pottekkatt:
| Shri Warior:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether there is any proposal
to have one sponsored troupe in each
State under the Song and Drama
Division;

(b) whether any contract has been
concluded with any troupe in any
State; and

(c) when the proposzal will be fully
implemented?

The Minister of Information and
Broadcasting (Dr. B, Gopala Reddi):

(a). It js proposed to sponsor 12
drama troupes in different States
during the Third Five Year Plan.

(b), Not yet, Sir.

(). By the ywar 1965-88.
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Opthalmic Glass Factory

*1483 J Shri Suboah Hansda:
"\ Shri S. C. Samanta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any progress has been
made towards the establishment of
the Opthalmic Glass Factory by the
National Instruments Limited, Cal-
cutta with Russian technical aid; and

(b) if so, the nature
made so far?

of progress

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). The
detailed project report has been
received and it is under consideration
in consultation with the Ministry of
Finance

Training of Labour Welfare Officers
in Social Work Course

*1484. Shri K. N. Pande: Will the
Minister of Labour and Employment
be pleased to state:
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(a) whether the training facilities
for short term courses in Social Work
and Industrial Relations etc. have
been extended to Labour Welfare
Officers in private induslries; and

(b) if so, how many Labour Wel-
fare Officers obtained training
through such short term courses?

The Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathi): (a). No.

(b), Does not arlse.

Rice Bran OI1 Industry

*1485. Shri Shree Naragon Dus. Wall
the Minister of Commerce and Industry
be pleas:d to state:

(a) the results so far achieved n
the direction of extraction of oil frum
rice bran both in the  private sand
pub’ic sectors;

(b) the total annual production of
such oil sg far; and

(¢) whether the oxiracted o' con-
taing anything which ‘s deleteriong for
the health of the cattla?

Th= Minister of Industry in the Min-
istry of Commerce and Industiy (Shri
Kanungo); (a) There are four units
in production with an installed capi-
city of 30,000 tong of rice bran per
annum.

(b) The total annunl production of
rice bran oil in 1961 was ! 700 tons

(¢) No authoritative information on
this point is as yet available

Exploitation of Malda Incident by
Pakistan Embassy In U.S.A,

*1486. Shri P, C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether it has vome tp the notice
of Government that ‘he Pukistan Em-
bassy in Washington has been irying
to exp'oit the exaggerated accounts of
sinor incidents of Malda; and

thy if so, what measures are belng
taken by Government to counte: the
effects of this move?

JUNE 15, 1962
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The Minister of State in the Ministry
of External Affairs (Shrimati Lakstuni
Menon): (a) Yes, Sir. The Pakistan
Embassy in Washington has been ex-
ploiting the Malda incidents for masi- -
cious propaganda against India. The
bulleting issued by the Pakistan Em-
bassy in Washington have reproduced
highly exaggerated and disturted ver-
sions of these ineidants under  such
headings as ‘Anti-Muslim Riots in
India—Muslims Take Refuge In Pakis-
tan In Thousands’,

(by Bulletins issued by vur Em-
bassy in Washington have given factual
accounts of these incidents &nd have
also reproduced extensively the war-
ioug slatem nts on the subject nade
in Parliament from fime to time In
other ways also thp Embassy has ex-
plaineq facts of the situation {o peonle
in the United States.

Gandhi Programme Unit in ALR.

*1487. Shri P. R. Chakraverti: Wi
the Minister of Information und
Broadcasting be pleased to state:

(a) the year in which the Gan‘hi
programme unit was set up in the All
India Radio;

(b) whether the Co-ordinat'on Ccm-
mittee for  Radio progrimmeas  on
Gandhiji has been asked to sugnest the
kind of programme this unit can pre-
pare and present for the propagation
of knowledge about Gandhifi’s live ang
ideals among different types of liste-
ners; and

{c) what steps Government  have
taken to ensure that the precious lape-
recordings of the speecheg of Gandhiji
that the All India Radio posse<s are
preserved in good condition?

The Minister of Information and
Broadcasting (Dr. B. Gopala Reddi):
(a) 1962

(b) The Co-ordination Committee of
the Unit does advise on the prepar-
ation ang presentation of ATR pro-
grammes on GandhijL

(c) The recorded speeches of
Gandhiji in the possession of AIR.



10785 Written Answers JYAISTHA 25, 1884 (SAKA) Written Answers 10786

have been processed and make into
metal stampars for permanent preser-
vation.

Licensing of Fresh Influstries in Assam

1488 J 8hri P. C. Borooah:
" 1 Shri Hem Barua:

Will the Minister of Planning be
pleased to state:

(a) whether it ig a fact that the
Planning Commission has advised the
State Government of Assam not to
license any fresh industry as 1-ng as
the State’'s power supply remains in-
adequate; and

(b) how long it is likely to take to
augment the power supply gcsition in
the State and to revive licensing of
fresh industries?

The Minister of Planning and Labour
and Employment (Shri Nanda): (a)
No, Sir.

(b) Does not arise.

Labour Welfare Centre at Palana Coal
Fileld

3146. Shri Karni Binghji: Wiil the
Minister of Labour ang Employment
be pleased to state:

(a) whether a Welfare Centre for
the labour at Palani Coal Field
(Rajasthan) has been sot up;

(b) the date of the setting up of the
centre;

(c) the number of staff with their
respective designations posted there:

{d) annual expenditure incurrcd on
salary of the staff and for welfare
measures;

(e) non-recurring expenditure -
curred in this behalf;

(f) the amount of welfare fund as it
stands in balance on the 31st Decem-
ber, 1961; and

(g) the details of the schemes of
welfare Introduced?

The Minister of Labour in tbe Min-
istirv of Labour and Emoloyment (Shrl
Hathi): (a) Yes, an Adult Education
Centre.

(b) 24th September, 1959
{c) One Aduly Education Instrueter.

(d) Rs, 2,002.49 uP. on staff and
Rs. 1.465 on welfare measures during
1961-62.

(e) Rs. 865 during
Rs. 415 during 1960-61.

(f) Rs. 1,09,252 as un Jlst
1962,

(g) An Adult Educzation Centre is
being run facilities for domiziliary
treatment of four T.3. patlienis have
bren introduced, and a primary school
bui'ding has been provideld. A
Women's Welfare Centre which was
set up in April 1957 had 1o be closed
in September, 1957 becavse of lack of
sufficient response. Fer the same re-
ason a Feeder Welfare Centre for the
benefit of women which was started in
April 1961 had to be closed in Avgust,
1961. Efforts are being made to re-
start the Centre.

1958-60  and

Masch,

Alcohol omt of Taploca

3146. Shri M. K. ilumaran: Will the
Minister of Commerce and Industry
be pleased to slate:

(a) whether it is a fact that resesrch
in Germany has revealeq that alcohol
can be made out of ‘apioca; ard

(b)y if so, whether Government are
in possession of any information re-
garding the research end jts resuits?

The Minister of Industry in the Min-
istry of Commerc= and Industry (Shri
Kanungo): (a) and (b). It is a weil
known fact that Alcohol can be made
out of tapioca and other gtarchy mat-
erfals and the mnecessary know-how is
available within the country.

Central Information Service

8147, Bhri A. 8, Safgal: Will the
Minister of Informatien andl Broad-
casting be plessed to state:
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(a) whether it is a fact that the
work of the Assistant Journalists in
Press Information Bureau is generaily
checked and supervised by an officer
not below the rank of Assistant Infor-
mation Officer;

(b) the scale of vay of Assistant In-

formation Officer in the Press Tnfor-
mation Bureau; and
(c) what percentage of the next

higher grade has been fixeq for de-
partmental promotion out cf the cate-
gory to which Assistant Information
Officers belong?

The Deputy Minister in the Minisiry
of Information and Broadcasting (Shri
SBham Nath): (a) Yes, Sir.

(b) Posts of Assistant Informalion
Officer are included in Grades II and
I11 of the Central Informaiion Service,
the scales of pay of which are:—

Grade Il:—Rs. 400-400-450-20-600-
35-670-EB-35-950.

Grade TIT:—Rs. 350-15-500-30-590-
EB-30-800.

(e) 75 per cent. from Grade Il to
Grade I and 50 per cent from Grade
III to Grade II.

Textile Mill in VUttar Pradesh

3148 Shri Sarjoo Pandey: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether an industrialist has
been granted a licence to start &
textile mill in Mhow (Azamgarh) in
Uttar Pradesh; and

(b) if so, the name of the indus-
trialists and when the said mill is
likely to be set up?

The Minister of Internittiona] Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) and
(b). Licence dated the 27th Septem-
ber, 1961 was granted to Shri Moti
Chandra, Kanpur for setting up a
cotton spinning mill of 12.500 spindles
at Mhow (Azamgarh). A condition
was imposed that the unit shall be
egtablished within s perioq of 12

JUNE 15, 1962
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months from the date of the issue of
the licence. Subsequently, on thke
U.P. Government's recommendations
the location was changed from Mhow

to Kanpur.

Import of Copper, Zinc, etc.

8149. Shri P. Kunhaa: Will the Min-
ister of Commerce and indastry be
pleased to state:

(a) the the quantity of copper, zing,
antimony, lead ang tin imported on the
eve of the issue of the Non-ferrous
Metal Control Order, 1658:

(b) year-wise import figures of thuse
for 1958-59, 1959-60, 1960-61 and 1861-
62; and

(c) how much qguantity of these
imports, particularly of copper and
zinc is consumed by the Central and
Statc Governments (i.e., Railways,
Dc!encel Electricity Boards etc.)?

The Minister of Industry in the Min-
istry of Commerce and Industry (Shri
Kanungo): (a) and (b). Information is
being collected and "wili be laid on the
Table of the House.

(c) Information is rot available and
it will be difficult to collect it

Broadcasts for British Gulana etc.

3150. Shri Ravindra Varma: Will the
Minister of Information and Broad-
casting be pleased to jtate:

(a) whether the All India Radio has
any broadcasts directed to  British
Guiana and Trinidad and other islands
in the Carribean;

(b) if so, the number of hours per
week devoted to such broadcast; and

{c) if the answer to part (a) above
be in the negative, the reasons for the
absence of such broadcasts?

The Deputy Minister in the Minis-
try of Information ang Broadcasting
(Shrjy Sham Nath): (a) No, Sir.

(b) Does not arise.

(¢) Theses regions are too far away
to receive a satisfactory signal direct
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from New Delhi without a relay base
at a suitable point midway. A.L.R. has
no such relay facilities at present

External Services Programme of A.LR.

3151. Shri Ravindra Varma: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether the listener cescarch
unit of the All India Radio has under-
taken any surveys of the quantity of
listening and the quality of reception
(audibility) of the All India Radic's
Externa] Services Programmes direct-
ed towards Western Europe;

(b) if so, what are the results of the
surveys;

(c) whether the All India Radio
has received any complaints about
poor audibility; and

(d) if so, what steps  Government
propose to take to improve audibility”

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
Sham Nath): (a) No, Sir.

(b) Does not arise.
(e) Yes, Sir.

(d) All possible steps a:¢ taken tn
improve the reception with the limited
technical facilitieg available to  All
India Radio. Augmentation ¢f aerial
facilities as wel]l as the provision of
additional high power transmitters fs
being consldered in AIR's propnsals for
tha Third Five Year Plan,

Production of Raker's Yeusi

[ Shri S. C. Samanta:
3152. { Shri Subodh Hansda:
| Shri M. L. Dwivedi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it ig a fact that a firm
in (talrutta is producing baker's yeast;

(b) it so, what is the annual pro-
Guesloni

(¢) how much foreign exchange has
been saveqd by this ventwre; and

(d) whether there is any foreign col-
laboration involved in the project?

The Minister of Industry in the Min-
istry of Commerce and Indnstry (Shri
Kanungo): (a) Yes, Sir.

(b) The estimated present unnual
production is 100 ons on dry basis

(¢) Approximately Rs 6 lakhs.
(d) Yes, Sir.

Rules for Apprenticeship Training

[ Shr] Subodh Hansda:
8153, { Shri S. C, Samanta:
| Shri B. K. Das;

Will the Minister of Labonr and'
Employment be pleased to state:

(a) whether it is a fact that Gowv-
ernment propose to introduce rules for
compulsory intake of young people in
all firms for apprenticeship traning;

(b) if so, when this will be in-
troduced; and

(c) whether all firms have accepted
the proposal of Government for in-
troducing such rules?

The Minister of Labour in the Min-
istry of Labour ang Employment (Shri
Hathl): (a) to (c). The Apprentices
Act, 1861 to provide for the regulation
and control of training of apprentices
in trades wag passed by Parliament in
December, 1961. The Act has come
into force from 1st March 1962, and
the industries to which the Aet has
been made applicable have been noti.
fled vide G.S.R. 247, dated 12th
February, 1862. TRules for carrying
out the provisions of the Act are heing
framed,

Trade Delegation to Indonesia

3154. Shri Raghunath Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether a trade delecgation
sponsored by the State Tianding Cor-
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poration visited Indonesia; and

(b) if so, what are ils achievements?

The Minister of Internatinnal Trade
in the Ministry of Commerce and in-
dustry (Shri Manubhai Shah,: (a) A
representative of ihe State Trading
Corporation along with a representa-
tive of their Business Assiociates visit-
ed Indonesia [n January-February,
1962 in connection with the contract
with Indonesians and a'sa to discuss
generally business.

(b) Discussions with the Indonesian
authoritivs revealed that therc s scope
for expanding trade by expori of
goods of assured quality and that a
good atmosphere exisis for expansion
of trade with that couniry.

Good possibilities existed in  some
selectad items, such as, cotton yain,
cotton textiles, jute manufacture; and
light engineering goods.

Arrangements were also mads tor
export of cotton yarn to that country
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Hindustan Cable Factory, Liurdwan

3156. Shri Subodh Hansda: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the expansion pro-
gramme of the Hindustan Cable
Factory at Burdwan, West Bengal has
slarted;

(b) if so, what Is the progress made
up-to-date;

(c) when it is expected to be com-
pleted;

(d) what type of tele-communication
cable will be manufactured in  tiis
expanded project; and '

(e) the proposed capacity of munu-
facture of cables?

The Minister of Indusiry in the Min-
istry of Commerce and Industry (Shri
Kanungo): (a) Yes, Sir.

(b) Orders for machinery and plant
worth Rs. 80 lakhs approxinately hav:
been placed. Site development in
connection with the factory expunsion
is practically complete. Construction
of factory building sheds hag comn-
menced angd i9 under progress.

{¢) In the latter holf of the financial
year 1963-64.

(d) (i) Underground Dry  Core
Telephone Cables.

(ii) Plastic Insulated Tele-communi-
cation Cablys,

(iii) Bwitch Board Cables and Wirvs
etc.,, and

(iv) Copper Wires
locally.

to be drawn

(@) (i) Dry Core Teiephone Cablcs. -
32 K.m. per year on doublc shuft bass.

(iiy Plastic insulated Cables—25
million ¢ore metres.

(ill) Copper Wire Drawing---1500
tons per year on Jouble shift basis
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Allotment of Newsprint for “Maha-
rashtra 7Times”

J Shri Brij Raj Singh:
\ Shri Bade:

Will the Minister of Commerce amil
Industry be pleased to state:

(a) whether it is a fact that “Maha-
rashtra Times”, a new Marathi daily,
was to be published from Rombay by
the “Times of India” publicalions;

3157,

(b) if so, whether the pubiication
was held up due to inadequate supply
of newsprint quota; and

(e) the regular quota of newsprint
which is allotted tp journals in Ind:a?

The Minister of International Tracs
in the Ministry of Commerce and In-
dustrv (Shri Manubhai Shah): (a)
Yes, Sir.

(b) A request for allotment of news.
print was made by the “Times of
India" publications and the allotment
was given to them in accordance with
the general policy in [nrce. The allot
ment wps then regarded as insufficient
by the publishers.

(¢) The regular guota of newsnorint
for a daily newspaper, or periodizal is
worked out on the busia of the pagi
area, average number of pares puls
lished in 1957 or the subsequent vear
in which the daily noewspaper B
periodical actually started pub'ication,
regularity of publication and its eir
culation during 1961.

Survey by Chinese Goverminent of
Southern Slopes of Himalayas

3158. Shri Inder J. Malhotra: Will
the Prime Minister be pleased to
state:

(a) whether it has been brought to
the notice of the Government of India
that Chinese Government claim to have
conducted a survey of natural re-
sources on the southern slopes  of
Himalaya:

(h) whether any such survev was
conducted within the boundaries of
Slkkim and Bhuten; and

(c) what stepg Government of Indiu
have taken in this respect?

The Prime Minister and Minister of
External Affairs ang Minister of
Atomic Energy (Shiri  Jawaharial
Nehru): (a) The Government of India's
attention has been drawn to som.:
newspaper recports and radio hroad-
casis ~atne  on, the institute  of
Botany and Medical Research of 1w
Chincse Academy ol Sciences hay con-
ducted such preliminacy surveys iIn
Tibetan highlands. Dut there is no
information to show that the Chinese
have condurted any survey nf natural
resources on the southern slopes  of
Himalaya.

(b) No.
(¢) Does not arlse.

Burvey of Unemployhent in Bihar

3159 Shri P. R. Chakravertl: Will
the Minister of Labour ang Empior-
ment be pleased to siate:

(a) whether Government have made
any survey of waempiovment  omd
under-employment in the State o
Bihar for the period eruling (st March,
1062;

{b) whether Government pronose
to ease the situation caused by intense
density of population auagraented all
the more each year;

(e} whether Governmenty recerr ed
any proposal from the State Govern
ment of Dihar suggesting the ahsorp-
tion of agricu'tura] population in the
neighbouring States of Madhya Pra
desh and Orissa; and

(d) if so, whether Government have
made any recommendaticn to Danda-
karanya authority who have reclaim-
ed considerable land for seitlement of
people?

The Minister of T.abonr in the Min-
istrv of Labour and Employment (Shri
Fathi): (a) No.

(b) Various development schemas
under the Five Year Plans are crecat-

ing employment opportunities for
relieving unemployment and under-
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employment. The State Government
of Bihar are also trying to settle the
landless labourers in Gairmazrua Khas
lands, as well as the !lhoodan Yapna
lands.

(¢) No.
(d) Doeg not arise.
Small Industries Service Insutute

3160. Dr. Ranen Sen: Wili the Min-
ister of Commerce znd Industry be
pleased to state:

(a) In how many cases Small In-
dustries Service Institules have see-
ured information themsclves about the
details of machinery and its workings
for private applicanis;

(b) how many applicatinns the
National Small Industries Corporation
have received for procurement of

machinery ete, from abrord during
1st April. 1961 to 21st March, 1962;

(¢} what is the minimum und
maximum time taken betwcen the
date of receiving the application by
the State Directors of Industricg and
the actual placement of the order for
the machinery; and

(d) how much does the National
Small Industries Corporation charge
on the actual cost of the machinery
and under what heads?

The Minister of Industry in the Min-
fstry of Commerce and Industry (Shri
Kanuango): (a) to (d). A statement is
laid on the Table of the House., [See
Appendix TV, annexure No. 35].

Electric Fans

[ Shri Bishanchander Seth:
3161. J Shri Gaurl Shanker:
| Shri Daljit Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the foreign exchange earned
By the export of Indian electric fans
during the last five years;
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(b) the measures Government are
taking to increase production during
the Third Five Year Plan;

(¢) whether it is a fact that pre-
ference is given to export rather than
home consumption; and

(d) if so, whether Government ls
considering to stop its exports to meet
the home demand?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Foreign exchange earned from exports
of electric fans of all types during
the last five vears is as follows:

Value in
lakhs of
Rs.
1957-58 19°99
1958-59 25716
1959-60 59-56
1960-61 Rr-29
1961-62 66 8o

(b) The production of electric fans
has more than doubled during the last
few years, having increased from 525
lakh fans in 1957 to 10.77 lakh fans
in 1961, Estimated production of fans
at the end of the Third Plan is 25
lakh numbers.

(¢) and (d). Exports of Electric
fans account for approximately 10 per
cent of the indigenous production.
The requirement of the domestic
market is fully met; and there is no
evidence of any shortage of fans in
the country. Prices of fans have
remained more or less stable; and
discounts are available even on well-
known brands of fans. In the circum-
stances there is no intention to put
any restrictions on the export of fans;
on the contrary efforts are being made
to step them up.

Constructien of Road and Buildings in
NEFA

3162. Shri Rishang Keishing: Will
the Prime Minister be pleased to
state:

(a) whether it Is a fact that NEFA
Administration has been able to elimi-
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nate contractors in works like con.
struction of roads and buildings;

(b) if so, how far its working has
been found satisfactory;

(¢) whether it 15 a fact that sug-
gestions have been made to some
States like Manipur to adopt the same
procedure; and

(d) if so, the reaction of the States
to this suggestion?

The Prime Minister and Minister of
External Affairs gagnd Minister of
Atomic Energy (Shri Jawaharlal
Nehrn): (a) The NEFA Administra-
tion have becn following for several
years the policy of allotting construc-
tional works which do not involve
difficult technical problems directly to
local tribal people without employing
a contractor. On the other hand,
major projects which require the
serviees of skilled artisans or detailed
technical supervision are slill being
given to contractors,

{b) The system has been working
satisfactorily in NEFA and has the
following advantages:

(i) The local people benefit finan-
ciplly and at the same time
develop a feeling of particl-
pation in the projects,

(ii) The elimination of middlemen
has resulted in the cost of
the works being appreciably
reduced.

(¢) The Ministry of Community
Decvelopment addressed all State Gov.
ernments &nd Union territories last
year reauesting them to consider the
pessibilily of adopting this procedure
in other parts of Indua.

{d} The Governments of Uttar Pra-
desh, Punijab, Rajasthan, Himachal
Pradesh, Delhi, Manipvr, Tripura and
the Andaman and Nicobar Islands
Administration are implementing the
suggestions ¢f the Ilir stry of Com-
munity Develocpment.

Government Quarters in Occupation
¢f Unauthorised Persons

3163. Shri Rishang Kelshing: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) the number of Government
querters in New Delhi  under the
occupation of unauthorised persons at
present; and

(b) action Government has taken to
stop  occupation of Government
quarters by unauthorised persons?

The Minister of Works, [Housing and
Supply (Shri Mehr Chand Khanna):
(a) 339.

(b) Action is taken to ewvict the
unauthorised  persons under the
Public Premis»s (Evlction of Un-
authorised Occupants) Act, 1958, To
prevent unauthorised occupation of
the vacant quarters chowkidars are
posted for watch and ward.

Loans for Development of Industries
in States

3164. Shri Hari YVishnu Kamath:
Will the Minister of Commerce and
Industry be plcased to state:

(a) whether State Governments
will be allocated loans frem the Centre
in 1962-63 for development of
industries;

(b) if so, the quantum of loan and
the terms and conditions of loan to
each State; and

(c) the specific industry or Indus-
tries for whose development the loan
is earmarked in each State?

The Minister of Industry In the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes.

(b) The terms and conditions of
loans which are different for diffe.
rent  schemes/industries and State-
wise allocation will be finalised in the
fourth quarter of the current financial
year on the basis of the grneral prin-
ciples fixed for each scheme/industry
and actual expenditure incurred by
the States during the 1st three quar-
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ters of the financial year and antici-
pated expenditure for the fourth
quarter.

(c) The Loans are given to Stalea
for the following industries:

1. Industrial Estates.

2. Development of Handloom

Industry.

3. Conversion of Handloom into
Powerloom.

4. Development of Small Scale
Industries.
. Development of Coir Industry.
. Development of Silk Industry.
. Industrial Schemes.
. Development of andicrafts.
. Rubber Plantations.
10. Coffee Plantations.
11. Rehabilitation Schemes.
All the States are cntitled to the
loans from Centre for the above
industries depending upon the actual

expenditure incurred by each State
in respect of each industry.

w o =1 h W

Organic Chemicals Factory at Panvel,
Mabarashtra

* 3165. Shri Shivji Rao S. Deshmukh:
Will the Minister of Commerce amd
Industry be pleased to state:

(a) whether it is proposed to estab-
lish an organic chemicals factorv in
public sector al Panvel in Maha.
rashira State;

(b) if so, what wouid be the capital
outlay and employment potential; and

(c) the production capacity of this
plant?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shrl BEanungo): (a) Yes, Sir.

(b) According to preliminary esti-
mates, the capital outlay on the pro-
jet  will be approximatelv Rs 12
croces. Detailed estimates are being
prepared. The project is expected to
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provide employment for about 2,000
pLrsons.

fe) The initiz]l capacity of the plant
j2 for the manufacture of about 27,000
tons per annum of various inter-
mediates.

Prime Minister's National Re!ief Fund

3166. Shri Ifari Vishnu Kamath:
Wil] the Prime Minister be pleas.d
to state:

(a) the total amount to the credit
of the Prime Min‘ster's National
Relief Fund, as on 1st June, 1962;

(b) bv whom the fund is adminis-
tered; and

(¢) whether the account is regularly
audited?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic FEnergy (Sh-l  Jawaharlal
Nehru): (a) The amount Lo the credit
of the Prime Minister's National
Rolief Fund as on 1st June. 1962 wus
Rs. 16,75 354.78. Out of this, a sum
of Rs. 15 lakhs had been invested in
Short Deposits and the balance of
Rs 1,75,354.78 was dcepesited in the
Current Accourt

{b) The Fund is administered by
the Prime Minister,

(¢} The accountz are audit~d regu-
larly every vear by a reputed firm ot
Chartered Accountants.

Techno.Economic Survey of Tea
Gardens

J Shri Maheswar Natik:
7\ Shri P. C. Borooah:

Will the Minister cf Commerce and
Industry be pleased to state:

(a) whether the Tea Board has
completed a techno-economic survey
of tea gardens with a view to ascertain
the type of assistance the tea gard:na
require for development;

31617.

(b) what are the findings cf the
survey and the recommendations
made for development; and
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(c) the decision of Government
thereon?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir; in the Tea Districts of Tri-
pura, Darjeeling Hills and Cachar in
North East Ind.a and in the Nilgirias,
Anamallais and Kanan Devan regions
in South India.

" (b) The Tea PRoard is currently
scrutinising and analvsing the data
collected in the course of the surveys.

(¢) Does not arise.
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Criticism of the Chairmam of 10.S.C.
in Vietnam

5i53). Shri M. K. Kumaran: Will
the Prime Minicter be pleased to
state:

(a) whether the attention of the
Government of 'ndia has been drawn
te an editorial in “Nhan Dan", efficial
newspaper of North Vietnam attak-
ing Shri C. Par hasarathy, Chairmar
of the International Commission for
Supervision and Control in Vietnamn;
and

(b) it so, the ren:tions of Govern-
ment theretn?

The Prime Minister and Minister of
External Affalrs and Minister of
Atomic Fnergy (Shri Jawaharlal
Nehru): (a) The Government of
India's attention has been drawn to
an editoriul in the “Nhan Dan" of
the Democratic Republic of Vietnam
in which references have been made
te Shri Parthasarathy, Chairman of
the International Commission for
Supervision and Control in Vietnam.

(b) The Government of India do
not propose to do anything about it.

Expeditions to Naga Hill Peaks

3170. Shri Suhoih Hansda: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that requests
are made bv some foreign and Ind'an
exprdition parties for pe-mission for
trekking expedition to Naga Hill
peaks of Northern border;

(b) if so, whether any of them have
been given permission; and

(c) if not, whether in future they
will be allowed to proceed on expedi-
tions to these peaks?

The Prime Minister and Minister of
External Affairs and Minis‘er of
Atorric  Fnerry (Shri Jawaharlal
Nehru): (a) No.

{b) and (c). The questicn does not
arise.
Import of Newsprint
3171. Shri P. C, Borooah: Will the
Minist~r of Commerce and Industry
be pleased to state:
(a) whether there is a prrposal to

import newsprint from Scandinavian
Countries, Canada and the US.A.;
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{b) if so, how much newsprint is
te be imported: and

(c) whether any agreements have
been reached in the matter?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) Approximately 80.500 tonnes
(¢) Yes, Sir.

Sub-Editors in the All India Radio

3172, Shri A. S. Saigal: Will the
Minister of Information and Broad-
easting be pleased to state:

(a) whether the designation of the
present  Sub-Editors working in
Language Sections of All India Radio,
News Units, was Translator/Announ-
cer and prior to that the designation
of such staff was Translator;

(b) what was their scale of pay as
Translator and then as Translator/
Announcer; and

{c) what is their present scale of
pay”?

The Deputy Minister in the Minis.
‘try of Information and Broadcasting
(Shri Sham Nath): (a) Yes, Sir.

(b) The scale of Translator was
Rs. 150—5—200. This post was redesig.
nated as Translator/Announcer from
11th February, 1943, and its scale was
rovised to Rs.  175-10-235-15/2-250
from 1st March, 1945,

(c) Rs.
EB—15—485.

270—10—290—15—410—

Indianization in Private Sector

3173. Shrl Maheswar Nalk: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any record is being
maintained of the progressive India-
nization of the personnel under pri-
-vate sector employment; and

(b) if so, the latest position?
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The Minister of Industry in the
Ministry of Commerce and Indostry
(Shri Kanungo): (a) and (b). A
reference is invited to the Press Note,
entitled “Employment of Indians in
foreign firms—Further Progresa
Recorded”, dated 16th February, 1962,
copies of which are available in the
Parliament Library

All India Radio Programmes

3174, Shrimati Renuka Barkataki:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether it is the policy ot
A.LR. to give preference to broadcas-
ting recorded programmes as distin-
guished from live progarmmes; and

{b) if so, what considerations have
led to this policy?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) and (b). The
policy of A.LR. follows the practice
all over the world in broadcasting
organisations to pre-record some of
the programmes like features, plays,
documentaries ete. in order to ensure
better production and technical qua-
lity. Other advantages of making
such recordings are economy in
expendilure, convenience to the artists,
and supply of selected programmes
to various stations of AIR. and
foreign organisations to help in pro-
moting inter-regional understanding in
our own country and projecting Indian
culture and traditions in a number of
countries abroad.
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Oll Mill Onwers Association,
Kerala

3176. Shri Warior: Will the Minis-
‘ter -of Commerce and Industry be
mleased to state:

{a) whether the representatives of
the Oil Mill Owners Association,
Kerala had made any representation
to Government to reduce the pre-
mium which millers have to pay to

1962 (Ai) LSD.—3.

the State Trading Corporation on
purchase of copra; and

(b) if so, the reaction of Govern-
ment thereon?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir,

(b) The matter is being examined.

Foreign Tea Trade Delegations
to India

3177. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

{a) the number of foreign tea trade
delegations that visited India during
each year since 1958;

(b) where did they hail from;

(¢) how many such Indian delega-
tions were sent abroad with a view
to exploring avenues for tea exports;
and

(d) how many such delegations are
likely to be exchanged during the
ensuing year?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhal Shah): (a)
and (b).

Year No, Country

1958 . 1 U.S.S.R.

1959 1 Iran

1960 2  Poland and Irish

Republic

1961 . 1 Iran
(¢) Year No. Country visited
1648 . . 1 Eire

1999 . . 2 Iran and Iraq

1962 (till date) 1 U.5.A. and Canads,
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(d) On the basis of the information
available at present, a Tea Delecga.
tion from Iraq is likely to visit India
during the autumn of this year.

Tea Boards Participation in
Foreign Exhibitions

3178. Shri P. C. Borooah: Will the

Minister of Commerce and Industry
be pleased to state:

(a) in how many foreign exhibi-
tions the Indian Tea Board partici-
pated during each year since 1958
onwards;

(b) in which countries these exhibi-
tions were arranged ;and

(¢) in how many exhibitions the
Board is likely to parlicipate in the
ensuing year and where they are
being arranged?

The Minister of International Trade
in the Ministry of Commerce and

Industry  (Shri Manubhai Shah):
(@) 1958-59 Y

1959-60 13

1960-61 11

1961-62 12

(b) 1958-59 . Afghanistan, Canada, Italy,

Ireland, Irag, Poland,

Sweden and Yugoslavia.

1959-60 . Australia, Canada, Czecho-
slovakia, France, Holland,
Ireland, Japan, [Fast
Germany, West Germany,
Poland, USA and
Yugoslavia,

1960-61 . Austria, Bulgaria, Last
Germany, West Germany
Italy, DPoland, Turkey,
Tunisia, USA and Yugo-
slavia.

1961-62 . Afghanistan, Australia, East
Germany, Italy, Ethiopia,
Jordan  Poland,  Iran,
Somalia,  Syria, USA
and Jugoslavia

(c) In 10962-63, the Tea Board
proposes to participate in 11 foreign
exhibitions in the following coun-
tries:—
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Australia, Italy, East Germany,
West Germany, Libya, Nigeria,
Poland, Tunisia, USA, USSR and
Yugoslavia.

Bilateral Agreement for
Export of Tea

3179. Shri P. C, Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) with how many countries bila-
teral trade agreements for the export
of tea exist at present;

(b) which of these agreements were
concluded or renewed during the year
1961-62; and

(c) the total quantity of tea expect-
c¢d to be exported during the ensuing
year under the bilateral agreements.
mentioned in part (a) above?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Tea has been mentioned as an item
in the export schedules of bilateral
trade agreements with 18 countries.

(b) During the vear 1961-62 trade
agrecments  were  concluded with
Jordan and Iran and were renewed in
respect of Greece, Rumania, Tunisia
and Yugoslavia. Protocols to the
Indo-Egyptian Trade agreement of
July, 1953 and Indo.Moroccan Trade
agrecment of September, 1960 were
also signed on 18th October, 1961 and'
19th July, 1961 respectively.

(c) As specific guotas have not
been mentioned in several of these-
agreements, it is not possible to assess
the total quantity expected to be
exported under these agreements.

Tea Export

3180. Shri P. C. Borocha: Will the
Minister of Commerce and Industry
be pleased to state:
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(a) the total amount of tea exported
to each country during the half year
commencing on the 20th November,
1961, the date from which the system
of allotment of export quotas for tea
estates was suspended;

(b) how did thesg exports compare
with the exports during the corres-
ponding periods in 1959-60 and 1960-61,;
and

(c) the general effect of suspension
of the quota system on tea exports to
different countries?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). Country-wise breakdown of
tea exports during six months com-
mencing 21st November, 1961 are not
yet available. The total exports
during this period were 88,950,000 kgs.
compared to 90,044,000 kgs. and
87,524,000 kgs. during the same periods
of 1960.61 and 1959-60 respectively.
The figures of exports country-wise
available upto 31st March were as
follows:

Counties of destination

United Kingdom
Germany West
Irish Republic
Netherlands .
U.5.8.R.
Afghanistan
Bahrain Islands
Iraq

Iran

Kuwait

Arabia .
Turkey

Egypt

Sudan

Canada

U.S.A. .

Chile

Australia

New Zealand
Other countries

ToTan

Quanttity  in  thousand  kilograms

1959-60 1960-61 1961-62

43.894 47,816 42,144
819 597 479
3.23% 3,823 2,910
767 530 693
4,266 3,601 4,198
Rg7 1,467 1,364
294 219 252
9R7 727 911
1.333 2,220 1,599
450 284 415
104 L 56
1525 1,272 1,204
7,019 5.48% 8,231
1,292 1,978 2,386
3,121 2 .Ro8 2,662
4,307 4,074 4,748
272 232 207
1,023 517 1,402
124 286 160
1,590 2,013 2,311
77,622 80,036 78,332

(e) The suspension of the system
has been welcomed by the industry
being in keeping with the efforts to
maximise the exports of Indian tea.
The period since the suspension of
the system has been too short to draw
conclusions.

Rehabilitation of Displareq Persons
in Dandakaranya

3181. Shri P. B, Chakraverti: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) the area fully reclaimed in
Paralkot, Amarkot and Pharasgaon
(Dandakaranya), till the end of
April, 1062;

(b) the additional area to be re-
claimed by the end of December,
1962;

(¢) the area to be made available
to the displaced persons for their
rehabilitation by the end of Decem-
ber, 1962;
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(d) total number of displaced
families that have reached Danda-
karanya area by the end cf March,
1962; and

(e) the number of families that
may be duly rehabilitated by the end
of December, 1962 in the reclaimed
areas?

The Minister of Works, Housing
and Supply (Shri Mehr Chand
Khanna): (a). Upto the end of April,
1962, 57,209 acres of land have been

fully reclaimed in the following
Zones:
acres
Paralkote 18,905
(including Narainpur)
Umerkote . 15:409
(including Raighar)
Pharasgaon 2,985
ToTat 57,299

(b) Approximately 9,000 acres of
additional land are likely to be re-
claimed between the Ist Mav, 1962
to the 31st December, 1962

(c) It is expected that approximate-
ly 50,000 acres of land after ex-
cluding tribal quotas, will be made
available to the displaced persons by
the end of December, 1962

(d). 4,408
19,317 persons.

families consisting  of

(e). It is hoped that families who
would have reached Dandakaranya
upto the end of June, 1962, will be
moved to village sites by the end
of December, 1962.

Non-ferrous Metals

3182, Shri Daji: Will the Minister
of Comemrce and Industry be pleas-
ed to state:

(a) what was the guota of non-
ferrous metals asked for by the State
of Madhya Pradesh for, the year 1960-
61 and 1981-62;
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(b) 'what guotas were sanctioned
for the different metals;

(c¢) whether Government are aware
that because of lack of guota the In-
dustries in the State are suffering
and closing down; and

(d) whether Government have any
scheme for giving higher quota?

The Minister of Industry in the
Ministry of Commerce and Indusiry
(Shri Kanungo): (a) The State Gov-
crnments  were not asked to send
their requirements. The allotments
made in the carlier periods formed
the basis for allotments in 1960-61
and 1961-62.

(b). Allotiments made arc given
below:
In tons

Zonic  Cop-  Alu-  Lead
per minium

1960-61 500 850 95 95
1961-62 1350 1200 89 120

(¢y and (d), There is a general
shortage of non-ferrous metails parti-
cularly copper and zine due to the
difficult foreign exchange situation,
Equitable distribution of available
supplies is made to all the State Gov-
ernments. The Government of India
are not aware that the small scale in-
dustries in Madhya Pradesh are fac-
ing any special difficulties which are
not faced by others. The difficulties
of the small scale units are mainly
due to the inecrcased demund from
expansion and setting up of new
units all over the country, The posi-
tion will ense only when the foreign
exchange situation imgproves,

Non-ferrous Metal

3183. Shri Daji: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the quota of non-ferrous metal
sanctioned for the different States for
the years 1960-81 and 1961-62;
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(b) what is the basis of sanction-
ing these quotas; and

(c) whether there is any machinery
to follow up the use to which the
sanctioncd quotas are put?

The Minister of Indusiry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a). Information is
given in the statement laig on the
Table of the House. [See Appendix
IV, annexure No, 36].

(b). Within the awvailable supply of
non-ferrous metals allocation to the
States is made as equitably as pos-
sible on the basis of past consumption
ang having due regard to the nced
for development in States which have
been backward.

(c). Distribution of non-ferous
metals to individual small scale  in-
dustrial unils is the responsibility of
the State Governments, The State
Governments have a field organisa-
tion who, as part of their functions,
check on the proper utilisation of the
raw material  allotted to individual
units,

Applicati®ns for Industrial Licences
from Madras and U.P.

3184, Shri Dharmalingam: Will the
Minister of Commerce and Industry
be pleased to stafe:

(a) the number of applications re-
ceived for licences under the Indus-
tries (Development and [Regulation)
Act from the States of Madras and
UP. during 1961-62;

(b) the number of licences given
in each of these States; and

(e) the grounds for rejection?

The Minister of Indusiry in the
Ministry of Commerce ang Indusiry
(8hri Kanungo): (a) to (c), A state-
ment is laid on the Table of the
House, [See Appendix IV, annexurc
No. 371.
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Small Scale Industries in Southern
States

3185 Shri Dharmalingam: Will the
Minister of Commerce and Industry
be pleaseq to state:

(a) the steps taken to develop the
small scale  industries in Andhra,
Madras, Kerala and Mysore;

(b) whether a survey of the exist-
ing small scale industries has been
taken:

(c) if so, the nature of the survey;
and

(dy if not, the reasons therefor?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (d). A state-
ment  is laid on the Table of the
House, [See Appendix IV, annexure
No. 34].

Closure of Travancore Minerals Ltd.

; Shri A. K. Gopalan:
| Shri P. Kunhan:

Will the Prime Minister b¢ pleased
to state: !

3186.

(1) whether there is any proposal
before Government for closing down
the Travancore Minerals Limited; and

(b) if so, the rcasons thercvfor?

The Prime Minister ang Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). There is no pro-
posal at present under consideration
of Government  for closing down
Travancore Minerals Limited as such.

There has been a steep fall in the
demand for Indian Ilmenite due,
among other reasons, to the high cost
of its production. As a first siep to-
wards the ratinalization and moderni-
zation of the plants pf the Company
it has been decided by the Board of
Directors to close down the Wind
Tables in the plants at Chavara with
cffect from September 1, 1962
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Prices of Textile Goods

3187, Shri Yajnik: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether the prices marked on
textile goods provide for prices per
metre;

(b) whether the goods are sold for
the same price per yard as the ordi-
nary consumers are not aware of the
distinction  between the yard and
the metre; angd

(c) the steps that Government pro-
pose tp take to avoid the loss caused
to the consumers by this practice?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a).
Yes, Sir.

(b) No such abuse has been re-
ported to Government,

(¢) As the metric system has al-
ready come into vogue, consumers
are getting used to the new system
and may be expected to pay only the
appropriate price. As the ex-mill
price, retail price, excise duty ete.
are clearly stamped on the cloth, no
special steps on the part of the Gov-
ernment are considered necesasry.

Research for Tea Industry

3188, Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether a scheme has  been
drawn to organize research for the
tea industry in the North East India
on a cooperative basis; and

(b) if so, the details thereof?

The Minister of International Trade
in the Ministry of Commerce ang In-
dustry (Shri Manubhai Shah): (a).
Not vet, Sir. The question of form-
ing a Co-operative Tea Research As-
sociation for North East India with
grants-in-aid by the Council of Scien-
tific and Industrial Research is in an
advanced stage of ncgotiations with
the Consultative Committee of Tea
Producers’ Associations.
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(b). Does not arise.

Khadi and Village Industries in
Tripura

3189 Shri Biren Dutta: Wil] the
Minister of Commerce and Industry
be pleased to state:

(a) whether any amount of money
has been spent in Tripura for the de-
velopment of khadi and village indus-
tries during 1961-62; ang

(b) what are the industries that
earmed profit?

The Minister of Industry (Shri
Nityanang Kanungo): (a) and (b).
The information is being collected
and will be laid on the Table af the
House.

Shortage of Non-ferrous Metal Scrap

3190. Shri P. Kunhan: Will the
Minister of Commerce and Industry
be pleasced to state:

(a) whether it is a fact that Small
Scale Industries face great hardship
on account of shortage of non-ferrous
serap;

(b) if so, whether Government are
considering to divert the non-ferrous
meta] scrap of Central and State
Government  establishments to small
industries; and

(c) if not, the reasons therefor?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a). The nceds of
the Small Scale Industiries units in
regarq to non-ferrous metals of al-
loys are being met to the greatest
extent possible by allotments of wvirgin
metals, There is a general shortage of
non-ferrous metals particularly cop-
per and zinc due to the difficult for-
eign exchange situation, Small secale
industries are not facing any special
difficulties which are not faced by
others. The difficulties of the small
scale units are mainly due to the in-
creased demand from expansion and
setting up of new units all over the
country. ,
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(b). The non-ferrous metals scrap
of Central and State Government
establishments are being disposeq of
by auction and any unit can partici-
pate in the auction and get the scrap
on bidding.

{c). Does not arise,

Non-Ferrous Metals

3191, Shri P. Kunhan: Will the
Minister of Commerce and Industry
be pleased to state how many sche-
duled industries are responding to the
export promotion programme for
non-ferrous metals (Semis)?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): Fol-
lowing three scheduled industries are
understoog to be participating in the
oxport trade of non-ferrous (semis):

1. Brass/Copper Sheets and
Circles.

2. Zinc strips.
3. Aluminium Sheets/Circles.

Copper and Zinc Scrap

3192. Shri P, Kunhan: Will the
Minister of Works, Housing and
Supply be pleaseqd to state the proce-
dure and rules by which Copper and
Zinc scrap is disposed of by the Gov-
ernment Establishments?

The Minister of Works, Housing
and Supply (Shri Mehr Chand
Khanna): Central Government  de-
partments are authorised to dispose
of salvage and process scrap them-
selves, without any restriction on
value. The Government Mints and
P.&T. Workshops, however, utilise
the services of the Directorate-Gene-
ral of Supplies and Disposals for ar-
ranging disposal of their copper and
zine scrap, The scrap is normally
disposed of by public auction, or
where the quantity is large by ad-
vertised tender, Notice of the :ales
are sent to the Directors of Industiries
of various States. Sales are effected
in small lots to encourage participa-
tion of small scale industrial units
and Cooperative Societies.

Allotment of Imported Metal

3193. Shri P, Kunhan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the procedure for allotment of
Imported Metals like Copper, Zinc,
Antimony, Lead, Tin to Government
establishments, scheduled industries,
Actual Users, Small Scale Industries
etc.;

(b) whether it is a fact that the
basis for allotment is left to the
State Governments; and

(c)y if not, the procedure laid down
for this?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c), A state-
ment is attached.[See Appendix IV,
annexurc No. 39].

Industrial Licenses for Orissa

3194. Shri Surendranath Dwivedy:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the total number of Industrial
Licenses applied for by individuals
and firms in Orissa in 1961-62;

(by how many of them have been
granted licenses;

(¢) the names of the persons and
firms which have been granted
licenses so far and for what type of
industries; and

(d) the total number of licenses in
Orissa who are actually carrying on
work?

The Minister of Industry in the
Ministry of Commerce ang Industry
(Shri Nityanand Kanungo): (a) to
(c), A statement is laid on the Table
of the House.  [Sep Appendix IV, an-
nexure No. 40].

(d). The information is being col-
lected and will be laid on the Table
of the House.

Export of Iron Ore from Calcutta
Port

3195, Shri Surendranath Dwivedy:
Will the Minister of Commerce and
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Industry be pleased to state:

(a) whether the State Trading Cor-
poration exports low ang medium

grade iron ore from Calcutta Port:
and

(b) what is the target of export of
low and medium grade iron ore from
Calcutta port during the years 1962-
63 and 1063-647

The Minister of International Trade
in the Ministry of Commerce apng In-
dustry (Shri Manubhai Shah): (a).
Iron ore with 62 per cent fe content
and above alone is cxported from
Calcutta Port.

(b). There is no grade-wise target
for export from Calcutta, Taking in-
to account the supply limitations in
some sectors and movement difficulties
in others, tolal exports from Calcutta
port are ¢xpected to be about 4 to 5
lakh lons per annum

Payment of Development Fund to
Mine Owners

3196. Shri Surendranath Dwivedy:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the total amount of develop-
ment fund paid to different mine-
owners by the Stute Trading Corpo-
ration in the country during the years
1958-59 to 1961-62 yearwise;

(b) total amount of development

fund paid 1o Orissa  Mine-owners
during thc same period and their
names; and

(c) total number of applications re-
ceived from Orissa Mine-owners by
State Trading Corporation for de-
velopment fund allotment?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhaj Shah): (a)
and (b). Nil.

{e). Nine aplications have been
received from mine-owners having
mines in Orissa, including an appli-
cation from Utkal Mining and Indus-
trial Association which is an associa-
tion of mine-owners operating in
Orissa.
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Tea Centres abroad

3197, Bhri Daljit Singh: Will the
Minister of Commerce ang Industry
be pleased to state:

(a) whether it is a fact that Indian
tea industry faces severe competition
in the tea markets abroad;

(b) whether Indian Tea Board
have opencd tea centres abroad; and

(e) if so, the names of places and
results achieved so far?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a).
Yes, Sir, particularly in respect of
common teas.

(b). Yes, Sir.

(c). The Tea Boardq opened its first
Tea Centre abroad at Cairo in  May
1961, and a Tea Nook in the Govern-
ment of India Trade Centre at Beirut
in 1961, The Tea Centires at Cairo
and the Tea Nook at Beirut are prov-
ing to be popular, and we consider
that the publicity is effective.

Forged Passports

3198, Shri Daljit Singh: Will the
Prime Minister be pleased to state
how many cases of forged Passports
were detected and persons concerned
arrested during 1961-627

The Prime Minister and Minister
of Extermal Affairs ang Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (i), Number of forged pass-
port cases detected during 1961-62...

139

(ii). Number of persons arrested in
this connection during 1861-62

saw

242,
Sewing Machines

3199, Shri Daljit Singh: Will the
Ministey of Commerce and Industry
be pleased to state:

(a) the number of ancillary units
functioning in Punjab for the manu-
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facture of sewing machines as in
April, 1962;

(b) the annual output of produc-
tion and the number exported, dur-
ing 1961-62; and

(¢) the aid given by the Centre to
these units during the same period?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo):

(a) Large Scale

sector . 2 units,
Small Scale ) )
Sector Information i being

collected,

by Large Scale
Sector Rs. 5,580,957/ worth of
Sewing Machine parts
were prodduced 1n 1961,
small Scale
Sector . Information  is  being
collected.

Precise figures of the number of
sewing machines|components export-
ed annually from the Punjab factor-
ies are not available. It is howevor
estimated that the wvalue of the x-
ports will amount to Rs. 50,000 ap-
proximately.

(c). Facilities for import of raw
materials and spare parts of machin-
ery etc, subject to availability of
foreign exchange, and allocation of
indigenous steel are allowed to these
units for maintaing their production.
In addition to these facilities, the ex-
porters of sewing machines and com-
ponents are allowed to avail of the
draw backs of customs|excise duty on
duty paid materials entering into ex-
port of sewing machines, Other in-
centives and assistance under the re-
levant export promotion schemes of the
Government of India are laso availa-
ble to these exporters.

Cotton Plece Goods

3200, Shri Daljit Singh: Will the
Minister of Commeorre and 'ndustry be
pleased to state:

(a) whether any improvement or
increase has been made in the variet-
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ies of cotton piece goods during the
last two years; and

(b) if so, its effect on export and
in finding fresh foreign markets?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a).
Yes, Sir.

(b). Export of cotton textiles de-
pends on various faclors eg., prices,
quality, competition from other ex-
porting countrics ete, It is not there-
fore, possible to assess the effect on
exports due to increase in the variet-
ivs of cloth alone,

Ambar Charkha Training Courses in
Punjab

33201. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be picased to state:

(a) the number of Ambar Charkha
training  courses conducted during
1961-62 in Punjaih State;

(b) the numper o trainees that
took part and the value of yarn pro-
duced during their training period;
and

(c) the cost of those schemes with
the value of charkhas distributed to
the trainees?

The Minister of Industry im  the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c¢). The in-
formation is being collected and will
be laid on the Table of the House.

Classification of Jute

3202. Shri P. G. Sen: Will the Mi-
nister of Commerce and Industry be
pleased to state:

(a) whether any request has been
made to the Jute Mills Association to
classify their stock of julc as well as
purchases according to white jute,
Tossa jute mesta and cuttings; and

(b) if so, with what results?
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The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah):
(a) We are not aware of any such re-
quest.

(b) Does not arise,

Training of Labour Officers

3203, Shri Subodh Hansda: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that Regional
Labour Institutes have been set up
by the Chief Adviser of Factories at
Calcutta, Kanpur and Madras;

(b) if so, whether any research
activities are carried on in these
Institutes;

{c) whether any Institule for train-
ing has also been set up under the
Third Five Year Plan for imparting
training to the officers of the Chief
Labour Commissioner’s Organisation;

(d) if so, what is the total number
of officers trained during the first
year of the Plan in this Institute; and

(e) whether besides the officers of
the Chief Labour Commissioner's Or-
ganisation there are other officers
also who will be sent to receive train-
ing in the Institute mentioned in part
(c) above?

The Minister of Labour in the Mi-
nistry of Labour and Employment
(Shri Hathi): (a) Yes. Pending con-
struction of the Institule buildirgs,
these have been temporarily set up
on a modest scale in rented premises.

(b) The Regional Labour Institutes,
when fully set up, will carry out with
the assistance of the specialised staff
of the Central Labour Institute, re-
search and investigations on problems
of particular importance or signi-
ficance to the Region. An effort is
being made to take up, as soon as
possible, whatever research work may
be done under the present conditions
in the rented buildings.

(e) A scheme for setting up of a
‘Training Wing in the Chief Labour
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Commissioner’s Organisation to im=
part training to the officers of Central
Industrial Relations Machinery  has
been included in  the Third Five
Year Plan.

(d) As the Training Wing could
not be established in the first year of
the Plan, no officers could be trained
during that period.

(¢) Besides the officers of the Chiet
Labour Commissioner’s Organisation,
the Scheme envisages that officers of
the State Governments as well as
nominees of some of the foreign Gov-
ernments should be trained by this
Wing.

Himachal Pradesh Public Works De-
partment

3204. Shri Mohammad Elias: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether it is a fact that services
of the work charged staff of Himachal
Pradesh Public Works Department
have not been regularised; and

(b) if so, the reasons therefor?

The Minister of Works, Mousing and
Supply (Shri Mehr Chand Khana):
(a) and (b). The question is under
the consideration of Government and
a decision is expected to be taken
in the not too distant future,

Rubber Indusiry

[ Shri A. V. Raghavan:
3205.{ Shri Pottekkatt:
| Shri Warior:

Will the Minister of Commerce and
Industry be pleased to state:;

(a) the action Governmeni propose
to take to attain the production tar-
get for natural rubber during  the
Third Five Year Plan period;

(b) whether there is any proposal
to undertake a countrywide general
survey to determine the suitability of
land for rubber cultivetion; and
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(¢) whether there is any proposal
1o send a delegation to Malaya and
Ceylon Ior a comparative study of
the organisations for promoting the
development of rubBer iudustry?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Some of the more important measures
to be continued proposed to be taken
to attain the production target for
natural rubber are:—

(i) popularising among growers in-
tensive cultivation techniques, like
scientific manuring, spraying, yield
stimulation and plant protection mea-
sures;

(ii) technical demonstrations by the
Board’s field staff in different rubber
growing districts;

(i11) financial assistance by way of
a subsidy of Rs. 1000|- per acre for
replantation and long term loans of
Rs. 750|- per acre for cxpansion of
rubber cultivation by small growers;

(iv) assistance lo growers in sccur-
ing short-term loans of Rs. 150/~ per
acre through co-operative societies;

(v) free supply of high-yielding
planting materials and supply at sub-
sidised rates of fertilisers to  small
growers owning 5 acres or less.

(b) and (¢). Yes, Sir.

Foreign Nationals in All India Radio
Units

3206, Shri Ravindra Varma: Will
the Minister of Information and
Broadcasting be pleased to slate:

(a) whether there are any foreign
nationals employed in the News Ser-
vices Division and the External Ser-
vices Divisions of the All India Radio;
and

(b) if so, the number of such em-
ployees, the nationalities of such
employees and the units in which they
are employed?

The Deputy Minister in the Minis-

try of Imformation and Broadcasting
(Shri Sham Natb): (a) and (»). Ne

foreign national is employed in the
News Services Division of All India
Radio. Twentynine foreign nationals
are empioyed in the External Services
Division. Their nationality and the
units in which they are working are
as follows:—

1 Lebanese Arabic Unit
3 Iraniang Perstan Unit
6 Burmese Burmese Unit
2 Indonesians Indonesian Unit
3 Tibetans Tibetan Unit
3 French French Unit
3 Nepalese Nepali Unit
5 Chincse Chinese Unit
2 Chinese from Bri-

tish territories

of Hritish  na-

tionality Chinese Unnt
1 British East Afri-

can . . . Swahili Unit

Displaced Persons im Kingsway Camp

3207. Shri P. C, Borooah: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that the dis-
placed persons from FPakistan who
were accommodated in the temporary
tenements in the Kingsway Camp in
the years following Parlition  have
of late Been allotted with some sort
of subsidised houses in the same area;

(b) if so, the terms of their allot-
ments;

(e) whether it is a fact that families
consisting of more than five members
who were previously alloited two
temporary tenements have now been
provided with only one;

(d) ¥f so, the reasons therefor; and

(e) the numbéer of families consist-
ing of more than 5 and 10 members
respectively?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) and (b). Yes. They have been
allotted tenements on Mall Road at
reserve price which can be paid for
in instalments under the Compensa-
tion Rules.
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(¢) and (d) Yes. But each tecnement
on the Mall Road consists of two
rooms, kitchen, bath and latrine,
while the tenements on Reids Line
had only one room and no kitchen or
separate bath or latrine.

(e} The number of such families is
not readily available.

Import of Raw Cashew nuts from
Africa

J Shri Warior:
3208.1 Shri M. K. Kumaran:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the State Trading Cor-
poration have finalised any scheme to
import raw cashew nuls from Africa;
and

(b) if so, the details thereof?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
and (b). The matter 15 under con-
sideration.

Effect of Atomic Tests on Indian
Ocean

J Shri Warior:
3209.1 Shri M. K. Kumaran:

Will the Prime Minister be pleased
to state:

(a) whether attention of Govern-
ment has been drawn to the press re-
port of a Soviet Scientist's statement
that the atomic tests carried out in
Sahara have affected the Indian Ocean
‘Waters;

(b) whether our Atomic Energy
Commission has undcrtaken any exa-
mination of the presence of radioactive
elements recently in the Indian ocean;
and

(¢) if so, with what result?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes; Government have
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seen a press report of a statement at-
tributed to Professor Vladimir Kord,
a Soviet Scientist, thal Sovier oceano-
graphers have detecled radioactivity
in the Indian Ocean fol'lowing the
French nuclear tests in Sahara.

(b) and (c). The Atomic Energy
Establishment Trombay has not
undertaken any speciai survey of the
Indian Ocean as such. However,
samples of sea water from the Ara-
bian Sea around Bombav have been
analysed very frequently for contami-
nation by the nuclear explosions. The
analyses have shown the prenence
of radioactive substince of natural
origin and those produced by nuclear
tests,  The results did not show any
increase in radioactivity in the sea
water around Bombay attributable
particularly to the 2tomic tests con-
ducted in Sahara.

Coir Cooperatives

(" Shri A. V. Raghavan:
3210. { Shri Pottekkatt:
| Shri Warior:

Will the Minister of Commerce and
Industry be pleased to state:

(uy what progress has been made
in the matter of developing coir co-
operatives during the year 1961; and

{b) whéther any altempt has been
made to assess the progress of the
existing societies during the above
period?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai  Shah):
(a) During the financial year 1961-62,
49 coir cooperatives were organised
in the various coconut growing States
in India of which 41 were in Kerala.
This brought the total number of coir
cooperatives in India to 495 by the
end of the financial year.

(b) Yes, Sir, a study on the work-
ing of Coir Cooperatives in Kerala
was conducted by the Coir Board
during the year 1961. The report of
the Board is awaited.
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Central Board of Film Censors

[ Shri A. V. Raghavan:
3211. { Shri Pottekkatt:
. Shri Warior:

Will the Minister of Information
and Broadcasting bc pleased to state:

ra) whether any representation was
received to include representatives of
women's organisations on the Central
Board of Film Censors and

(b) if so, what action has been
taken on this representation?

The Deputy Minisier in the Minls-
try of Information and Broadcasting
(Shri Sham Nath): (a) No Sir,

(b) Does not arise.

Closure of Rubber Board offices in
Kerala

3212, Shri Ravindra VYarma: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the Rubber Board has
decided to close dowa its offices at
Pathanamthitta and Ranni in Kerala;

(b) if so, the reasons therefor;

(¢) whether Government or the
Rubber Board have received repre-
sentations from the “small planters”
of the Pathanamth:its and Ranni area
urging them not to close downr those
offices; and

(d) if so, whether the Board intend
fo revise their decision?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
to (d). Consequent on the re-organisa-
tion of the Development Department
and reallocation of duties among the
Rubber Instructors, it was decided to
close down the Board’s offices at
Pathanamthitta and Ranni, However,
in response to a representation from
the small growers of the Talug to re-
tain one of the offices, the Rubber
Board has decided to continue the
office at Pathanamthitta.

International Film Festival in Karlovy
Vary

J Shri Umanath;
3213'1 Shri D. C. Sharma:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether India participated in
the 13th Internativnal Film Festival
held at Karlovy Vary:

(b) if so, how many Indian films
were selected for participation;

(e) which were they;

(d) what is the policy pursued in
selecting the filins;

(e) what other films were consider-
ed and rejected and for what reasons;
and

(f) whether anv prize was won by
any Indian Filing?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) Yes, Sir.

(b) and (c). Feature film—"Ganga
Jumna" (Hindi), Documentary
film—“Invitation to an Indian Wed-
ding"

(d) Films for entry in festivals
abroad are selected by Government,
taking into consideration the rules
«r¢ recunrements  of particular film
testivals ard merits of eligible films,
in consuitation with the film ‘ndustry,

(¢) Feature films

1. “Stree” (Hindi)

2. “Kabuliwala” (Hindi).

3. “Char Diwari" (Hindi).

4. “Prapanch” Marathi)

5. “Pasa Malar” (Tamil).

6. “Konjum Salangai” (Tamil).
7. “Saptapadi” (Bengali).

Documentary films

1. Wives and Wives.
2. The Romance of the Indian Cotn.

According to thie Rules of the Fegti-
val only one feature fllm and one
short film could be entered. Out of
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the films considered by Government
the films entered wera found best for
the Karlovy Vary festival,

(f) The festival is from 9th June.
to 24th June, 1962, and awards have
still 1o be made.

12.02 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Cracker Exrrosion 18 Sanar Bauzar,
DeLnr

Mr. Speaker: I have received many
‘Calling attention notices 'regarding
the explosion in Sadar Bazar. Shri
Bagri.

Shri Prakash Vir Shastri (Bijnor):
On a point of order, Sir.

Mr .Speaker: Is it his point that I
cannot allow him to do that?

ft ST AT et : e "y,
F9 faeeft & qein § @ T AWy A
w7 Tn-fargrr & gzar gf 9w ¥
graeq § 44 0F FIH-0F g fzan
g1 | Fafezaw gEw 7 wT aw @i
q AT&@t wfgezz g 7Y IR0 A 98 72
fF wyFT wgEa 7 39 F1 GO F74 ®
gafs a&f £t 1 g7 "I F FE-3
yeara  gafeqa w77 &t wynfa o &
AR & ey 0 AT AT § TOE7IT T2
gt f& 7 FE FIR-UF1 95779 #9qfq=
fagr stram g1, a1 77 # wanty e
Y Y oY, a1 99 & AFT H Agr 97
fafar qaar s gidr av 1 gafag
T g7 uF safsd ¥ gror mifad gaEar
FT HAT F1E A7 TEN 997 AT &
w"a'rg;_a'rﬁ'fa: WY IH AvEed 0 &%
saeqT T |

WA WEET | WY WAAE GEEq
fafea gaar =@T, a1 va & qa@ #1f
Iu W& e, e I g H YW
FH g9 9> fAE AAT WIEE 4
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AT #FEq F1 qifew 1 T8 g
g, #fFw arr § mfed =1 o
Aifear w3 7 A & WA fowrd ol 3
zafag &1 99 78 g fR oaeee
azegi #1 fafma q=an & 9 oaF
g Aifem g o—vy aw e, afew go—uy
T AF WA TEA & AT AR IA AN
FTAT TTAT & | AT AIAAG AGET §H
arg &1 FFTE T A (6 &9 T 77 74
w21 9gs g Afey faa s, ar q
wev. fafaa qua1 faar s=ar | 29 &
FIE TAUT TET £ | HOUT AT GG
argd, At 37 &1 fafaa qaa agar v
Elcuig

ot qETeEiT et o F F qaAt g
3 7 AR 7 W qr= feaz g @

WEAS WEYRA | ATAANT AW FY
HqTE FAO, AfF 7 F AT« FEAT
7 fa ma Arfzm o1 9 oY ey

=Y armey (fzame) e wEEm,
4 fam, 120 ¥ weaa qz-5rd 74 A1
we A wfgsradn 9% 980
¥ fawa # " smgzz @ § AR
vzt g 5 ag 17 qva9 § wrAr aFe
g7 =

“wrr @, fzedt®, ¢ ARy
TH &I € A9 FAAF faEwz

TEET WATAE K Oea-RAr (s
ATT) - qA, 1%, LEER FI 1A F F7
19—do @A grzdl, gfawm wam
=T arare, faeddl & UF 92rET GET 4T,
fag & =5 =afeagl &1 amow =iz
9g 1 | 39 © sfEAal § uF gfaw Freee-
e, 1 WG A 7T 1T =T 9§ )

form I8 9% T=mET SFT T,
Tt ¥ qglA ¥1 AqF fAFaq awenw 4
X UF WRTET 97 FILATH f3@71 727 97
Ig A T FTH AT gEgr o1 | gfw oy
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AT+ FH, 50 57§ fFe FT AT 9AT
gfem aaa € 1 e i = fagd
"z # qerar s fzar o

qge sgfeagi w1 wEaArd o
ATaT ar, #Ea far &1 a9 a8
AT | W A FY AZAT F A1%
e s #raw g1 mar A qEiw @
e wife & fagrar mr | v 07 a9
art & A0T § qzAr @¥ fawar & | 0F
fasig faeaedt &Y a1a 2 fe g0 a5
ax7 arm7 7 5% feegai & qAa ¥ fod
398 qifY, T gegTfr & sgEwdT )
g7 |

qEAT & 77 713 &) faedt oA &
FT AiFT FIAT-GT 9T @A T |
gATHT 0 FFAT 777 71 wg 76 ¢ 1 A7
wea Afqql & A7 wwa=ia 7 fAw=
g 1 gfFm 7 uarAfas AsmEaw
TFz K TH1 § F HANA GF TA 7 &
A EFT I el A5 &€ oA
g gt 2, faeq w¢ =afdagl 7 @1y
AT GBI AN

Y T F RA AgR 7 4g
smaar =gm fa fzadr wrea @1 ox
WEH RFTH & A7 A2 97 0F qgyY,
agY, Y9 Ag), gF-qr-gere 0q £€ g2-
aw g @ g AT oS4
qZAT & A1z 0% Al AT
WHETH 16 97 aFTe T X E . L.

WAy Wglad : AT T7E7 77
AT T W A1

st aumgt © F g wEAT AT & A%
qara 97 swrEar, aqi fafaer Awa
TATH I TWH AZN TET |

et #fAeaT AEE A F@ 1 97 WA
fear fx g 9=t *1 awg 1 faesre &,
=1 f 34 Sl Hgru e wan §, T fs
T AW F agAW FT @A £ OH
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5 & & N a7 qavar @ R fE
7z farhiz 37 AT Ay ATE A, A |
T I &1 TGATH FIAT A £, S UH
agaadt At wgmata g fogs mifae
e Afeq & 7% 9T gud Far 47
f& g9 weq 799 & H79. . ..

WLUN WEgYaW . ¥9 RIANT 7T
AT FE |

WY aEy: qget ara at a8 ¢ e
T WIAAT HAY AZRT H ATT w1 -
T F § f& a7 7Y fr gw feewt &
faeqiet & 3o &) qg=19 &35 1 Ffaw
Y AT @ & A WA g /9 g, ar
T AEEAR UH g & g grefaspa
ST HT ATHA F1E TATTAN FIAT ARA
# a1 78

Wt g ATEE gEa are #
W F7 TEr § 1§ AMAAE 97E #1
ag AT WeAr g fw g fafasdy &
ferrgsr @ aR-tamz & TR g
faffeex ®meg 7 39 a1iv & =a
ag A & odr o

W wERY 95 faw T
f& mmar aeET geifaerg femEiie &y
RIGA ATHIETA FITAT ATZAT & a1 7TEY |

=t T . AOHTT F Ao wrdo Tho
#ra g g7t § )

wemw W o AT wTE T |

st army - AT qrEE, 87 9gS
HaTA F1 warg Ay frarmar g &
garAa e g Faamm s ¥
fe g7 farzt & Wi 3o &1 azam
FEA AT FHIGTT FT AT TET B

WA WEA . AT AEE #71
Fza1 & 5 fevdt sfas Gvmrg &
I FT TEAA F7A BT |IAC HY AT
IF A A1 W E ) A7 AT wgA §
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[z wérea)
& Hrar AT H FHRT qTEIT AT HIE
AT & T gHF A1 { IAS[ #q7 A
g

wam At ag adfwe-wrg s
aqn wuimfes it (s wERTAT™
AgE) : afge am g fy ot T
T AT FIFTT & AT A AW FUT §
7 fegema & qwad a3 fema
fofer zreem £ | g wré T Ad
& WY 7 |mare g i gt F TaOAEES
THFT AT T AGAE FIT & | 4G
uF aTFar & fe gt @ 3aF) TwE
w agd FwarEr gifea ad g £
€F AT T A KGN Ty @ A0
s Al g1 qg ® qfaw €
ar &t & &, feEm &7 wic omet
& oY qF Wt q1g w7 g, o1 fF A
FH F74 & 90 wog g97 99
W% F oF WEGH qrEr gz 3 |1
YT sear ot g1 o g, A gr g
/T %G {Ear A8 g Wi iz § oag
T Y A4, AT IO GHTAT WOHA
am A & | ag wHAW &1 AT § fF
TR TFT FT OFE AHA GEAATH
qAg AT & | Fifer g WY

oft @I qreym  (TEer) oowl
AR §A 7 Faar g v FE a@w
fFen 3 syaeT g Am & An-faewrl
F T FT AT @G| FT AF
At 947 3T 4R fqewrer ®1 wA F
fom fdr 1o 3, 3 froma @ & 1 7 saaT
=ngar g f& #n %1€ qm Fgm qEHIT A ¥
TE q a9 faenrdt 1 qF7 & fod
e M @ E fr faw awg & amt
FY Nz 7= forqr g ?

weqA ALY © " AF A US-
™ ¥ fad +qm 3@ ™ §, 9% I
o7 F15 797 FIX ISAT AT QU Y 7
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WY wEEgTATs AgE o #ig A4
FIH TSAT ATAT & AT THHT F4TH F7A7
qarfga AgT M EgME IEET W
frwer s

Shri Hem Barua (Gauhati): In view
of the fact that these incidents....

Shri D, C. Sharma (Gurdaspur -
Quote .

Mr. Speaker: Order, order; there
ought to be some seriousness.

Shri Hem Barua: Shri D. C. Sharma
says, quote. In view of the fact that
these incidents of a criminal type, as
described by the Prime Minister, in-
stead of decreasing, are rapidly on
the increase, which shows that there
is lack of police wvigilance, may 1
know what the Government propose
to do about that, whether they nave
succeeded in apprehending the eori-
minils or they have succeeded in put-
ting down this organised wviolence?

Shri Jawaharlal Nehru: If the hon.
Member will do me the courtesy of
hearing me, il would not be neces-
sary to put many questions, [ fully
dealt with this very point,

Shri Shiv Charan Gupta (Delhi
Sadar): Last time, in  answer to
another Calling Attention notice, the
hon. Home Minister informed the
House that enquiry in this case is
being handed over to the police offi-
cials of other States. I want to know
what is the progress about that

Shri Jawaharlal Nehru: It means,
competent efficient officials have been
sent for from some other States 1o
enquire into this. It is not a guestion
of handing over to somebody. They
will come here and enquire. They
are doing it. As I have said, what-
ever success they have attained, it is
difficult to deal with this matter, be-
cause dealing with it helps the party
concerned who is trying to hide him-
self,
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Public Importance

Shri Hem Barua: On a
wlarification, .Sir,

personal

Mr. Speaker: If it is persanal, it
may be subseqguently .done.

=t ay . 7 an faeweEl ¥ o
gezfam g & 7 Ada foer # g1 204
g gt aqAt wad f1v # ) et 9fw
Ffrza § T ATET ATA F1 ATAR F77
% fagq gawt fFar o1 @ &, o w4l
WY AT R | K WA AEAT
f& wft ax fammre @1 g &, 799
feq wifa & & 9FE 719 & 917 fEa

2

wT A & 7

weay wgiaa : aA7 frar T 2
& #rf 9aF agr av 2

ot ax ; faeddt F fr3qi v & 7

‘Shri P. R. Chakraverti (Dhanbad):
is it a faol that the bomb that had
been used yesterday is similar to the
bomb that was used during Id cele-
brations and if se, does this identity
trace oul the hidden hand which is
operatling at the base?

Shri Jawaharlal Nehru: These are
questions which it is not proper for
me to deal in a piecemeal way. But,
it is clear that the persons who are
responsible for these are enemies of
India. 1t is clear that they want to
create ill-will between the communi-
ties of India, communalists of the worst
type. It is c¢lear, whether they are
Hindus or Muslims or Sikhs, they want
to create enmity 'between these com-
munities and to demean ‘the honour
of India. 1Tt is clear dlso that there
is more than one person obviously:
may be a group. People have been
arrested in fhe past because of this.
T merely say this because you were
pleased to say that nobody has been
arrested. People have been arrested:
actually one person in the act .of
doing {t,

ODE2(Ai) TS,
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the Table

Mr. §r:akcr: In regard to this very
«xpinsion, the Home Minister had said
that no arrests had been made.

Shri Jawaharlal Nehru: I am saying
of other explosions. We could not
get .enough information from them to
lead us much further.

Bhri M. Ismail (Manjeri); In view
of the statement that there was heavy
police bandobust on this occasion, I
want to know the simple fact whether
the police were with the procession
or they were guarding all the routes
of the procession in advance also in
certain places,

Shri Jawaharla] Nehru: I suppose
they were spread out. They are not
put in a bunch anywhere. I do not
know the details as to how they were
spread out,

Shri Datar: The police were there
along with the procession, and as I
had pointed out, they had occupied
certain positions in the adjoining
buildings also.

Shri M. IsmaH: May I ask another
question?

Mr, Speaker: Only one question is
allowed for each Member,

Shri Hem Barua: On 2 point of
personal explanation. The hon. Prime
Minister was pleased to say that I
lacked in courtesy. But may I submit
that I have the highest respect for
him, and I yield to none in my res-
pect in this country for the Prime
Minister but my misfortune is this
that 1 could not follow his Allahabadi
Hindi? That is what I would like to
subrmit.

12.16 hrs.
PAPERS LAID ON THE TABLE

Proceepings oF Fmst MEETING OF
NATIONAL INTEGRATION ‘COUNCIL

The Prime Minister and Minister of
External Affairs and Minister of Ato-
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mic Energy (Shri Jawaharlal Nehru):
1 beg to lay on the Table a copy of
the proceedings of the Firit Meeting
of the National Integration Council
held on June 2 and 3, 1962. [Placed
in Library. See No. 195/62].

REPORT OF COMMISSIONER FOR SCHE-
DULED CASTES AND SCHEDULED TRIBES

The Deputy Minister in the Ministry
of Home Affars (Shrimati Chandra-
sekhar): I beg to lay on the Table a
cpoy of the Report (Part I and 11) of
the Commissioner for Scheduled Castes
and Scheduled Tribes for the year
1960-61, under article 338(2) of the
Constitution, [Placed in Library, See
No. LT-196/62].

Leave of Absence 10840
ReporT ©F STUDY TEAM ON NvAva
PANCHAYATS
The Deputy Minister in the Minis-
try of Law (Shri Bibudendra Misra):
1 beg to lay on the Table a copy of
Report of the Study Team on Nyava
Panchayats. [Placed in Library.

See No, LT-197/62].

LEAVE OF ABSENCE

Mr. Speaker: The Commitlee on
Absence of Members from the Sittings
of the House in their First Report have
recommended that leave of absence
be granted to the following Members
for the porieds indicated against each:

1. Shri Lal Shyamshah

2. Choudhury Brahm Perkash
3. Shri M. Hifzur Rehman

4, Shrimati Jayaben Shah

5. Dr. Panjabrao Deshmukh
6. Shri D. D. Puri

7. Maharani Gayatri Devi

8. Shri V. T. Patil

9. Lt. Col. Maharajkumar
Vijaya Ananda of Viziana-
garam

10. Shri uU. Muthuramalinga
Thevar

16th April to 13th June, 1962 (First
Session).

16th April to 3rd May, 1962 (First
Session).

17th April to 13th June, 1962 (First
Session).

Tth May to 22nd June, 1962 (First
Session).

14th May to 22nd June, 1962 (First
Session).

17th May to 16th June, 1962 (First
Session),

23rd May to 22nd June, 1962 (First
Session).

21st April to 29th May, 1962 (First
Session).

17th April to 13th June, 1962 (First
Session),

16th April to 13th June, 1962 (First
Session).

Shri Hari Vishnu Kamath (Hoshan-
gabad): May I seek a little light
#rom you on one or two points which
are obscure? 1 am aware that the
points that I am seeking to raise are
not frightfully important, but 1 am
raising these points in the interest of
precision and corectness of parliamen-
tary records. They are important
from that point of view.

Mr. Speaker: Are they in romnec-
tion with the leave of absence?

mhri Hari Vishnu Kamath: Ves.

No. 2 in the list is Choudhury
Brahm Perkash. With regard to him,
it is said here that he applied for
leave from the I6th April to the 10th
May, but, actually he was present in
the House on the 4th May, and, there-
fore, leave has not been granted up
to the 10th, but only up to the 4th
May, 1862, and the marginal remark
has been made that he was present
on the 4th May, 1962,

In regard to No. 3 in the list, thas
is, Shri M. Hifzur Rehman, it has besn
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stated that he applied for leave from
the 16th April to the 22nd June, 1962,
and he has applied for this for wvisit
abroad for medical treatment. I hope
he will speedily recover and come
back to the House quite soon, but so
far as 1 remember—I do not abso-
lutely vouch for it, because I am
speaking from memory—he was
present here on the 16th April and
was sworn on that day. If that is a
fact, he should be granted leave only
from the 17th April, and a marginal
note to that cffect should be made
accordingly.

Mr. Speaker: I might inform the
Member that perhaps, in the copy of
the report which the hon. Member
has, it has not been found possible to
make the correction, but in the copy
which I bhave got, that correction has
becn made. That correction could
not be circulated, but it has been
made subsequently, and it is to the
effect that the leave is to be granted
from the 17th and not from the 16th
April.

I take it that the House agrees with
the recommendations of the com-
mittee,

Several Hon. Members: Yes,

Mr. Speaker: The Members will
be informed accordingly.

12.19 hrs
CUSTOMS BILL*®

The Minister of Finance (Shri
Morarji Desai): [ beg to move for
leave to introduce a Bill to esnsoli-
date and amend the law relating to
tustoms.

Mr, Speaker: The question is:

“That leave be granted to intro-
duce a Bill to consolidate and
amend the law relating to cus-
toms.".

The motion was adopted.

Shri Morarji Desai: I introduce
the Bill
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12.19% hrs.

SPECIFIC RELIEF BILL*

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendar Mishra):
On behalf of Shri A. K. Sen, T beg
move for leave to introduce a Bill to
define and amend the law relating to
certain kinds of specific relief.

Mr. Speaker: The gquestion is:

“That leave be granted to intro-
duce a Bill to define and amend
the law relating to certain kinds
of specific relief.”.

The motion was adopted.

Shri Bibudhendra Mishra: [ intro-
duce. the Bill.

12,20 hrs.
FINANCE (NO. 2) BILL, 1962—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri
Morarji Desai on the 12th June, 1962,
namely

“That the Bill to give effect to
the financial proposals of the Cent-
ral Government for the financial
year 1962-83, be taken into consi-
deration”.

Shri Hari Vishnu Kamath (Hoshan=
gabad): May 1 by your leave make
a suggestion and request to the Busi-
ness Advisory Committee? You will
recollect that when several of us on
this side of the House suggesicd that
the time allotted might be increased
from 12 to 18 hours, you were kind
enough to tell us that it would be upto
15 hours, because you had always in
reserve one hour to add to the pre-
sent allotment of 14 hours. So far,
the time allocation, I suppose, has
been 10 hours for general discussion,

*Published in Gazette of Indla Extraordinary Part 11, Section 4,

dated 15-6-1962,
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[Shri Hari Vishnu Kamath]

three hours for clause by clause con-
sideration and one hour for the third
reading.

May I invite your attention and the
attention of the House to last year's
proceedings on the Finance Bill where
12 hours were allotted for general dis-
cussion and three hours for clause by
clause and third reading together?
It was also suggested by the Speaker,
and accepted by the House, that the
House might sit continuously on
Friday—that also happened to be a
Friday when private Members' busi-
nes was also there—and discuss the
Bill and the private Members' busi-
ness could be taken up the next day,
that is, Saturady. We are sitting
tomorrow. Unfortunately, the dead-
line of 4 p.v, tomorrow has been put
down. I do not know why that

should be sacrosanctst—O'clock
tomorrow.,

Mr. Speaker: He might make his
proposal.

Shri Hari Vishnu Kamath: The
proposal is that the time may be 15
hours, 12 hours for general discus-
sion, 2} hours for clause by clause
consideration and half an hour for
the third reading—for the third read-
ing we do not require much time.
Also we may sit oentinuously today
upto 6 pm. and if it is agreed, the
private Members’ business could be
taken up tomorrow at 4 and continued
upto 6.30 Otherwise, we might sit
today upto 4 or 4.30, take up private
Members’' Business at 4.30 and conti-
nue upto 7, and tomorrow we take
up the Finance Bill again.

The Minister of Finance (Shri
Morarji Desal): May I say that I
have got an important conference,
which I cannot postpone, at 4.30 p.m.?

Mr. Speaker: When last time that
was done, it was with the unanimous
concurrence of the House. [f the
House agrees, even this time it is free
to take any decision. But I find that
there are objections. Therefore, that
cannot be adopted this time.
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Shri Hari Vishnu Xamath: Not
many objections.

Mr. Speaker: It must be with the
unanimous consent of the House.

Shrimati Renu Chakravartty (Bar-
rackpore): May 1 request Shri
Kamath to consider one thing? If we
allow Private Members' Business to be
shifted—today it may be to our con-
venience—it will happen again. This
should not be allowed to be made a
convention.

Mr. Speaker: Shri Bakar Ali
Mirza may continue his speech. He
has taken 9 minutes; he may continue
for the rest of the time due to him.

Shri Bakar Ali Mirza (Warrangal):
I was saying the other day that no
group of planners interested in inereas-
ing national wealth could possibly af-
ford to neglect agriculture because a
slight increase in agricultural output
contributes more to national wealth
than a steep rise in the outpul in the
other sectors. But the reason why pro-
gress in agriculture is not apparant is
that the processes of agriculture and
animal husbandiy are by themselves
time-consuming.

Today you may scrap a mill, put up
a more efficient mill and run it for
three shifts, and add to your produc-
tion. But if you want to improve the
breed of your cattle, there is surely a
time-lag, so much time for the calf to
appear, so much time for it to become
a cow and so0 on. The whole cycle
takes nearly seven ycars. Naturally,
therefore, there is this difficulty. Fur-
ther, industry itself has a part in this.
For example, we have a fertiliser fac=
tory; it contributes to agricu'ture. We
have stee] mills which make ploughs;
we have factories which make trac-
tors and lorries, They are all ad-
vantageous to agriculture. So, Sir, I
do not agree with Shri Dhebar that
agriculture is neglected in this coun-
try or is not given a proper place in
the plan. Just like fallow lands,
after sometime, become green, these



10845 Finance
villages, after a period of hyberna-
tion will blossom and a ugly pupa
will be transformed into butterfly.

The other day the hon, Food Minis-
ter said that even after reducing the
land from the agricultural sector and
giving it to the forest sector, he could
produce enough foodgrains not only to
feed 400 million but 800 million people.
That is a breath taking statement. If
that is the view of the Government of
India, I do not know why our Minis-
try of Health should be so concerned
about family planning or birth control.
I know these are other reasons of
health and so on but the main reason
for birth control is the problem of food
and if this view is correct we have also
to consider whether this population
contro] is itself in national interest, If
you control your population and your
neighbour does not, a certain amount
of population pressure is created a
kind of osmotic pressure, and if perco-
lates through the barriers. If the bar.
riers are high, it overflows. This pro-
blem is created for the world today by
China. If China's population goes on
expanding at the present rate, then,
whatever the form of Government and
whether it s this side of the
frontier or that, its popula-
tion will overflow the Himalayas
into Burma, India, Afghanistan and
more particularly in Siberia which hag
the sixe of China itself with only 20
million people and a climate also which
is almost the same ag that of northern
China. There will then be a real {est
of the Sino-Soviet Entente and it will
then be seen whether communism will
really meet that question.

That being so, we have to consider
whether it is in our national interest
to contro]l population at this stage. Be-
cause you reduce population and at the
same time Shri S. K Patil increases
the size of the rice bowl, the problem
does not remain the problem for the
Food Minister; it gets transferred to the
Minister of Defence. The other day I
suggested a Bandung Conference for
the purpose of Peace in this area. I
feel again that internationally we
should solve the problem of population
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because it can be solved only on the
international scale. Unilateral action
is not in the national interest. It is
not that I am against birth control
and I do think it js a good thing But
if you take unilatera] action it is not
in the national interest and it does not
also solve the whole problem.

We have got hard times ahead, We
have had so many question answered
about export and foreign exchange. The
position that has been created is not
of today. It has been accumulating for
sometime. The position of foreign ex-
change being what it is, I do not know
how so many maharajas and maharanis
and some hon. Members of this House
can go year in and year out to coun-
tries abroad, and spend so much foreign
exchange. Where do they get foreign
exchange? Does the Finance Minister
know what is their accumulated
wealth?  Are they being examined?
Have they declared their world in-
tome? There seems to be no check of
any kind on them and the waste of
foreign exchange is regrettable.

Export also is a very serious matter,
especially in view of the present deve-
lopment of the European Economic
Community. I do not believe that En.
gland will be able to do much in th's
matter; it might have very good inten-
tions but England is not in a position
to dictate terms; England herself is
there pleading for admission. How
are we going to face this situation?
Should we not see that we develop new
markets and seek new avenues? Should
we not try to bring down our cost of
production? And thus, why
should you not compete in a straight
manner always? For that, you
must accept rationalisation and
automation. Just as you have
labour intensive industries which are
for domestic consumption, to industries
which are meant for export there
should be the latest equipment that
you can get in the world and you must
be able to compete in the world mar—
ket,
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1f this thing continues further, I am
afraid a serious situation may develop.
We might in fact be forced to devalue
our currency; I hope 1 am wrong and
1 hope that situation will not arise. But
1 say, before we reach that stage—I
hope we will not—why not nationalise
the gold. There is a lot of gold in this
country which is lying scattered as or-
naments such as ear-rings and nose-
drops, etc. Cannot all these be collect-
ed together and used for productive
purposes? 1 do not sec why there
should be any difficulty in that.

Mr, Speaker: The hon. Member

conclude now.

Shri Bakar Ali Mirza: 1 will con-
clude. If you want to build our
country we have to make a supreme
effort as a nation. For that we have
to creale a climate of purity, efficiency
and austerity. Unless we do that, and
have a mission to go ahead and build
up this nation,—does not matter what
sacrifices we have to make—and until
we do that, we cannot say that we have
a bright future.

For that, I think all sections of the
House, all parties, should see that cor-
ruption is stamped out from this coun-
try. By that one act alone you will
bring down your cost of production and
your contractors will quote low
because they will not have to pay,
mamools; and thus the eycle will
develop. You can save foreign ex-
change and you can bulid up exports.
So, corruption should be rooted out
from this country and purity and
austerity should be our watchword.

Shri A. K. Gopalan (Kasergod):
Mr, Speaker, Sir, the other day the
Finance Minister, while introducing
the Finance Bil!, made certain con-
cessions. It was the pressure of the
people outside and also the sentiments
expressed by hon. Members here that
made the Finance Minister make at
least certain concessions. What one
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expected was that at least after 10
years a tax holiday would be given to
the common man but that was not
given.

What are the functions of the
Finance Ministry? As the Finance
Minister has said in 1960, the func-
tions are two-fold, He said so while
speaking on the budget in that year.
One is to get as much money as pos-
sible in a proper way. The second is
to see that all the finances available
are used in such a way that the pro-
duction increases, the wealth increases
and also the prosperity of the people
increases. As far as these two fune-
tions are concerned, nobody doubts and
nobody questions about the increase in
production and increasc jn wealth, but

~where the differcnce lies is here: whe-

ther there is full prosprity. Is it the
prosperity of the majority of the sec-
tions of the people in this country or
is it the prosperity of a few, and has
the inequality increased or decrcascd?

In this House, the Finance Minister,
speaking on the budget, as well ac on
the Bill the other day, emphasised
that inequality has decrcased. I do not
know, if, after my pointing out some
facts, he will agree. Anyhow, inequa-
lity has increased and not decreased.
The other day, he mentioned about the
people who are paying income-tax, It
is true that one million people pay in-
come-tax and that their income has in-
creased by about Rs. 260 crores dur-
ing the last ten ycars. That means,
each one of them gets an incerase of
Rs. 2,600. But the average increase in
the per capita income in the country
as a whole is only Rs, 60 Not only
that. As far as the labourers and
employees in the agricultural sector
are  concerned, the income has
decreaged,

F_want to point out certain things
arising from the report of the second
Pay Commission. The report of the
second Pay Commission has very clear-
ly sh_own the disparity between, the
salaried employees and the top officers,
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A study of the incomes of the salaries
in private sector industrieg made by
the Second Pay Commission showed
that in the highest income bracket of
Rs. 2 lakhs and above, the average pre-
iax income rose by 336 per cent bet-
ween 1948-49 and 1856-57 and the aver-
age post-tax income rose by 371 per
cent. On the other hand, the aver-
age pre-tax income of the entire sala-
tied staff in private sector has only
risen by 10 per cent during the same
period and the average post-tax in-
come has not only not risen, but it de-
clined by 3 per cent. What does 1t
show? It shows what an amount of
disparity is there in the ratio between
the two classes of people.

Again, a study of the comparative
movement of the highest salarics and
the lowest wages in private scotor
showed that the disparity ratio bet-
ween the highest salaries and the low-
est wages in the private sector js more
than in the Central Government sec-
tor. 1t has also shown that it has
increased since 1948-49. They have
given a table showing the total emolu-
ments of an unskilled worker in (a)
cotton textiles, Bombay and (b) jute
1exliles, West Bengal and the average
post-tax salary income of highesti
salary-carners. In the case of cotion
textiles, Bombay, the disparity ratio is
77 in 1948-49 and 242 in 1956-57. In
the case of jute textiles, West Bengali,
the disparity ralio is 110 in 1948-49 and
356 in 1956-57. The second Pay Com-
mission draws the following conclu=-
sion:

“The wvalid comparison is with
wages in jute and not cotton tex-
tiles, and in fact even the jute tex-
tiles wages are not the lowest in
organisgd industries. We have,
however, made a comparison also
with the wages of an unskilled
worker in cotton textiles in Bom-
bay, because they are about the
highest wages which an unskilled
worker gets in the private seclor,
And we should invite attention to
the fact that we are all througn
this chapter referring to incomes
of purely salary earners in the
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private sector; earnings in other
forms at the top levels of that sec-
tor are higher.”

I do not want to say any other facts,
because 1 have no time. From this,
it is very clear that the ratio of dis-
parity is higher and it is increasing.

It is true that as a result of the two
Five Year Plans production has in-
creased. What is our necessity today?
As far as the increase con-
cerned, we not only do not question it,
but we are glad about it. But there is
one factor that has to be remembered,
namely, that we are lagging far behind
the pre-war level. Take the two most
essential items of living—food and
cloth. Regarding food, the per capita
availability of cereals was 16.3 ounces
per adult per day during the pre-war
years. But in 1957, it was 13 ounces,
in 1958, 12 ounces, in 1959 13.7 ounces
and 13.1 ounces in 1960. All these nre
below the pre-war level,

Regarding cloth, the pre-war avail-
ability of cotton cloth was 16 years
per capita per annum.  But jt was 15.9
yards in  1950-60 and 155 yards in
1960-61. Herc also we arc far below
the pre-war level.

The Finance Minister has said that
the taxation which has been levied and
the amount of it are appropriate and
justified, in the circumstances obtain-
ing in the country. First we have to
sec what are the circumstances obtain-
ing in the country, what is the capacity
of the people to pay these taxes and
which sections of the people have in-
creased their income. If you pay more
taxes, that means your income also in-
creases. The question to be decided
whether the incomes of certain section
the people have nol increased and
whether their capacity Lo pay is less
than before. When we talk of failur.s,
do not think that we minimise the
achievements. We  recognise the
achievements and we welcome it. But
failures arc to be pointed out because
only if we point out the failures, we
can correct the failures and then only
we will be able to improve production
and develop the economy of the coun-
try.



10851 Finonce:

[Shri A. K. Gopalan{

According to us, the first failure is
that we have not been able to raise
adequate internal resources which. we
could have done. Secondly, we. have
not been able to obtain adequate
foreign resources. Thirdly, we have
not been able to develop the country
at a faster rate which we pessibly
could have done,

Now, take the question of getting in-
ternal resources. Internal resources
could be got not only by taxation but
there are other non-taxation avenucs
also from which we can get internal
resources, There are certain sound
principles on which taxation is based.
First is the capacitv of the people to
pay. Then comeg the condition of the
people, that their economic position 1s
not affected and they are not submilted
to undue miseries. It is true that taxa-
tion is the vital part of our public
finance. It is also true that no govern.
ment can get on unless it levies reascn-
able taxes on the people. But there
is a limit to taxation, and it must be
done only on the basis of certain prin-
ciples, as I have already said.

What is the situation in the country
today? That is what we have to exa-
mine. We have to examine the capa-
city of the people to pay taxes. We
have to examing the position of each
section of the people. About agricul-
tural labour, there is the report of the
Second Agricultural Enguiry Commit-
tee. After that we have not got any
report. In that report it is definitely

said that between 1950-51 and 195G-57"

the wages have come down, unempihy-
ment has increased, credit has gone up
and expenditure has gone up. Affer
that, according to the present situation,
their condition shou'd be worse than
what it was in 1956-57. A< far as the
workers are concerned, I need only
quote what the Labour Minister said
on April 29, 1962, while inaugurating
the 20th annual session of the All-India
Organisation of Industrial Employers.
This is what was said in one of the
papers:
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“Inaugurating the 28th annual
session of the: All-India Organisa—
tion of Industrial Emplovers, Mr
Nanda said that while there had
peen some INCrease in Money earn-
ings between 19851 and 1959, ti:=
average earnings of workers in the
coeuntry has' registered' a slight
fall.”’

So, as far as the middle-class emplovees:
are concerned we know the position.
We know by how. much orices bave
gone up. We know how much they
spend for medical facilities and other
things. We know what their life is
todayv,

Then there is also:the serious ques-
tion of underemployment in the ecun—
try. According to. Professor Mhhala-
nobis, out of the toial labour force io
the country, 20 million oeople hava
hard'y one hour's work a dav, 27 mil-
lion people have less than two hours a
day, 45 milliorr people have iess than
four hours a day, 30 million peaple:
have ga:nful employment for flve days:
a month, 40 mil'ion peovle have fain-
ful employment for less than 10 days
a month and 53 million people “ave:
gainful cmployment for less than 15
davs a month. It is not a question of
one or {wo millions, several milliens
of pcople have got on'ly work fromy
one hour a day to 15 days a month
Then, one million new job-seekers are
there every year in urban aveas and
2}milliong in rural areas.

The other point is, according tb the
Economic Review 1961, in the findings
of the national sample survey, 60 m:l-
lion of our people live on as low as
five annas or less per day, 40 millirn
on four annas or less per day and 20
million on two annas or less per day.
Therefore, 12 crores of our pecple ac-
cording to the nat‘onal sample survey
live on five {o two annas a day. Our
Finance Minister has already :aid that
he is not concerned with statistics. b»
is not concerned with reports of com-
mittees and that he is concerned only
with commonzense and* reality. Str, E
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will deal with that afterwards. But
we know the condition of the people.
We have seen the position about under-
employment. We know what the Agri-
cultural Enqu'ry Committee has said.

Now, what about the capacity of the
people to pay these additional taxes?
From 1851-52, every year, as far us
excisc dutics and other duties ure con-
cerned, the taxes on cousumer guods
and other nccessitics have buen in-
increasing. The accumulated ef-
fect of taxation is being felt
by the poor masses in inis courtry.
Taking that into account, tho policy
should have been not to mncse ncre
and more burders on the masses and to
give tax holidays and concessions 10
the masses. The pol cy should have
to impose more and move burden- on
those who can carry the burden. But
the policy followed is that mere and
more burdens are imposed on  the
masses and more tax holidays und won-
cessions are given to the rich. T want
to point out how many concessions
have been given from 1930-a1 to 1062-
63 1o those sectiong of thu penp'e who
are able to pay. In 1950-51, business
profits tax was abolished, 1educticn in
rate of income-tax on cumpanics was
given and reduction in rate of income-
tax on ind.viduals (Rs. 10,000 and
over) was given raising the exemption
limit for undivided Hindu families.
In 1953-54, the exemption limit on per-
sonal income tax was raised. In 1955-
56 development rebate of 25 per coent
on new machinery was given and bus-
iness losses were allowed to be carried
forward indefinitely. In 1957-3&, ex-
cess dividends tax was reduced to ten
per cent from 12} per cent on the dis-
tribution of dividends between six per
cent and ten per cent of paid up capi-
tal: to 20 per cent from 25 per cent
on dividends between ten and 18 per
cent and to 30 per cent from 374 per
cent on dividends over 18 per cent. In
the same year, super tax rates on in-
ter-corporate dividends was reduced
to ten per cent from 17 per cent for
Indian companies and 20 per cent for
foreign companies. For foreign com-
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panies operating through branches and
earning other incomes, the rate of cor-
poration tax was reduced from 36 per
cent to 30 per cent. In 1958-59, there.
was an increase in the rate of develop-
ment rebate from 25 per cent to 40 per
cent in the case of new ships launched.
after December 31, 1857. In respect of
gift tax exemptions were given on
gifts for carrying on a business, pro-
fession or vocation gifts made from.
ex-rulers’ privy purses. In 1960-61,.
wealth tax on companies and excess
dividend tax were abolished. In 1961-
62, tax on new bonus issues was re-
duced from 30 per cent to 12§ per
cent. Tax on dividends received by
foreign companies from non-subsidiury
Indian companies was also reduced
from 53 per cent to 40 per cent. Tax
on royalties received from Indian ¢n-
terprises by foreign companies was re--
duced from 83 per cent to 50 per cent.
Period of tax exemption for furcign.
technicians was extended. Benefits ot
the five years' tax holiday
was extended to npewly started:
hotels. Financial institutions like
the Industrial Finance Corporation,
Industrial Credit and Investment Cor-
poration etc., which were jointly spon-
sored by the Government and big
business were allowed to claim as de-
duction appropriations made to special
resarve account of sums not exceeding
ten per cent of the total income of”
vach year. Lastly, in 1962-63, cxpen-

diture tax was abolished.
—

These are the tax concessions that
have been given from 1851 to 1962-63.
As far as income from excise duties
and duties on certain consumer goods
and services are concerned—this is
what falls on the common man—I want
to give figures to show how they have
increased. On kerosene it has in-
creased from Rs. 28 lakhs in 1850-51
to Rs. 1134 lakhs in 1961-62—an in-
crease of Rs, 1106 lakhs. In respect of
sugar it has increased from Rs. 646
lakhs to Rs 5610 lakhs—an increase
of Rs. 5364 lakhs. On matches it has
increased by Rs. 996 lakh ', on tobacco
by Rs. 2778 lakhs, on tea by Rs. 627
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lakhs, on paper by Rs. 849 lakhs, on
‘vegetable and non-essential oils by
Rs. 1221 lakhs. Railway passenger fare
tax in 1950-51 was Rs. 368 lakhs and
in 1961-62 it was Rs, 1250 lakhs— an
increase of Rs. 882 lakhs. This in-
crease 1s apart from the increase that
is there for 1962-63. Now it will be
many more lakhs, So, from year to
year, there ha: been g steady increase
in the excise duties on all those arti-
cles which the common man in this
country wants, It is this policy that
we are opposing and it is thi; policy
that we want to be changed, the policy
of (ax concessions and holidays to
the rich and more and more burdens
on those poor section: of the people
-whose earnings have not increased at
all. Even il their earning has increas-
ed by two or three per cent, since the
prices have gone up :0 high, it is more
than off-set.

An argument is being put forward
that we have reached the limit in
taxing the rich and we cannot tax
them more. Even according to the
figures that are available with us, that
argument is not wvalid. It is a pure

myth; it is not borne oul by facts or
supported by facts. If we see the in-
come left with the assessge after tax

deduction_ the figures are: 1950-51 Rs.
420 crore ; 1956-57 Rs, 719 crores and
1957-58 Rs. 789 crores. Taking the level
of income in 1950-51 as the base, ie,,

Rs. 428 crores, additional income
which has  accumulated with this
class during the la‘t eight years is

Rs. 1,441 crores. Yet, it is  being
stated that, as far as direct taxes are
concerned, we cannot have more taxes,
as the limit has been reached. It is al]
Wrong.

Shri Morarji Desai; I have never
said about any taxation that the limit
has come.

Shri A. K, Gopalan: If he has not
stated that, why not we use that
source for getting more moncy?

Then, regarding the concentration
of wealth, it is again stated that there
is no concentration.
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Shri Morarji Desal: I have never
said that.

An Hon. Member: You have said
it.
Shri Morarji Desai: I never said

that there is no concentration of
wealth,

Shri A. K. Gopalan: If the Finance
Minister has not said that, ] am not
going to ba e my argument on his
statement. Dr. R. K. Hazari has pub-
lished a series of articles in Economic
Weekly of November and December
in which he has proved that 35 per
cent of the asset: in the obrivate
sector are controlled by seven families,
There are other documents also which
prove that there is concentration of
wealth. In a capitalist society  when
the law operators, there must certain-
ly be concentration of wealth, because
there is competition between the big
and the small in which the small goes
out of c¢xistence. So, concentration
of wealth is bound to be there I am
referring to this because 1 have heard
many :peeches that he made and also
the proceedings. Also, several other
Ministers have also stated that there
is no concentration of wealth,

Shri Morarji Desai: 1 only refuted
the argument that concentration is
increasing more and more,

Shri A, K, Gopalan: Tha! is good.

Now, what are the ways of finding
resources?” We say that already the
taxation is very heavy and we cannot
put any additional burden on the
masse:. At the same time  mee-y
must be found for nation-building
activity. In reply to the point that un-
are ways in which we can get more
money I said the other day that there
are ways in which we crn mot rine
and more money. Why not tap those
sources and get more money? My first
suggestion is to ask the hoarders of
illegal gold and bullion to declare
their hoards on pain of penal action.
Huge wealth remains undetected and
untapped. The tapping of the e gold
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hoards would conciderably lessen our
foreign exchange difficulty also. In
this connection, there is a note of the
Finance Ministry dated August 1958
which rays:

“The total value of gold hoard-
ings in India is estimated at Rs.
1,750 crores at international
prices—about Rs. 3,000 crores at
the present Indian price: This is
a large amount, Perhaps, consi-
derable quantities are held as
bullion by those who have illegal
money. There is no assurance
that thi; gold will be offered to
Government however attractive
the terms.”

To the sugrestion by g Communist MP
that th.- hoarders of illegal gold
bullion should be called upon to de-
clare their hoards on pain of penal
action, the answer of the Finance
Minister wa-:

“We are not totalitarians, We
are  democrats. We cannot do
this sort of thing."”

But my question is: what are we
doing? Are we trying to change the
heart of these people? When there is
0 much of difficulty in this country,
when we are in the process of deve-
loping the country fast, what is wrong
in asking them to give this idle capital,
idle money to the country? For the
last ten years we have asked them
not to keep thi; money but to give it
to us. If they have failed to do so,
what is wrong in taking some penal
action against them?

So far as land is concerned, we have
put a ceiling angd those in possession of
land above that ceiling have been ask-
cd to surrender it. I do not know
whether our Finance Minister is op-
posed to any ceiling on land also.
Anyway, we have pased legislation,
fixing the ceiling on land, acquiring
land from those who are holding above
the ceiling limit. That was not done
according to the will of the land-
owners but by introducing legislation
and flxing a ceiling and a date. In
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the same way, why not we say that
al] the hidden gold and bullion must
be declared within a particular day
on pain of penal action? After all, it
is not a small amount. According to
the Finance Minister himself, it
amounts to Rs. 3,000 crores. Even if
we get half of it, Rs. 1,500 crores, it
will .olve our financial difficulty to a
great extent. After all, it is in the
interests of the country and it is idle
money which is now not put to any
use. If we do it with their consent,
well and good. But if they are not
willing to co-operate, we have to do
it by resorting to force.

Then, we have to nationali e bank-
ing and credit institutions, mines,
export-import trade, plantations and
heavy industries. We have already
suggested that cven  before. We
nationalised life insurance. What is
the result? The result is that we are
very much benefited and we get plen-
ty of money for the nation-building
activitics. Then, why leave general
insurance alone? Why not we nation-
alise it? We know the malpractices in-
dulged in by insurance companie; in
the private sector. We know what
happened in the case of Ruby Insu-
rance Company about which so many
questions are being asked cven now,
Why not we do it now?

Coming to export-import trade by
foreign controlled firms, the total trade
of foreign controlled firm: amounted
to Re. 41088 crores during 1956. In
1957 it was Rs. 397.03 crores and in
1958 Rs. 35291 crores, Coming to the
share in exports of certain key pro-
duct-, in the case of tea, it was Rs.
729 crores in 1956, 70.1 crores in
1957 and Rs. 64.7 crores in 1958, The
position is more or less the same so
far a- tobacco and jute are concerned.
S0, why not we have the export-
import trade in the hands of the
Government, especially when we have
offices in all the countries of the
world? Why should we leave it in the
hands of foreign traders? Why not
we reap the benefit instead of allow-
ing it to be enjoyed by the foreigners?
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We have suggested the nationalisa-
tion of foreign-controlled firms. Why?
Because, for the years 1854—1959 when
they earned a profit of Rs. 239.6 crores,
they distributed Rs. 161.8 crores, re-
taining in business only Rs. 77.8
crores. If we nationalise them, we
can retain the whole amount? In=
stead of allowing that money to go
outside India, why not we plough it
back in industry? Now, out of Rs.
239 crores only Rs. 77 crores are
ploughed back.

Then there are other ways of earn-
ing more money. Why should we
give privy purses to those princes
who have got private property worth
lakhs and lakhs of rupees. There are
certain Maharajas and Maharani; as
hon. Members of this House. They are
criticising the additional tax burden
imposed on the common  man.
So, they want some relief to be
given to the common man. What
I suggest is, in order to give relief to
tho e suffering common men, why not
we stop the privy purse of the rich
Maharajas. Certainly, they will help
us in doing that, I believe, because
they are talking of the tax burden of
the people. Especially when they are
owning property worth lakhs and
lakhs, why not we stop the privy
purse? We will get at least a few
crores of rupees, From 1952 to 1959
Rs. 75 crores have been paid as privy
pur e, If there are Maharajas and
Mzaharanis who live only upon privy
purses and who will die without them
give them something. But I find from
an article in a paper that in Jaipur the
Maharaja has got an estate called
Chaugan where there are 500 build-
dings and from each building he is
getting Rs, 250 to Rs. 300 as rent. There
are other private properties also. We
have seen the other day that their
hearts will not change. I am not ac-
cusing any hon. Member but the
other day Shrimati Gayatri Devi, the
hon. lady Member said, we are not
going to leave it like that. You are
giving pension: to other officers; so
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give us pension like them.” We should
tell them that at some time we have to
stop the pension also. So, why not
take away the privy purse ? These
are the measures by which we can
get some money. We can get more
money. Why is it that this attempt is
st made by the Government so that
the common man who today is ruffe-
ring and who unfortunately has not
increased his income, that vast majo-
rity of people might have some? Why
not take these measures and u-e these
methods in order to find the resources
That is what I have to say about this.
My next point i; about the foreign
loans and aids, We want foreign loans
and aids. We are opposed to foreign
private investment and allowing them
to exploit the people thus taking
away more and more money. It has
been said that we mu:t depend upon
internal resources. We have under-
stood what will happen if we depend
upon foreign aid or loans. The actions
and speeches of the Aid India Club
have made it very clear. Even in
today's paper; some reports have
come about that. They are bringing
pressure, blackmail and intrusion,

The other day the hon. Finance
Minister sad that there are no political
strings attached and no pres.ure is
brought. But from what we read
from papers and from what is happen-
ing in this country, certainly they are
bringing pressure, The Aid India Club
has stopped the granting of aid. I
also want to point out that the New
York Post of the 16th May says like
this:

“The vote was motivated by dis-
content with India’s policies, its
seizure of Goa, its intransigence
towards Pakistan, MIG purchase
and it; hostility towards U.S. al-
liance policies in  South East
Asia.”

There is another paper, Mitag, publish-
ed in West Germany.
It has very openly come out and said:

“There are conditions which are
not mentioned but go  without

saying for reasons of dece-n_c_v.
Does Gandhiji's apostle think
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that there are no such
as decency in polities?™

things

“The paper says whether there is no
decency. It says, “we have not made
any condition when we give aid, but
there is decency in politics”. What is
that decency? It i: that if they give
us money we will certainly follow
‘their policy. They think that that is
decency. But India's politics is not
like that. But they have not under-
stood what it means. Tt is true that
the hon. Prime Minister, the hon.
‘Finance Minister and others have de-
finitc)y said that whatever may hap-
pen, if we do not get foreign aid,
India will not give up her whole tra-
dition and self-respect. That is correct,

Wi.at is happening for the last one
month? Certainly there is pressure,
blackmail and intru ion so as to make
the Government of India see  that
when they are helping us and we take
money from them_ they dictate our
policies.  They say: “Take money
from us and accept our trade. Take
moncy from us and do not take aid or
anything from others”. That i: what
has been said. So, we must be firm
on the policy that we have followed.

As far as trade is concerned, we mus
also have some re-organisation of our
policy. Britain's participation in the
ECM wil]l certainly turn the adverse
balance further against the country.
We have to changc our policy and
direction of trade in such a way that
it helps us and we do not have to de-
pend upon the foreign loans and aid.

The other day the hon. Finance
Mini-ter said that the Communists are
in favour of a total strangulation of
the private sector and ultimately of
all rprivate enterprise and initiative.
I do not say that this is a suppre-sion
and distortion of facts as he has said.
1 do not say that. But I want to make
it very clgar that we say that the
private sector has got a role to play
today and we do not want to ctrangle
it. It has got a role to play in the
present condition of our muntry. But
the point is in whose interest they have
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to do it. Is it to be in the nationa!
interest or in the profit interezt? If it
is to be in the profit interest, certain-
ly it has to be strangled; but if it is
to be in the national interest, that is,
to produce more, to see that the living
condition of the labourers is improved,
to get more money and for more in-
dustrialisation of the country certain-
ly everybody will welcome it. But it
is not that,

In this connection I want to point
out what the ex-Finance Minister,
Shri T, T. Krishnamachari, said about
the private sector in this House while
replying to the Budget debate on the
23rd March, 1957. He said:

“We have served this country
well and in doing so, we have
served the poor man ill because
we served the vested intere-ts ex-
traordinarily well, because we
wanted the wealth of this country
to grow,

I know that money was going
into the black market. I know
that taxes were not being paid. I
knew huge profits  were being
made because we gave quantita-
tive nprotection of a blanket
nature,

I knew that we bled the con-
sumer of this country white be-
cause we were making tho'e en-
terprises charge whatever the
market will bear...... We did not
do it in the interests of private
enterprise. Maybe, all this helped
to further the interests of private
enterprise.”

That i: what the ex-Finance Minis-
ter said.

Then one point more about the
prices. The other day the hon. De-
puty Minister of Finance showed
something and said that prices had
not gone up. I am not going to ans-
wer that: the people in the country
will answer that, because when we say
that the prices have gone up it is
denied here, But the Third Five
Year Plan on page 121 has definitely
said certain things which. 1 am sure,
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the hon, Finance Minister will ac-
cept. It ha; said:

“The Second Plan has been
characterised by a persistent up-
ward trend in prices....Over the
five-year period, the rise in general
index of wholesale prices has
been about 30 per cent: food arti-
cle; as a group have gone up by
some 27 per cent; industrial raw
materials by 45 per cent; manu-
factures by over 25 per cent”

This is what has been said in the
Third Five Year Plan. So far as the
prices arc concerned, the people aru
suffering. As far as the Plans are
concerned, the Plans also wi! be
sabotaged because if we allocate Ras.
100 crore; for a project and if prices
of cement, iron and steel and all
these things go up, certainly we will
not be able to complete that project
within that amount. There is no
stabilisation of prices. The Foodgrains
Enquiry Committee had recommended
State trading in foodgrains, but that
ha; been thrown to the winds and
there is no question of that. We have
to adopt some methods like co-opera-
tive marketing societies.

The other day we asked questions
about yarn, We have got letter; say-
ing that prices of yarn have gone up.
It is also admittsl here that there ‘s
a slight increase from 1961-62. If the
price of yarn goes up, what will hap-
pen is that lakhs and lakh: of hand-
loom workers will not get yarn and
become unemployed, So it will hit
the industry, it will hit the
common man and the enthusiasm
to work and produce more will not be
there, if there is no stabilisation of
prices, We have not been able to do
it in the Fir:t and Second Plan
periods. We have to do it or else we
will not be able to inspire the people.

The other day the hon Finance
Minister said that we are demoralis-
ing the people. Nobody can demora-
lise, the people. If he says something
that i3 not real, it will demoralise the
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people, Certainly we want fo arouse
the people and sce that they are able
to do away with these difficulties.

The hon. Finance Minister said that
taxation policy has been accepted
by the people. I do not know how.
Anyhow, it is for the pcople to say
whether what we have said about the
taxation policy and the price policy is
right or wrong. If we are wrong, lthe
people will teach us a lesson. If the
people have accepted it and there is no
discontentment, certainly we will learn
a lesson, or clse the Government will
have to understand this and =ee that
something is done as far as these two
things are concerned.

The hon. Finance Minister said that
he doe: not believe in figurcs and
other things. He said he believes in
commonsense and reality. Certainly,
he has got very good commonsense.
There is no doubt about that. But
unfortunately hi#¥ common ense does
not reach the common man  That is
the difficulty. His commonsense is al-
ways a sense which is in common with
the veited interests and big business
in the country That is only what he
sees, Whenever we say that there is
rise in prices, he accuses us and says,
‘No'. Whenever we say, “Take these
measures and see that you get more
money by taking idle money”, he
doe; not care for it, I have only to
say this that the Government accepted
a socialist pattern of socicty due to
the pressure and will of the people.
Certainly, it is now for the people to
see. An answer is to be given by the
people whether as far as the common
man, the majority sections of the
people are concerned. these taxes are
heavy or are a burden and whether
the prices policy has also to be chang-
ed. It is for them to say. We have
said what we feel about this.

Shri P. C. Borooah (Sibsagur): Mr.
Speaker, Sir, before I come to the
points concerning the Finance Bill, I
would like to make two observations
on the general points. '

In the first place, my hon. friend
opposite, Shri Swell, was very vehe-
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ment the other day in saying that the
Assamese language ha; been imposed
in their districts. I do not want to
go into any controversies, but I want
to read out the relevant section of the
Assam Official Language Act from
which it will be clear whether actual-
ly the As:amese language is going to
be imposed on the aulonomous hill
districts, as contended by him, or the
position is otherwise. I just want to
read this out in order to stop all this
propaganda and all these incorrcet
statements made from time to time in
this House.

This Language Act came in 1960,
and section 4 of the Act says:

“Not with standing anything in
Section 3, only language; which
are in use immediately before the
commencement of this Act shall
continue to be us for adminis-
trative and other official purposes
upto and including the level of
the Autonomous Region or the
Autonomous District, as the case
may be, until the Regional Coun-
cil or the Ditrict Couneil in res-
pect of the Autonomous Region or
the Autonomous District, as the
case may be, by a majority of not
less than two-thirds of the mem-
bers present and voting decide in
favour of adoption of any other
language for any of the adminis-
trative or official purpo-es within
that region or district.”

This Di-trict Council is formed com-
pletely by the tribal people and
people from the autonomous districts.
So, if two-thirds of the people in the
Distrist Council want that it should be
revived, only then they can revive it,
otherwise not,

Shri Swell (Assam—Autonomous
District): May I ask whether the Act
applies to the whole State of Assam
or not and is it not a fact that the
portion which you read out just now
refers only to the autonomous dis-
trict? Our objection is that you are
imposing the A-samese language at
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the State level, and so you are com-
pelling us to have the Assamese-
language. We are not talking about
the Assamese language at the autono-
mous district level. But you are im-
posing it at the State level,

Shri P. C. Borooah: This iy the
statutory provision, The Act says
like this. Tt is up to the hon. Mem-
ber to take the Act and read it I
am only rcading out the relevant sec-
tion of the Act.

Shri Swell: You are not reading
the whole Act, but only a portion of
it, 1 would like you to read the opera-
tive section of the Act, the preamble.

Shrimati Jyotsna Chanda (Cachar):
1; my hon, friend reading from the
original Act or the amended Act?

Shri P, C. Borooah: This is the-
amended Act,

Shri Swell: Please read the ope-
rative part.
Mr. Speaker: Order, order. The

hon. Member might proceed.

Shri P. C. Borooah: Let me read
section 6 of the Act:

“Not withstanding anything in
Section 3, any examination held
by the Assam Public Service Com-
mission which immediately before
the commencement of this Act used
to be conducted in the English
language :hall continue to be so
conducted till such time as the
use thereof is permissible under
clause (2) of Article 343 of the
Constitution of India.”

From this :ection the hon, Member
can construe whether actually the
A samese language is going 1o be:
imposed on the hill districts or the
autonomous districts.

Shri Bwell: Please read also the
operative clause of the Act,

Mr. Speaker: Order, order. The-
hon. Member shall have some oppor-
tunity te -ay that ii means something.
different.
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Shrimati Jyotsna Chanda: Please
read out the preamble tn the amend-
.ed Act,

Shrj Swell: That is also my request
which he is consistently refusing and
hiding certain facts from the House.

Mr. Speaker: The preamble he need
not read. If he has read out the
-clauses, where is the npecessity for
reading the preamble?

Shri P, C. Borooah: Yes, Sir, that
is the point. Anyhow, 1 do not want
to deal with this matter further, But
I say that the Assamese lunguage is
not going to be imposed on the auto-
nomous districts. That 15 the statu-
tory provision. And I do not think
there is any meaning in dilating on
the subject or saying incorrectly that
the Assamese language is going 1o
be imposed on them. )

Shri Swell: That is incorrect.

Shri P. C. Borooah: Then, when my
hon, friend Shri Bakar Ali Mirza was
speaking about national integration,
he also at the close of his speech
warned against scparate hill districts.
However, 1 leave the matter there.

My second observation is this. We
take pride in our industrial produc-
tion, we say that we have done very
‘wel] and that our industrial produc-
tion has doubled since 1951. It is a
very commendable thing. But  we
have to see the other side also, whe-
ther we have been able to fulil the
promises and assurances given from
tinio to time that the backward arcas
will be developed. When the debate
on the External Affairs Ministry was
held here, almost all Members were
very enthusiastic in saying that the
border areas should be developed and
that the economic condition of the
people living in the border areas
should be improved. But coming as I
.do from the State of Assam which is
a border State, if we examine the
industrial progress made therein,
-what is it that we find? To what
.oxtent have we progressed and deve-
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loped that area? The other day it
was announced in the papers that for
the next ten years to come there will
be no industry in Assam on account
of the power shortage. This is the
position in Assam which is a border
area where we have said that we are
going to develop the area and where
the people have to be kept satisfied.
On account of there being no indus-
trialisation, no employment oppor-
tunity has  occurred. In the teca
gardens which have been running for
a hundred years, the local people
were recruited as employees to work
in the tea gardens under the British-
ers, Now, with the changing of hands
from British to Indian, unfortunately
even the local people who were in the
employment of these gardens are
being gradually replaced by the peo-
ple from the States of those persons
who have purchased those gardens.

There is no industry, and the con=
dition of the existing industry is such,
with the result that this has brought
in very much disaffection amongst the
voung people of that State. The
matter came to such a pass that a
body like the Assam  Legislative
Assembly had to pass a resolution
drawing the attention of the Central
Government to this state of affairs.
So, Sir, I want that in our develop-
ment and planning, this side of the
matter should be well considered and
it should be seen that that area is also
industrialised, employment oppor-
tunities are created, and the young
people are able to find employment
and thus kept at Jeast partly satisfied.

Then, I come to the Finance Bill
and I want to make two or three
observations. As regards taxation,
there is attack from many gquarters
for plugging the loopholes in tax
evasion, There is tax evasion. We
have to plug the loopholes. Our new
Income-tax Act has been in operution
since 1st April 1962. It has got some
salient provisions. I hope tax evasion
will be possible to be plugged and
there will be less evasion. Let us
hope so, It is only three months
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since the new Act has come into force,
I want to make one suggestion.
Formerly, notices were issued indivi-
dually and a general notice was issued
to furnish accounts. Under the new
Act, there is no provision for such
issuing of notices. In our country,
people are not yet very conscious of
their legal obligations. I think it
should be jssued individually and also
a general notice so that people are
not put to trouble and for no fault
-of theirs, charged later.

As regards tax collection, the Fin-
ance Minister gave a statement show-
ing that while the gross demand
shown as outstanding was about
Rs. 300 crores, the effective demand
was only Rs. 150 crores. He also said
that this is due to appeals, cases,
injunctions, mandamus petitions and
so on. Morcover, the outstanding
figures are normally taken as thcy
stand on the last day of the financial
year, Maximum demand is generally
raised by the taxing authorities in the
months of February and March, when
in a hurry they used to complete
maximum number of assessments,
especially those which are going to be
time-barred. As a rule, the demand
raised in the month of March is due
to be paid in April. In this way,
arrears of tax mount up. I think, if
the provisions made in the new
Income-tax Act are rigidly followed
and stringent mcasures adopted for
advance payment of tax, the arrears
will be much less,

Regarding excise duties, since 1956-
57, while customs duty increased by
20 per cent and tax on income
increased by 73 per cent, the rate of
increase in the case of Union excise
duties was 175 per cent. The number
of articles in the list is increasing year
after year and 18 new items have
been included in this year. Justifying
the excise duty, in his budget speech,
the hon. Finance Minister says:

“It is only natural that a major
share should come from the
Union Excise duties.”
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He also said, whether the indirect
taxes hit the poor more than the rich
depends upon the kinds of commodi~
ties that are subjected to indirect
taxes, Unfortunately, that principle
does not appear to have been care-
fully observed while selecting the
commodities. The following items do
come in the daily use of the low
income group: cosmetics and toilet
preparations, of course, cheaper
quality, patent and proprietory medi-
cines, some varieties of plastic
material, cotton yarn, woollen yarn,
kerosene, match, paper and tea, I
think these things should have been
excluded from excise duties.

Regarding direct taxes, out of 443
million people, only 1 million people
arc paying direct taxes. Apgain, if we
consider the wealth tax paycrs, the
percentage comes to ‘5 per cent in
this country, Like the hon, Finance
Minister very few pcople have got
any sympathy for them. Sympathis-
ing with the salaried group who
generally belong to the low income
group, the hon, Finance Minister
granted 50 per cent reliet on the tax
on salaries. But, what does the con-
cession amount to? A person with an
income of Rs. 800 per year, will
get a benefit of Rs. 6 and naya paisa
67 only. This is the concession we
are going to give to the low income
salaried people. But, he has to pay as
excise duty on the consumer goods
that he uses, a much higher amount
than Rs. 6 and naya paisa 67, Al-
though the figure is 50 per cent, the
relief is not to that extent.

Lastly, coming to tea, T do not know
whether you will give me a [ew more
minutes.

Mr. Speaker:
have.

One minute he can

Bhrl P. C. Borooah: So far as tea is
concerned, I need not say that tea
plays a very vital part in our exports.
It is the biggest foreign exchange-
earner and the tea industry is the
biggest employer, It is very kind of
our Finance Minister—and he is
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praised very much for that—that some
relief has been given for the export of
tea. But, the excise duty on the com-
ponents of the tea chests which are
required for exporting tca— plywood,
aluminium  foils and laminated
battons—is counterbalancing the e¢on-
cession. I think in the excise duty on
tea chests used for the 2xporting of
tca, relief should be given.

Tea is the cheapest bevoruge in the
world, India is a poor coun!ry. Indian
people should not be denied this
beverage. By increasing the excise
duty, we are going to maike internal
tea very costly. 1 request the  hon.
Finance Minisler 1o just give up this
excise duty so that poor people can
drink this cheap beverage. People
want this beverage to stimulate them-
selves. If they do not get stimulation,
they cannot work. The Prime Minis-
ter says, Aram haram hat. We do not
want Aram for nothing. Wc want to
work. To work, there must be rome
stimulant, Tea being the cheapest
beverage, I think the increuse in
excise duty which is propuserl on local
consumption may be given up. 1 hope
he will reconsider this matter and see
his way to allow the pocr pcople to
drink at least tea to get stimulation
for their work.

Shri Sham Lal Saraf (Jammu and
Kashmir): Sir, 1 support the Finance
Bill that is before the House at the
moment. In view of the fact that we
have a federal political set-up in the
country, I would like to draw  the
attention of the hon. Members, more
particularly of the Government
Benches to what I say hereafter. At
the moment, we raise our rcvenues in
the shape of land revenue, taxes,
cesses, return on investruents by way
of interest, rents, dividend when it
acerues, ete, All these taxes are being
raised at three levels: first, local
taxes, second, State taxes and third,
Central taxes. From the experience
that I have gained while working in
a State, I have found taai some sort
of a common understanding is lack-
ing at all the three levels. 1 have
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seen that local bodies have a grouse
with regard to certain matters and
feel that the States are making in-
roads into their province. Also the
States at certain times have been
grousing and grumbling with regard
to certain matters that the Centre 1s
making inroads in their sphere of
taxation. I would submit that in
order to forgo a commo.: undersiand-
ing and to have a properly demarcat-
ed sphere for taxation, the Finance
Ministers of al] the Stiles, and  all
coneerned, should meet under  the
guidance of the Central Minister of
Finance as early as possit'e and also
constantly in order 10 discuss matters
with regard 1o taxation in so far as
the raising of taxes ail over the coun-
tvy is concerned.

13.31 hrs,

[Mr. Dervry-Speaken i the Chair]
At present, I have scea, for instunce,
local bodies grumbling about enter-
tainment tax and housce tax and =0 on,
and saying that these ar: within their
sphere of taxation, and thal the Slates
have got nothing to du with them,
while on the contrary, tire State Gov-
ernments say that thos: taxes jie
within their province. 1 have seen at
a number of places dulerences bet-
ween the local bodies, the corpora-
tions, the municipahities and so on and
so forth and the retrospective State
Governments,

Similarly, the other day, 1t was
mentioned that in the Finance Bill,
company taxes had been abolished,
but in their place, corpcration taxes
had been levied. The Stiu.e: feel that
company taxation was within their
sphere of taxation and corporation
tax within that of tne Contre. I do
not know whether tiie Central Minis-
try of Finance has hed discussions
with the States and obta‘ned  their
consent or at least had consultations
with the Stales, before the company
taxes were abolished.
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Therefore, with this kind ci thing
going on in the couniry, and more
particularly, when State afier Slate is
falling in line with panchayat raj, it
becomes all the more nccessary  that
under the guidance of the Central
Minister of Finance, this {ixation
business all over the country at all
levels should b: codificd and  some
sort of understanding should be creat-
ed so that there will be very little
bickerings either at the local level or
at the State level or at the Central
level. That is the first point that I
would like to submit,

Keeping that in view, as far as the
proposed taxes are concerned, ] think
the Centra] Government are within
their rights to impose those taxes, and
more particularly so, 1 would say,
becduse even afier ruising these taxes,
we are nol going far ahvad ag far as
meeting the normal expenditure plus
the expenditure on planning of the
country is concerned.

Very rightly, the Central Govern-
ment have been getting foreign aid by
borrowing or getting loans from
wherever they can on terms that are
accceptable to us. 1 should say that as
regards the way in which the Finance
Minister has cxplained the policy of
Government in regard to foreign bor-
rowings, 1 am all praise for jt. Here,
I may say also one more thing. [ have
had several occasions to go out and
see some of the foreign dignitaries,
more particularly, thosc people who
have been helping us with  finances,
say, in Great Britain and some other
European countries, and 1 am happy
to say—I have not mentioned it to the
Finance Minister so far—that the
Finance Minister has been able to give
a really very good impression to them,
I may tell you in one sentence that I
have heard from very high dignitaries
saying that here is a gentleman about
whom you can say that what he means
he says, and what he says he means.
Therefore, all that our Government is
doing must receive appreciation from
all qua:ters,
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At a time when there are so many
bickerings and misunderstandings and
politica] difféerences between different
schools of political thinking in the
world, it naturally follows that people
who have got might or who have got
finance try to bring others under their
influence, if they can. As regards the
policy that our Government are fol-
lowing to this day, and the policy that
has been laid down by the party which
is represented by our Government, I
should say that they are very rightly
following a DO“L‘_y which is conducive
to the creation of gur proper influence
in the world, and which has really
helped in a number of ways. People
who have been slaves like us or peo=
ple who are cconomically backward
and so on and so forth, have benefited.

Of course, funds are needed by our
country. I have heard some gentle-
men saying that our Government are
begging from country to country.
Some people objected to our borrow-
ing from others. 1 do not quite know
what to say. A country that is so
poor, @ couniry that has remained
a slave for centuries, and a country
that is vastly populated is trying to
forge ahead economically, pelitically,
socially and what not, No doubt, the
country has gone through a great
struggle politically, ad it is a happy
augury that we are free politically.
But that political freedom will mecan
nothing unless and until we are free
cconomically, and the social condi-
tions of the people are bettered
in the couniry as a whole, not in one
State only or of one particular coms-
munily only or of one section only,
but of the entire population of the
country,

Keeping that in view, unless moncy
is obtained, it is impossible to crcate
or produce more money. ] am very
happy that the way in which our Gov-
ernment are working at the moment,
and the way in which they are nego-
tiating to get funds, and to get loans
and other assistance is really in the
interests of the country, and it is
consistent with the policy that we are
following, and the way in which we
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are going is such that I think, we are
moving along the right lines.

Before 1 proceed further on this
point, I feel that there are one or two
matters that need our special consi-
deration. The way in which  the
country is progressing is all right. To-
day, we are getting loans, but unless
we really have a self-generating eco-
nomy, the way cannot be clear for us
in the future to repay those loans. 1
fecl that these are really the means
only; whether we borrow or we get
aid under the lend-lease agreements
angd so on, thesc are only the means,
the ends are that we should be in a
position to repay those loans, and year
alte: year, our borrowings should
become less and less, and year after
year, we should produce sufficient
wealth in our own country, and we
should create our own capital which
will enable us to invest it and rein-
vest it so that there may be very little
necessity for borrowing from foreign
countries in the future

At the present time so much is
being said, and all cfforts are being
made in order to improve our export
trade. Before I place before the
House my viewpoint in regard to this
export trade, I want to make a sub-
mission, and that is about our socialist
pattern of economy, To this day, T
have heard speeches from  several
Members; ever since I came {o this
House, 1 have heard several speeches,
but I must admit quite frankly that I
have become none the wiser as a
result of the speeches which I have
heard from the gentlcmen who have
tried to speak something on socialism.
The other day, 1 asked a question of
the leader of the PSP in which some
of our best friends are working, and 1
wanted to know from him what his
conception of socialism or socialisation
or socialistic pattem for the country
was. But he did not explain anything
at all; rather, he evaded my question.

Before I explain what ] feel about
it, I want to say that there are one or
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two things about which we should be
very clear. The policy that  this.
Parliament had adopted, and the deci-
sion that this Parliament has taken is
that the basic thing in our socialist
pattern of society is mixed economy.
We have said that our economy will
be mixed;, by ‘mixed’ is meant that
there will be the private sector, and
along with it there will also be the
public scctor; and the schedules also
have ben clearly demarcated and also
guaranteed for the  private  scetor.
There is also another sector  where
both the public sector as well as the
private sector conjointly run econo-
mic units and factories and what not.
Also, it has been mentioned that there
will be a co-operative sector too, I
have not quite been able to under-
stand what co-operative sector means
so far, Np doubt, co-operation should
certainly be a movement. I am per-
fectly in agreement with the hon.
Member who spoke from the Opposi-
tion about co-operatives being dealt
with as a movement. That has not
been done so far in the real sense of
the term. Therefore, the co-opera-
tives should be treated as a move-
ment, and once this movement
develops in the real sense of the term,
certainly, the objective can then be
changed.

Shrl Harish Chandra  Mathur
(Jalore): Rather, he was opposing it.

Shri Sham Lal Saraf: I know that
he was supporting cooperatives as a
movement. I heard him very well.

Having agreed that there will be g
mixed economy and there will be two
sectors, I dop not understand why
sometimes confusing statements are
made from different quarters, and
sometimes even by some of the Minis-
ters. They say that they cannot allow
economic power to be retained in the
hands of a few individuals. Once we
have agreed that we shall have two
sectors, and we have also decided in
detail under what conditions the pri=
vate sector has to function and so on,
I do not know where from that con=



Finance

10877

fusion can arise now., Today we
are very happy that we can tax our
hugh-income people even upto 87 per
cent. That means that this is one of
the highly taxed countries of the
world. We have to keep that in view.
I cannot ga ints drtails as to  the
conditions of working because there
is not so much time at my disposal,
but I must say this that we must bear
in mind that ours is 4 mixed economy.
The public sector is there and the pri-
vate sector will also he allowed to
function, but it shall function on the
terms and conditions laid down, as
laws, rules and regulations that are
there. That being, so, I wish that
henceforward whenever our leaders
who are at the helm of affairg talk
about these things, they do not create
more confusion or make confusion
worse confounded,

Coming to exports, today there is
certainly an attempt not only to im-
prove our cxport trade but to try to
export as much as we can. The other
day I read a statement by the Minis-
ter of International Trade in which he
said that the question of export trade
shall have to be deall with as an
emergency measure. Personally, I do
not know how an emergencv measure.
can creep in an established trade or
commerce. I may say that one has
to go very cautiously and very care-
fully in creating and establishing trade
and business relations wherever we
can.

Here I come to the role of trade
missiong abroad. Maintaining trade
missions abroad with a view to im-
prove our export trade may mecan a
lot of expense. T have had occasion
to see some of our embassies trade
centres and other offices in foreign
countrics, If tho-e prencics are galv-
anised, a lot can be done by way of
export promotion. But here I have to
make some suggestions. When we
appoint Commercial Secretaries
in these Embassies, we should see that
the proper men are chosen and ap-
pointed. I have seen some gentle-
men at those posts who are very

JYAISTHA 25, 1884 (SAKA)

(No. 2) Bill 10878
intelligent and academically highly
qualified, but when you talk to them
about commerce and industry, you
find that they are not so well up. I
am v.ry happy that the Minister of
State in the Ministry of External
Affairs i1s here. I hope she will be
kind enough in seeing that when peo-
ple are appointed to these posts, such
people are appointed as arc properly
qualified to do this type of work.

Then wherever exhibitions or shows
are organised, they should be proper-
ly organised with proper men in
charge who could talk about the
things that are shown there, I have
seen at these shows people in charge
who have not been able to explain
business aspect of the articles they
are showing. Exhibitions are being
organised in foreign countries. I have
seen such exhibitions But there is
nobody there to explain business as-
pect of the things on display. There-
fore, these exhibitions should be pro-
perly organised with proper people
in charge, who could effect on the
spot sales and explain the things cx-
hibited.

I may quote an instance here. When
I was in Zagreb in Yugoslavia, there
was a big show, But I could not find
a single man from our side who could
explain the things we exhibited a1d
who could effect on the spot sales.

No doubt, the Minister of Interna-
tional Trade has said that they are
cneouraging manufacturers/exporters
as wcll as export houses. Wherce the
manufacturers|exporters have got re-
sourcefulness to do it. they should
certainly be encouraged. But more
particularly, established busincss
houses should be encouraged; estab-
lished exporters should be encourag=
ed. 1 think through their effort a lot
can be achieved. On behalf of Gov-
ernment, there should be supply of
proper commercial intelligence to help
and guide them.

One thing more, There are two
kinds of economies in the world—the
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socialist economy and capitalist eco-
nomy. Countries with socialist eco-
nomy always prefer to deal on a gov-
ernment to government basis. They
would prefer to deal with government
agencies rather than with  private
dealers. I hope the hon, Finance
Min:ster will see that in such cases,
we have proper governmental agen-
cies to trade with those countries.
That will be conducive to improving
our trade with those countries. Then
again, countries with a capitalist eco-
nomy, prefer Lo deal with private
firms and private manufacturers.
There we should encourage private
agencies to trade with those countries.
If we trade with thosc countries
through establishcd business houses
who have experience and command
goodwill in the field, I believe our
efforts will always be successful and
fruitful.

Mr. Deputy-Speaker: The hon.
Member's time s up. He should con-

clude now.
Shri Sham Lal Saraf: 1 will con-
clude in a minute.

I was going through the 42nd Report
of the Public Accounts Committee,
1961-62, Vol, II. On page 69, while
referring to commercial exhibitions in
forcign lands, they say that goods that
ought to be sent are not sent in time
At the nick of time they are sent by
air, I found in Austria that a number
of exhibitors were waiting to get
their staff so that that they could scll
But they could not get anything till
the exhibition was almost over.

In view of these things, we should
tighten up measures to see that the
object we have in view js achieved.
Unless we improve our foreign trade,
it will be difficult for us to earn the
foreign exchange we need to cover
our deficit, and also have foreign re-
serves on hand. With these words, 1
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Shri Narendra Singh Mahida
(Anand): Finance js a very tricky
business. 1 quote Bharthrihari:

I FigAHeAgia |
So ‘kanchana’ is a very important
thing in the world which affects our
nation as well. The Finance Minis-
ter has to deal with one of the most
difficult questions in our country to-
day,

We need money. But the money is
not there. Yet we have to find means
to get it. The main sources from
where money can come are: from
forcign countries, and from produc-
tion and labour by our own popula-
tion, I am afraid the country as a
whole has not yet rcalised the eco-
nomic crisis we are facing, and many
of our eductated pcople also have not
been putting in hard labour, as they
should. to improve conditions in the
country,

Conditions in the villages are still
very primitive, and though we are
heading for becoming one of the fore-
most industrial nations in Asia, the
kingpin of our economy, agriculture,
has not yel come up to the mark, I
wish to draw the attention of the
Government as well as the country to
the fact that unless we improve the
condition of our villages, we are not
going to have the much-sought-for
Lakshmi, wealth. Real wealth lies
in al] round increased productivity—
nol merely producing steel. 1 learn
that our maximum production of steel
is equal to just a few days steel pro-
duction of United States of Amcrica.
If we are running after a mad race
of producing only steel and neglecting
other factors, it iz not going to help
us much. I am very sorry to learn
that the country is not paying enough
heed to our great leader Mahatma
Gandhiji and we are soon foregetting
his ideals. The first ideal is that the
Ministers should not draw salaries
more than Rs. 500. We should all
wear khadi; this is what I feel. Khad!
helps the villages to feed themselves.
The primary function of uplift of the
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villages is not yet heeded and
we are all talking of lifting up of
our country. I shall narrate an ex-
ample. An incident of an education-
ist, Philip Neri who took a group of
students to the art museum and talk-
ed in front of the impressive statute
of “The Thinker” the famous teacher
shook his head sadly. “Beautiful"—
he cxclaimed. “But what a pity",
Asked | “Why"—hce exclaimed. “He
is always thinking but never doing".
So 1  rcemember, all the wonderful
plans we have made will be worthless
if we do nothing to put the planned
suggestions into practice. This coun-
try is a very old country and we have
good traditions. Our philosophy is
based on tyag and not merely in
acquiring the material or economic
wealth in having radios and air cool-
ers and air condilioners and such
luxuries. We must learn to live simply
I request the Finance Minister to cut
off all imports which are unnecessary
to this eountry, We must conserve
our forcign exchange by drastically
culling off all luxuries. Lel th.re be
no cars imported and let no tloilets or
watches or  comestics be imported;
their imports may be totally banned.
Unless we take some drastic measures.
T do not think that we shall improve
our foreign exchange position.

Taxation has reached a very high
level and T shall compare it with the
other ecountries. The personal income
tax at 87 per cent. India will now
have the  highest  rate of tax in
the world, for that level of income.
For an income of Rs. 1 lakh, the tax
is only 23 per cent in the United
States and 46 per cent in the United
Kingdom u. against 54 to 60 per cent
in India, Further, whereas the maxi-
mum rate of tax is reached in the
USA only at {he level of Rs. 15 lakhs,
and in the UK al a level of Rs. 2 lakhs,
in India the highe: rate is attracted at
such a low level ag Rs. 70,000, That is
why there is discontent among the tax
payers who are about g million as
against the 443 million population. If
we take so much from those one mil-
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lion, we should also remember that
they have in their hands the produc-
tion of this country and they have the
brains. The saturation point has been
reacheq in taxation. I am not merely
defending taxation on thig one mil-
lion. I do not pay income-tax, I am
an agriculturist and my agricultural
income does not go more than
Rs. 4,000, 1 am merely saying that we
muct allow these one million people
to work. If we divide all their wealth
each one in this country will get
about 87 nP. Thait wi| nopt carry us
anywhere.

An hon, Member of the House talk-
ed about nationalisation of banks. We
have been talking of nationalising
everything. We talked of nationalisa-
tion of all gold wealth. That is a tota-
litarian method, I do not think that
India, with its faith in democracy,
will think of gathering all the gold
forcibly from the people. We may
ask the people to give their gold
voluntarily but we cannot go with
bayonets and capture all the gold. All
this talk of nationalisation, particular.
ly of banks, will not, I think, help us
much. Those countries which have
experience of nationalisation have al-
so realised that it does not carry them
far, The main difficulty is to produce
and export. Our export industries
are not up to the mark. For instance,
tea is one of our most important ex-
port commodities. Government
helping the tea planters, But some
of our business people do not main-
tain the quality of tea and so our tea
is losing ground in export market.
Quality must be improved. Govern-
ment is paying attention. If the busi-
nessmen also do not think of improve-
ment in the quality of our export
products, I do mnot think our
exports  will increase. The other
day the hon. Minister of Inter-
national Trade said: export or
perish. Tam entirely in agreement with
him. Unless we improve our produc-
tive capicity and also the quality, we
will not sell our goods in foreign coun-
tries. Unless we raise money from in-
side or outside, we are not going to
improve our standard of living. 1f we
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request our people to live simply,
people laugh at us now. I am moulded
in the Gandhian way of thinking, But
Gandhian methods are not much lhiked
today and I am afraid our Ministers
also as a whole dg not practise what
they preach.

Dr, M. S. Aney (Nagpur): The Fin-
ance Minister does.

Shri Narendra Singh Mahida: Qurs
is a poor country. Unlees we practise
that what we preach, I do not think
that we shall make much headway.

I quite support the Bill on the ex-
President's pension.

14-3 hrs.

Mr. Deputy-Speaker: A
Bill is coming.

separate

Shri Narendra Singh Mahida: We
shall heartily support it. 1 do not wish
the ex-President to be a rubber-stamp
of the party in power. He must ex-
press himself and say what he thinks
because we hold him in high respect
and we want the people to Lhink, fcel
and express themselves freely so that
our democracy which is getting into
stride shall go on by the experience of
such respecled persons.

Shri D. C. Sharma (Gurdaspur): 1
think to describe the ex-President as
a rubber-stamp will not be very wise.

Mr, Deputy-Speaker: Order, order.

Shri Narendra Singh Mahida: Of
course, I know a Bill is coming in res-
pect of the ex-President. We must also
cut down all our wasteful expenditure
which is quite large compared to our
country’'s wealth, As I haq referred to
it sometime back, all our expenditure
in the Rashtrapati Bhavan, Raj
Bhavans or Governorshouses must be
cut down., and all expenses of show-
manship must be removed. All pomp
and show must disappear. I quite
notice that the Central Government
Ministers now do not fly any flags,
and the Prime Minister also is using
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a smaller car. All pomp which is
unnecessary should be removed. We
must have an all.round economy and
it must start from the top people. 1
have great regard for the Finance
Minister who alwuys preaches what
he thinks and he always sets good
examples. He has a very simple way
of living also. When he says that
people should not drink tea or liquor
or must live simply, people mock at
him, but I am in agreement with him
that unless we learn how to live
simply things are not going to im-
prove.

I also wish to spcak bricefly about
defence, because it is vitally linked
with finanee. Much of our expenses
are heing taken up by the Defence
Ministry. We must realise that as
we are living in a world which is
day to day preparing for more arms-
—we have a small army, a smali air
force and a small navy—and as time
will show, we shall have to prepare
very heavily with armament as the
race is going on all over the world.
Besides feeding our people, we shall
have also to provide for defence
measures. A Bomber or a fighter plane
or a battle-ship or any costly artillery
or other arms are not going to be
cheap. They have to be bought from
other countries. We shall also have
to manufacture them and for that
also much finance will be needed. 1
do not know where we will get all
that finance from. We have to have
all these factories here and raise the
finances for the need of our forces.

There was suggestion that princes
should have their privy purses cut.
Why select the princes alone? Let all
the big business houscs also make a
voluntary cut, and let there be pres-
sure from this House that all the rich
people of India should make voluntary
sacrifices and if voluntary sacrifices
are not made, they shall not remain
as they are in times to come. The
world is fact changing and if they also
do not change their living or bring
their standards down to a certain
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level which is acceptable to the people,
they shall not exist. But I think they
also realise this, and that is why one
of the hon. Mcmbers just said some-
thing about Shrimati Gayatri Devi.
Of course, I am not holding any brief
for her. I am saying she belongs to
my party and she has come here as
a representative of the people and
she has all the rights to speak and
defend herself. But she is not here.
She is trving to live up to the ideals
of the common person. It will take
sometime but I am sure  she will
adjust herself,

Shri Heda (Nizamabad): By going
abroad!

Shri Mahida: But now she would
not go abroad, because that is stopped!
(Interruption), If she continueg to
do that, of course, the people can
take steps against her and 1 have no
objection,

Lastly, I would like to refer to the
anti.smuggling  measures, Gold  is
coming in very casily in this country
because the rates are higher here,
and I desire thut the anti-smuggling
measures should be tightened up so
that gold may not be smuggled into
this country from eclscwhere. There
are many other suggestions to make
but for want of time I shall not refer
to them.

In the end, I would request all
Members of the House and also the
Ministers to practise austerity, to live
simply and realise that by {following
such a practice we shall be able to im-
press the people, Otherwise, I am
afraid the people will impress upon us
soon and they will not wait for the
existing affairs to continue,

Shri P. K. Deo (Kalahandi): By
what time is the Finance Minister
going to reply to the debate?

Mr. Deputy-Speaker: I was coming
to that point. The general discussion
of the Finance Bill is to be over today.
‘We started at 12-20. The balanceof 3
hours 50 minutes left over for the
discussion will be over at 4'10. I shall
call upon the Finance Minister to reply
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at 3'15. The Private Member's Resolu-

tions will be taken up immediately

after the Finance Minister finishes his

reply at about 4:10 pm. The House

will sit till 6-40 p.m.

The Deputy Minister in the Ministry
of Finance (Shrimati Tarkeshwari
Sinha): Mr. Deputy-Speaker, Sir, the
discussion on the Finance Bill was not,
as usual, confincd to the provisions of
the Bill. Although a large number of
speeches that were made contained re-
matks on tax proposals, quite 4 num-
ber of points were also made about the
general economy of this country, about
the prices, about the external and in-
ternal resources and about the progress
of the Plan and also about the process
o development in the public and pri-
vale sectors, Most of these points will
be covered by the Finance Minister
himself, but I have taken this opportu-
nity to comment on some of those
points,

Hon. Members have spoken again
and again on these very points and the
replies have been given to them, and
yel, those very issues have been raised
again and again probaly because of the
importance of those subjects. One does
not  mind the subjects being raised
again and again because it probably
creates an  opportunity for us to
correet  certain misunderstandings
and offer certain clarifications,

The hon. Members, Shri P, K. Deo,
and Shri A, K. Gopalan, and also a
few others have complained about the
rise in prices. Shri A. K. Gopalan
had raised this point last time also.
Many hon. Members have raised this
point again and again. But when hon.
Members compare these figures and
the statistics during all these wvears,
they perhaps forget the most signi-
ficant factor in the pricing system,
and that is, the relative prices. Shri
P. K. Deo said that since before the
war the value of money has gone
down. He quoted the figurce of 20 nP.
I do not agree with what he has said.
Yet, I agree that the prices have
risen, and the prices have to be
settled on some equitable basis, so
that the basic stability is maintained
in this country. But then he totally
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overiooks the enormous inflationary
pressure during the war and imme-
-diately after the war. I would like
to ask him one question: are we res-
pounsible for what Thappened in the
war and immediately in the post-war
period, and for what happened in the
British regime? Are we responsible
for that? Is it the normal phenome-
non on which to compare the price-
line of today? If we compare the
rise in prices in those years during
the war period and immediately
during the postwar years, we shall
find that the increase in prices which
has occurred in the last 10 years,
since we have taken to planning, only
represents a fraction of inflationary
pressures which we had felt during
the war and the few years imme-
diately afterwards. The annual rate
of increase in prices in India during
the 1950's and onwards has been only
2'1 per cent, and this comparcs guite
low with the gquantum of rise in
prices during that inflationary period.
Yet, we do realise that this economy
itself has geared up in the shape of
war economy-not the disturbing
features of the war economy, but
certain inherent features of war eco-
nomy, which allow the tempo of
growth to increase rapidly during a
very short span of time.

Many hon. Memberssay that  we
should not compare our figures with
the figures of other countries, But
how can we forget that the postwar
economy or the war economy has
affected simultaneously alraost  all
the countries of the world and what
has happened in India is also wvery
much related to what has happened
in other parts of the world? We have
increased the tempo of our growth,
because our economy was so back-
ward and there was no alternative to
that. The Finance Minister pointed
out day before yesterday that we
have to catch up with the threads of
time, and time is flying away very
rapidly and quickly. VYet, I would
like to peint out a very significant fact
which cannot be overlooked by those
who say that our cconomy should not
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be compared with the other eccono-
mies of the world. In a number of
other countries, during the same
phase of postwar economy, the pro-
blems that the postwar economic
development brought in those coun=
tries did affect the price system and
the price rise has been much more in
those countries. In UK. and Japan,
it has becn as high as 4 per cent. per
annum. In Pakistan, which is our
neighbouring country and which had
more or less the same economnic pro-
blems as India, the price rise has heen
3 per cent. per annum. In a number
of Latin American countries, the in-
crease has ranged between 20 to 30
per cent, per annum.

I do not minimise the problem of
prices and do not also deny that these
problems require a very careful
analysis and careful watching. Gov-
ernment appreciate fully the impor-
tance of maintaining a reasonable
degree of staiblity in prices. But the
price policy is not merely a matter
of fixation of prices al particular
levels, which cdannot probably
be maintained in view of the market
situation. It is more a question of
maintaining a balance in the conflic-
ting claims on resources which arise
in a developing economy. That is
what requires a constant watching
and constant tackling of the pheno-
menon, We have bcen adopting and
we shall continue to adopt a very
cautious approach to deficit financing.
Monetlary  policy has also becn
directed and will continue to be
directed against the wuse of bank
finance for speculative purposes. A
measure of physical controls is also
necessary to cheek this. In the final
analysis, a progressive increase in
production alone can create conditions
of lasting price stability, for which
we are tryving our best.

In the same connection, may I
point out a number of speakers have
commented upon the progress of the
Plan and the shortfall in the targets.
T do not intend to dwell on this
question at length. But let me say
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that the slowing down of production
in one or two years should not be
taken as evidence of failure uf the
basis forces of development, which
our planning has brought into being.
I would like to repeat once again that
the industrial output has nearly
doubled in the last ten years; the
average annual growth rate has been
B to 10 per cent during the second
Plan period. 1, on account of Poor
Jute Crop and the bottlenecks in the
filed of power, coal and transport, there
was a slowing down during 1961, the
ratc has picked up again and if the
production tempo of January-April,
1862 is maintained, we can hope to
be back to the 8 per cent increase,
which can be called the normal in-
crease. Therefore, hon. Mcembers necd
nol have any apprchension in regard
io that, Even in the casc of agricul-
fural production, despite the poor
weather conditions, as hon. Members
know, the production of foodgrains in
1961-62 showed 3 slight increase from
79'3 million tons to 80 million tons.
‘There has been a significant increase
in the autput of raw jute and oilsecds.

Shri Nath Paj (Rajapur): May I
point out that it is net merely the
hon. Members who have expressed
doubts about the progress of the third
Plan? It is no less an authority than
the Planning Minister  himself who,
the other day, expressed very grave
doubts, You have circulated a pamph-
let—Statistical I'mformation. There are
45 heads there. out of which under
28 heads, there arc short-falls in the
second Plan. That has been the
pattern and the {rend scems to be
Worse,

Shrimati Tarkeshwari Sinha: The
production tempo slowed down in 1961
and there were cerfain shortalls. Per-
haps the Finance Minister explained
in his reply to thedebate on his Min-
istry’s demands that a certain short-
fall is quite a natura] phenomenon
of Indian economy or any economy.
Shri Nath Pai, as a student of econo-
mics, knows that a shortfall is always
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inherent in any developmental growth
or developmental progress in any
country of the world at any time.

Hon. Members have commented
once again on the public sector enter-
prises, They have complained about
the low returns on investments made
in public undertakings. My senior
colleague, Shri Subramaniam, while
replving to the debate on the demands
of his Ministry, clarified it amply and
pointed out certain situations in which
some of these public sector enter-
pri es have had to function. But even
then, hon, Members once again
thought it fit to raise the point and I
would once again clarify it. There
has been now a tendency to draw
rather unwarranted conclusions, un-
warranied sense of competilion or
comparison from the statistics that
have been preented in the explana-
tory memorandum. In analysing the
return on capitlal invested in publie
enterprises, one must make a distine-
tion between enterprises which are
well established and those which are
«till in the initial phase of construc-
tion or operation, This is the funda-
menta] code of business and industry
that a diffcrence is always to be made
hetween an industry which is  just
finding its feet jp the industrial field
and an industry, which is well estab-
lished. You cannol compare the two.

We have only recently entered into
the field of basic indu:tries in the
publie sector in a big way. Most of
the projects that we have started,
thereforc, are still in their infancy,
and it would take some time before
they achieve stable and full capacity
production. By their verv mnature, the
hasic industries take a somewhat
longer period to get established, spe-
cinlly when our experience and tech-
nical knowhow is very limited. After
all, T may mention this to the House
that it took the iron and steel industry
in the private -ector many years be-
fore it was able to establish itself
firmly in the country and even this
was achieved with the help of pro-
tection. Probably hon, Members
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know that the Indian steel industry
began to be protected as early as; in
1924, This protection wag given up
only in the year 1947. They enjoyed
a long period of protective existence
and therefore they enjoyed certain
advantages which the public sector en-
terprises, especially steel, are not en-
poying. They have had to face com-
petitive prices from the day they
started,

Shri Nath Pai: Competitive prices
and incompetent handling.

Shrimati Tarkeshwari Sinha: Very
competlent handling with competitive
prices. Only those who do it can tell
about it, whether it is competent
handling or incompeient handling.

Shri Morarji Desai: Unfortunate
incompetent observation,

Shrimati Tarkeshwari Sinha: Thc
Finance Minister points out that it is
probably an incompetent observation.

But I would also like to point out
that every phase has a brighter aspects
which the hon, Member very con-
veniently have overlooked. I would
like to point out that if one looks at
those e¢nterprises in the public seclor
which have had time to settle down
and get established, it would be
seen that the profit they earned
are by no means insignificant and
compare very favourably with
profits earned by private industry in
a comparable position, In 1960-61,
for example, the Hindustan Machine
Tools Factory made a profit after tax
of 12'5 per cent as a percentage of
net worth. Hon, Members would re-
call that in the initial pha es of the
establishment of the Machine Tools
Factory, a great deal of uncasiness was
expressed over its successful operation.
Today, after only a few years, these
misgivings have given way to an
atmosphere of confidence, and the
faclory, as I said, i: earning handsome
profits. But this is not the only
isolated instance. I would like to
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point out that for the same year, pro-
fit; after tax, as a percentage of net
worth amounted to 11.2 per cent in
the case of Hindustan Cables, 13-31
per vent in the case of Travancore
Antibioties, 11'4 per cent in the case
of Hindustan Insecticides and 11'3
per centl in the case of Travancore
Minerals, These figure; by no means
substantiate the impression of unpro-
ductive investment or wasteful and
ineflectiont munagement, which the
hon, Member is so fond of repeating
again and again,

Shri Abduj Ghani Goni (Jammu and
Kashmir): We  would like to know
somoething about the co-opcralive sec=
tor also.

Shrimati Tarkeshwari Sinha: [
would Jeave that to the hon, Finznce
Minister because the time al my dis-
posal is very limited. I hope the hon.
Member would bear with me in that
respect.

Then, Sir, I would like to take up
on¢ or two point: about gdirect taxa-
tion, The hon, Member, Shri P. K.
Deo, raised the point about changes
being made in the Income-tax  Act
immediately after the Income-tax Act
vame into  operation because the
Finance Bill introduced after that,
makes a change. Probably the hon.
Member is not aware of onc¢ thing,
but his other collcagues who were in
the Select Committee definitely know
about this that when the Select Com-
mittee was considering the Income-
tax Bill, the Finance Miniter had
definitely pointed out on a number of
occasions that if certain provisions of
the Income-tax Act impinged upon the
financial and budgetary policies of the
Government they neither could be
discussed in the Select Committec nor
they could be narrated to the House
before the Budget was pre-ented I
have doubt that the House will readi-
ly appreciate that it is impossible to
disclose budgetary policies before the
Budget is actually presented to the
House. There is nothing extraordi-



Finance

10893

nary if, in order to implement the
budgetary proposals, some provisions
of the Income-tax Act are inevitably
changed, It is not with a purpose to
change the sections of the Act that this
has been brought but because that fact
was inherent in the budget proposals
themselves. Therefore, I am afraid.
the hon, Member is not correct in
thinking that what has been done in
order to implement the budgetary
proposals reduces parliamentary pro-
cedure tp anp idle ceremony—I quole
his own expression, 1 hope the House
will probably not grudge this liberty
to the Finance Minister that when he
introduces the budget proposals he
shall have every right to make certain
changes and amendments gs and when
NECessary,

Another point 1 would like to deal
with is about what Shri Morarka
raised. Shri Morarka, while discus-
sing about the capital gains tax, madc
a point regarding the trcatment of
losses relating to short-term  capital
gains. He suggested that such losses
should be allowed to bet set off
apainst incomes not only from other
capital ussets but also against income
from other sources. May I point out,
Sir, that Shri Morarku scems to be
under some misunderstanding—I am
sorry he is not here. He raised an
important point and, therefore, T am
offcring this clarification. Short-term
<capital gains are not taken into
account for determining the rate at
which tax is payable on other incomes
such as business income. Such other
income is taxed at the rate applica-
able to such income alone, although
short_term capital gains are taxable
at the ratc applicable to the aggre-
gate of the other income such as
business income and the short-term
capital gains. The proportional rate
may be the same, but that has noth-
ing to do with the total calculation
of income for the capital gains pur-
poses.

S8hri A. P. Jaln (Tumkur): You
should have done it.
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Shrimati Tarkeshwarl Sinha: I am
coming to that. The suggestion that
short-term capital gains should be al.
lowed to be set off against business
incomes etc., is, however, not accep-
able. I shall give the reasons as to
why it is not acceptable. Capital gains
do not constitute income. We must
know as to why it is so. It may be
that for the purpose of levy of the
tax on capital gains, a higher rate,
i.e., the general income-tax, rate, is
adopted for the short-term gains and
a lower rate for long-term  gains.
But that in itself is not a reason for
treating short.term losses like revenue
losses and setting them off against
other incomes. In fact, may I point
out to the hon. Member Shri Jain,
that under the cxisting Act we do not
allow even the speculative losses
against income from other sources to
be deducted on that basis, though, as
the hon. Member knows, speculation
gaing are taxed at the general income-
tax rate, When even losses from a
business like speculation are not al-
lowed to be set off against the gains
from other sources there is nothing
inherently inequitable in not allowing
the set-off of short-term capital losses
against other incomes,

There is another clarification I
would like to offer on the point rais-
ed by Shri Morarka. He made a
point regarding wealth tax. Probably
he was quite complimentary to  the
Finance Minister when he said that
there has been some unintended hard.
ship caused to the assessees in fixing
the slab rate for the wealth between
Rs. 10 lakhs and Rs. 12 lakhs. It is
nothing of that sortt The Finance
Minister has very carefully examined
that and in whatever he has done there
is nothing unintentional about it. Under
the Schedule to the Wealth-tax Act,
as it stood, in the case of individuals,
the first Rs. 2 lakhs of wealth did not
pay any tax. The next slab up to
Rs. 12 lakhs paid tax at the rate of
one per cent. The next slab of Rs, 12
lakhs to Rs. 22 lakhs paid tax at 1'5
per cent. According to the very care-
fully considered proposals, as the
Finance Minister has already explain-
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ed in his Budget Speech, not only
were the rates of wealth tax appli-
cable {o the various slabs of wealth
increased, but the slab structure was
also rationalised. The terminal figure
for the second slah was deliberately
lowered from Rs, 12 lakhs to Rs. 10
lakhs and the third next slab was de-
liberately lowered from Rs. 10 lakhs
to Rs. 20 lakhs. In this process, it
was incvitable that wealth between
Rs. 10 lakhs to Rs. 12 lakhs should
carry the rate of Rs. 1'75 per cent as
against onc per cent under the old
scheme. This is unavoidable, but the
rate-structure that has finally emerg-
ed is a rationalised one.

The other points will be covered by
the Finance Minister himself, but T
would like, before I conclude, to ex-
press my deepest sense of gratitude
to hon. Members of the House for
having allowed me to speak without
much interruption.

Shri Hari Vishnu Kamath: Mr.
Deputy-Speaker, as my hon. colleague
Mr. Surendranath Dwivedy has al-
ready discussed the cconomic aspects
of the Finance Bill I shall only deal
with certain political aspects of the
situation which has necessitated the
Finance Bill the implementation of
which is expected to ameliorate and
improve the situation in the coming
twelve months.

At the outset, Sir, may 1 express
my gratification at the fact that the
Opposition has during the last two
or three days played a useful and
effective role to the extent that the
Defence Minister, who was to have left
for New York day before yesterday,
has postponed his departure for quite
some time and we hope, Sir, that he
will funection in the coming months as
a wholetime Defence Minister which
is wvery necessary in the gathering
cisis.

I will only make a few points. 1
will not make a speech, because we
are racing against time. I will take a
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few points and lay them before the
House and before the Finance Minis-
ter for his comsideration. The Finan.
ce Minister has given certain tax
concessions. I would refer to only
onc of them. He has done wisely by
reducing the rate of duty to 2'5 per
cent ad valorem in tespect of drugs
like penicillin, streptomycin, quinine,
insulin and other essential drugs.

In this connection, Sir, may I invite
his attention to the misbranding of
drugs, sale of spurious drugs and adul-
teration of drugs which is very wide-
spread in the market todayv. T hope
that under his  administration the
Government will take drastic steps in
this matter and sce to it that these
adulterators and such merchants of
death cease from their nefarious acti-
vities, I would suggest—if it is not
too late in the day—that for adul-
teration the penalty should at least
he flogging in public. That only will
cure this malady which is fast eating
into the wvitals of our society.

Shri Bade (Khargone): Flogging is
prohibited.

Shri Hari Vishnu Kamath: We can
revive it for this particular purpose.

The other day, in the reply to the
general discussion on the Budget, we
heard in this House the authentic
voice of Sarvodaya, and I was glad to
to hear from the Finance Minister
that he does not believe in the half-
wiay house of socialism and that he
goes further and subscribes to Sar-
vodava wholcheartedly. It was a very
welcome announcement made by the
Finance Minister. T believe that
Sarvodaya is full-blooded socialism,
because without economic democracy
and social democracy, we cannot have
Sarvodaya. Ultimately, w, stand for
geniuine, full-blooded socialism, not
socialism of the communistic camp—
that socialism is not Sarvodaya. May
1 request the Finance Minister to exa-
mine whether he and his Government
have taken the country forward om
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the path of Sarvodaya during the past
twelve years or more? I would sug-
gest to him to examine only two
matters. I do not wish to go into
details. One is disparity in salaries
of public servants; the other is dis-
parity in private incomes.

When I was in Europe a couple of
vears ago, the friends T met there
were astounded to hear that disparity
in salarics of public servants in our
country was as large as 1:50, 1:60,
1:70 or more. while in most of those
countrics disparity in  salaries of
public servants is 1:3, or 1:4. Even
in capitalist vountries, pluto-capilalist
countrics lik+ the United Kingdom,
the  disparity is not so  high
as in our country, The disparity in
private incomes also is great in our
country. We have refused to fix any
kind of ceiling on income: the sky
scems to be the limit.

1 next come to the Department of
Parliamentary ~ Affairs,. The De-
mands  of the Minister of Par-
liamentary Affairs were not
discussed during the Budgot discus-
sion. I would only refer in passing
to this Ministry. It is a happy event
that he has been eclevated to Cabi-
net rank and also he has been pro-
vided a place next to the Prime Min-
ister in this House. And besides, Sir,
the rose in the button-hole which he
sports in emulation of the Prime
Minister, he has recently compared
himself to the fire brigade.

Shri Morarji Desai: Why should it
be in emulation; why can’t it be in-
dependent?

Shri Hari Vishnuy Kamath: 1 accept
the amendment of the Finance Minis-
ter,

He was compared to the fire brigade
recently. 1 only hope that there will
not to be too many fires in this House
for him to extinguish, 1 would
request him to attend not merely to
the parliamentary affairs as such
which are detailed in the subjects for
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which he is responsible. I will not
go into them in great detail. I would
only request him to provide for each
of the recognised Opposition Groups
in this House a separate room and a
separate stenographer, or clerical as-
sistance. T hope he will do it in the
very near future,

An expanding economy has brought
an cxpanding Cabinet also: it is al-
most family planning in  reverse!
When 1 spoke last time on the General
Budget it was 47, Now I think it is
58 or 59—nearly 60, I think. 1 would
welecoma the re-entry of the
former Finanee Ministey as  Min-
ister of link, T mean Minister of co.
ordination. He will be happy at the
now appellation or designation. The
argument is trotled out: well, look at
the United Kingdom, Britain; have
thev not got a “ie Cahirot? That is
not anpropriate.  ilere in this coun-
try we have got so many provincial
cabinets, where also the number seems
tn soar from month to month,

Next, Sir, I shall deal with the Soviet
MIG deal which is still not finalised.
While reiterating the stand that India
is free 1o buy from wherever she
likes, I stressed the other day that all
aspects of the matter should be con-
sidered—political, financial, tactical,
eperational—and T  hope that the
Finance Minister, because he will
have to shell out the money, crores
of rupces, will insist on seeing that
all aspects are considered. First,
whether in the event of India going
in for these Soviet MIGs, western
sources of supply for our military
equipment will dry up, and we will
continue to become dependent more
and more upon the communist bloc
of the world. Next, is whether if we
buy the Soviet MIGs, it will not
occasion an arms race between Pakis-
tan and India. Pakistan gets her
aircraft under Arms Aid Pact from
America for nothing at all for less
than a song. If we get one squadron
from the Soviet Union, will America:
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supply her another squardron or two
squadrons?

Lastly, we must remember that in
‘China there is a fully equipped and
fully working Soviet-designed MIG
factory and the Chinese Air Force
has got fifty squadrons—this is 1961
data—equipped with MIG aircraft,
besides Ilyushin bombers, and in the
even—God forbid—of a armeg con-
flict with China on the border issue,
I wonder whether the Soviet Union
will be ready to supply us spares and
provide us assistance for operating
these Soviet MIGs at their best for
purposes of our defence,

Then 1 will briefly refer to  the
foreign exchange statement the Finan.
ce Minister made. May I ask him to
clarify one point? It was announced
by the Rescrve Bunk the very next
day, or perhaps the same day, thal np
passenger would be allowed to leave
India unless he or she has the appro-
val of the Reserve Bank. Who is this
Bank, the Reserve Bank, to approve?
A bank should not be empowcered to
approve. They can give foreign ex-
change permit, but to  approve of
whether a person should travel or not
certainty is wultra wvires of a bank.
even the Reserve Bank. Government
can take any power bul not the Re-

serve Bank. I hope, Government will
examine this matter

Then 1 will refer to the rules of the
Indian Navy about which the Defen-
ce Minister twitted me the other day
that T quoted them only partly, as it
suited me. I quoted the rule in full,
and here do it again. Promotion
suited me. I quoted the rules in full,
the senior Lt. Commanders; Com-
mander to Captain—selection from
four years' seniority from the Com-
manders; Captain to Rear Admiral—
selection; Rear Admiral to Vice-Ad-
miral—by scniority from amongst
the Rear Admirals. The Defence
Minister was pleased to say; yes,
rule is there, but the Government
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makes the appointment by selection. If
selection is included there also, then
why in certain other categories
“selection” is mentioned explicitly
ang why in this particular case, in
this last category, as in some other
categories, it is mentioned “by se-
niority” from other ranks?

The President, under article 53,
sub-clause  (2) of the Consti-
tution, is the Supreme Commander
of the Armed Forces, and the Defence
Minister stated the other day “the
Government  appoints”. 1 believe,
under the Naval Aect the President
appoints the Naval Chief of Staff and
whather he is bound to accept the ad-
vice of the Council of Ministers, I am
in some doubt; may be, as Supreme
Commander, he may have some
powers of his own which he can ex-
ercise in these matters.

Lastly, T would refer to the biggest
menace that we are facing todav, that
is, China. Two or threc points I
would like to stress in this connection,
First. China has listed India among
the countries yet to be  liberated.
This was stated by China at the
1960 Moscow  mect where 81
Communist Parties of the
world attended and participated;
among the other countries to be liber.
ated, China listed India also. Then,
this vear, I am afraid, China is going
to make inroads into Bhutan and
Sikkim. They have already swarmed
into Nepal. ostensibly for the purpose
of building the Kathmandu-Lhasa road
but really to capture Sikkim and
Bhutan to cxpose them to aggression
this year. I want to ask the Prime
Minister whether the declaration or
assurance he made two years
ago, I believe, in this House that
any aggression  against Sikkim
and Bhutan will be regarded as
aggression against India and
will be dealt with #as such
still holds good; there is trouble on
the Sikkim Bhutan border, where
spies are operating. And I say with
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the greatest sorrow that some mem-
bers of the Communist Party of lnaia
also are engaged in this operation on
the border. 1 appeal to the clean
faction in the Communist Party, the
clean, healthy, patriotic faction of the
Communist Party, to denounce these
comrades of theirs who are engaged
in pro-China activities.....

An Hon, Member: Pro.China?

Shri Hari Vishou Kamath: Yes,
there is a pro-China faction in the
Communist Party, as everybody knows;
it is in the papers i0o0. | appeal to
them to come to the path of sanity,
o! patriotism, in the near future and
stand by the Government and the
nation in the coming crisis.

One or two more points. In this
connection, to build up the morale of
the people, the Prime Minister said—
and it was with regret that we heard
him say it—that some of our state-
ments do not help to build up the
morale. 1 am afraid, some of the
statements the Treasury Benches have
made, the Prime Minister, and the De-
fionce  Minister have male in  this
House' ani the statement he made in
the press conference the other dav, it
is such statements that tend to lull the
people into a dangcrous complacency,
& suicidal complacency, instead of
building up the morale of the people.
We want to build up the morale of
the nation for the defenve, for the
security, not for war. For that thosc
statements are hardly helpful, I was
happy the other day to see a scheme
In operation at Siriska near Alwar,
the National Discipline Scheme. 1
believe, the Finance Minister a'so has
been there. Such a scheme of d'seip-
line in the interests of the defence of
the country, in the interests of emo-
tional ang national integration, de-
serves more eupport from the Govern-
ment, and 1 hope that support would
be forthcoming in abundant measure
in the coming months.

One point about Netaji Subhas
Chandra Bose. It is unfortunate that
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fifteen years after the close of the war,
sevenicen years after his death, no
memorial has been built by the Gov-
criument on the spot where Netaji's
INA, the Azad Hing Fauj hosited free
India’'s flag  for the irst time in
Vishnupur of Bishtpur jn Imphal. I
hope that it will be taken up very sovon.
In Singapore, the INA memorial was
demolished on Lord “lountbatien’s
orders soon after the war. In 1956,
Mr. David Marshal, the then Prime
Minist.r of Singapore, was good enough
to suggest on behalf of his Govern-
ment that he would co-operate with
the Governmeni in re-bui ding or re-
constructing the memorial. [ hope
they would consider it very svon.

One last point and that is this.
There have been certain trends very
recently which unfortunately suggest
a growing identification of party and
State. This is very detrimental to the
healthy growth of democracy. Not
only the clections. But the question of
the All India Radio was also raised
here the other day but I have also
come across a small document here—I
will pass it on to the Finance Minister
later on—a wvery small document, a
four-anna stamp. I do not know when
it was issued by the P. & '/ Depari-
ment but it is a four-anna stamp with
a pair of bu'locks and also the words
which seem to read as “Kangress'—
whether it is Krishi Congress or not.
1 do not know but there is g pair of
bullocks with this word. This ix a
blatant. . . .

8hri D, C, Sharma: Must be forged.

Shri Harl Vishnu Kamath: Let him
enquire. I will pass it on, It is &
b atant exhibition of identification of
the parly with the State which may
be the first step to dictatorship. I
hope that would not superv ne in
this country. I hope by the time the
Finance Min‘ster comes to this House
next year we will have secn consi-
derable improvement of the situatien,
bath national and international.

Shri J. R. Mehta (Pali): Mr. Depuly
Speaker, Sir, without mecaning any
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offence to anybody, may I say, that
speaking on the Finance Bill seems to
me something like joining a post-
prandial function after the dinner is
over and after one has waited outside
when the dinner was going on. There
is, of course, one distinet advantagc,
and that is that onc¢ can talk at ran-
dom. If my hon. friend, Dr. Govind
Das, can talk of Hindi, or my hon.
friend, Shri Kamath, could talk of
roads in Sikkim and Bhutan, I can
possibly talk of sand dunes and
camels of Rajasthan if I choose to do
S0.

I am no financier or businessmon,
but, I suppose, the hon, Finance Min-
ister is neither. Yet, I have no hesi-
tation in saying that he has been as
successful as a Finance Minister as a
Finance Minister can be. 1 rather
feel sometimes that it is always an
advantage to have at the helm of
affairs non-technical men who are not
obsessed with any rigid theories or
abstracts ideologies, This, 1 think.
explains, combined of course with lhis
strong commonsense and administra-
tive talent, the secret of success of our
present Finance Minister,

The proposal to abolish Lhy Expen-
diture Tax is an illustration of this
flexibility of his outlook. There are
people who think that this proposal
militates against Mr. Kaldor's utruc-
ture of taxation which, according to
them, is an integral whole. Thern
are other people who think that it is
1 retrograde step in the context of our
goal of expediting the social struclure
of soeicrty. But as a realist and as a
practical man he cannot make 5 felish
of theoretical considerations when he
iz convinced that the money to bo col-
lected by this source is not worth the
labour or expenditure involved, on the
one hand. and the harassment involv-
ed to those from whom it is 1o be
collected, on the other,

But while I have no gquarrel with
the abolition of the Expenditure Tax,
I do feel that our tax structure is such
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that it encourages extravagance and,
what our hon. Prime Minister some-
times calls, vulgar display of wealth.
I have known people who some years
back would not cven ride a tonga are
now moving in Juxurious cars, owning
not one or two but three or four,
People who would not think of going
to hotels are now engaging whole
suites in the Ashoka Hotel. Al] this
is happening while there are people in
the country who go without two
square meals a day. The other day
there was one hon, Member who while
narrating in this House conditions
relating to his constitucncy was In
tears. It may be an exaggerated
account.

Dr. B. N. Singh
Crocodile tears.

{Bazaribagh):

An Hon, Member: No.

Shri J. R. Mehta: But there is  no
doubt that the standard of living in
extravagance of our industrial mag-
nates and merchant princes is out of
all proportion and compares very odd-
ly with the standard of living of the
man in the street. 1 have a little
experience of princes and I dare say
that the standard of living and the
so-called extravagance which is attri-
buted to them pales into insignifi-
cance as compared to the extrava-
gance and the high standard of living
which we see in some gquarters today.
I do say that this is not a healthy
growth and it is up to our hon.
Finance Minister and the tax structure
to see that this tendency is curbed.
It just ereates the ¢l'mate which is not
conducive and comgenial to our goal
of a socialistic society which we want
to usher in.

I may be permitted to read onut a
few lines from an editorial in the
Times of India which appeared recent-
1y and which clearly brings out what
1 feel on the subject. Tt says:

“A proper psychological climate
must be created if the country Is to
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work and save and accept a
measure of self-denial.... There
is still far too much licence for
ostentatious living—garish ‘elec-
_tric weddings’, luxury housing,
expense accounts—to persuade the
man really living on or well
below the margin of decent exis-
tence that he should work a little
harder, wait a little longer and
tighten his belt another hole”

S0, I repeat that it is up to our tax
structure to devise ways and means
whereby this sort of extravagant
ltving is not encouraged and is reduc-
vd as far as possible.

I have no foolproof formula to
suggest on this point but I just throw
out a suggestion, thinking aloud, that
the hon. Finance Minister might con-
sider whether it will be worth while
laying down scales of expenditure for
each set of industry or business on
items like, entertainment, conveyance.
T.A. and D.A and, at the same time.
to provide that whatever is saved out
of those percentages will not be liable
to income-tax. That may encourage
people to save and that might help us
in piling resources in this country.

There is another factor which is res-
ponsible for this extravagance and
that is the existence of black money.
The House knows that a few years
back we granted an amnesty to such
black money and with very satisfac-
tory results. 1 have no black money,
nor even white, but I do know that
the money now hoarded with the peo-
ple as black money is many times
more than what it was when the
amnesty was granted on the last
occasion. At the same time, I do feel
that at that time people d'd not take
advantage of the amnesty as much as
they should have because they were
rather afraid that later on the Gov-
ernment might take some action which
might adversely affect them. They
wore not sure of the bona fides of the
Gove-nment. so to say, So. I suggest
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that an amnesty may be given now
and if an amnesty is given, I am sure
that much more money should be
coming forward than came out on the
last occasion, I think it will be a dis-
tinct advantage because much of that
money will begin to bear income-tax.

Apart from thal, since we are
starved for resources for the Plan, 1
would suggest that we might make it
@ condition that a certain percentage
of this money which is disclosed, 20 or
25 per cent, whatever may be consi-
dered reasonable in the wisdom of the
hon. Finance Minister, should be made
available for financing our national
Plans in the shape of loans for a
stipulated period.

From the spherc of finance 1 pass on
to planning. T should like to say a
word about the treatment which s
accorded to the backward States in
this respect. We have been declaring
from housetops that the backward
States and areas are cntitled to our
special consideration. That has been
laid down in so many words in the
Plan itself. But I am here to voice
the sentiments of all the backward
States in this country that whatever
our professions may be we are being
left behind more and more in the pace
for advancement.

Towards the end of the last Parlia-
ment some of our friends from Rajas-
than had an occasion to meet the hon.
Planning Minister on the subject and
he was good enough to call g confer-
ence of his colleagues and to take
great pa‘ns to explain to us the vari-
ous formulae which he and his col-
leagues had worked out in order to
cnsure that a fair deal was accorded
1o the backwa-d States. I am here to
acknowledge and appreciate the spirit
behind working those formulas, and
I acknowledge also the solicitude
which the Planning Minister and *his
team have for the backward States.
But I want to say that there is some-
thing like a tvrannv of formulas. 1
will explain briefly what I mean by it
by means of a simple illustration.
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Take, for instance, the provision for
electricity in Rajasthan, We can work
out a tormula, for instance, that it
there were 181 villages electrified at
the end of the Second Plan in Rajas-
than, and 5,000 at the end of that
Plan in Madras, then give three times
more the number of electrfied vil-
lages. It wi.l seem on the face of it
a very honest and innocent formula.
But if you consider it a little deeper,
at the end of the Third Plan it wil] be
three hunded and odd villages eleetri-
fled in Rajasthan ang fifteen thousand
in Madras. So I woud ask this
honourable House to consider whether
this increases the dsparity or brings
it down.

There is another way of looking
into the matter. For instance, let us
suppose that our target for the Third
Plan for electrifying the number of
villages is 22,000, Then Rajasthan's
share, according to population, will
be 1,000 approximately.

1 ment'on these two formulas just
in order to brng out that we can
have formulas and formulas, and the
treatment will be different in  either
case and we will sec how the disparity
will be greater in one case and less
in the other.

The other day the Finance Minister,
while speaking on the Finance Bill,
was good enough to say that now they
have agreed in broad pr'nc'ple that
the per capita allotment to backward
States should be more than what it is
to the more advanced States. Well,
that is good so far as it goes. But 1
do submit in all earnestness that the
final test should be that we must
judge any formula from this point of
view as to whether the disparity, the
gulf between the more advanced
States and the backward States is
bridged or not. If it is not brought
down and the disparity increases,
whether the per capita allotment is
more or less I think the formulas
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should be discarded ag being unfair to
the backward States.

Shri Warior (Trichur): Mr. Deputy-
Speaker, I rse only ty point o.t a
few things which have baen agita ng
the minds of the people in my Stite.

The first thing is about the present
position of the ilmanite industry in
Chavra in Kerala State. Out of the
24 lakh tons exported we earn Rs. 6
crores of foreign exchange from this
ilmanite alone. Now the position is
that by the end of March 1963 ali the
contracts will lapse or be fulfilled.
After that we expect that there will
not be any more export: at least there
are no pre<ent contracts to be fu filled.
That means that about 7000 people
cmployed in this—or 7000 families
which are having something to live
upon now—will be without any sort of
work and they wil] be thrown out of
employment. Ilmanite is a very va'u-
able substance as far as the paint
industry is concerned. At present we
are exporting 14 lakh tons to the
United States and another 1 lakh tons
to U.K. It scems the Brit'sh t'tan‘um
paint industry is not .silling to teke
any more of our ilmanite. and they
are closing all contracts with us.

Again. there is another very valua-
ble mineral wea'th in the Kerala
coast, which is monaz'te, and the
processing of monnzite gives us tho-
rium also. Sometime back when
this question was raised w'th the
Government of India I think there
were certain apprehensions in some
quarters that from this thorium can be
produced the first flssion for atomic
energy, and thus a ban was impoosed
on the export of this monazite, Tt was,
however, found later that this was
not so and thai thorium as such can-
not be used for atomic purposes, and
that this can be exported. We had
some exports to West Germany. And
now it is time that this processing is
done much more. Because, if it is
taken up, even though the export of
ilmanite is stopped, there will be &
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market for monazite and thorium.
“Thereby, all these people engaged in
the ilmanite industry at present in
Kerala can be re-employed in these
factories and the production ean be
carried on. This is also a very va'ua-
ble rare earth which can give us much
of the foreign exchange which we need
badly at present.

There 1s another point 1 want to
bring to the notice of the Govern=
ment, and that is the pitiable condi-
tion of the sailing vessels that are ply-
ing on the western coast, especially in
the monsoon time. We sent reports
and Calling Attention Notices on thls
matter, and they were not allowed at
that time. We were told that  the
matter cou'd be raised at the time of
the Budget discussion or when  the
Demands for Grants are  discussed
What happens is this. From Bombay
and Kandla and Kundapur and other
ports. where the bigger vessels which
require more depth and draught are
not calling, the sailing vesscls are tak-
ing the cargo from ane port to the
other. Especially during this horrible
monsoon time, these vessels do  not
get any warning or some caution from
the Mecteorological Department or the
Port authorities. They set sail, and
when they go into the open sea they
come across big gales and storms and
they founder. At times these vesse's
are sent, then we do not know any-
thing about them for a number of
days. There will be a crew of ten to
twenty, people. Their families will be
spending anxious moments on the
coastland, but nothing will be known
about these vessels. Because, these
sailing vessels are not fitted with any
modern apparatuses and cannot give
any SOS or any information either
to the land or to any place which
they can reach. These vesse's are at
times sunk in the gales and rough
seas. and these peonle are isolated
from the mainland. They seek shelter
n zome of the small islands and they
do not know bow to return. Such
things have happened. In these davs
when we have all sorts of sclentific
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apparatuscs and other scientific equip=
ments it is a great tragedy that these
people should be left to their own fate
on the rough high seas. During this
South-West monsoon period espe-
cial y, they are at the mercy of the
rough sea. So the Meteorological De-
partment must come to the help of
these peaple. The other day when we
were discussing this Department in
relation to the Demands of the Trans-
port and Communications Ministry,
the Deputy Minister was pleased to
say that the Meteorological Depart-
ment is giving much help and is doing
much work.

Actuually, it may have very good
achievements on ils record. But, as far
us the sailing vessels are concerned,
we are quite sure that they are not
getting any hep. The number ‘of
vesse's are not few, There are so
many vessels.  People from  Cutch.
Kithiawar side up to Cape Comorin
are going in these wvessels, carymng
cargo. They are doing a service whicn
is like the  serviee of the unka.wn
soldiers and sailors. Nobody cares for
thum, There is a b'g tonnage, Big
news always comes about them, Thse
small pcople are uncared for, Thuy
must be taken into  a:count. Tare
are alsy Defence gslablishments, Why
should not th~ Defence establishments
be alerted in the main ports to have a
search of these vessels whenever there
18 alurming news, whenever we  find
that thesc vesscls are not  reaching
their destination, whenever there is a
big storm or the sea is so rough. That
can be done, Thercby at least the safely
of the people can be ensured though
not of the cargo and the vessels, That
is not donc at present. We have had
sn many anxious and alarming tele-
rams from’ the families of these ped-
ple, especially from the Kerala coasti.

Another point which I wish to bring
to the notice of the Government is
about the infiltration that is taking
place and the remedies sought or #&c-
tion taken, I am told by my colleague
from Tripura that about 700 people,
Mus'ims, are seroed with  natice
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quit India to Pakistan. They are all
classified as Pakistani infiltrators, I am
told that my colleagues from Tripura
have already submitted a memboran-
dum to the Goverpment showing that
some of these families at least, over
100 families, had actually been here
for generations, one or two generations
or more and they had actually voted
in the last three general elections in
this country. Such is their claim for
citizenship. They had been here.
There are valid documents to prove
their identity and their citizenship.

Even they are included in the list.
Now, when this question of infiltra-
tion, especially from Pakistan was
ralsed in the country and in this Housc
also, the administration there is taking
ad hoc measures to club every Muslim
as an infiltrator and put him down
over to Pakistan. Such things should
not be done. This will be against our
own declared policy of equality to all
sections, especially the protective
policy that we have extended to the
minoritics. This c#se must be looked
into.

Finally, one word I have to say, hav-
ing said so much about plans and all
these things, about the very many pro-
vocative things which my dear friend
Mr. Kamath had been saying here, Wt
can indulge in all these things if wc
have got the time and opportunity for
it or the inkling for it. He had called
the members of the Communist
party.....

Shri Hari Vishnu Kamath: Some of
them,

Shri Warior:. .. aL least some of
them as anti-patriotic and anti-na-
tional. We can also say that some
members of some mushroom parties in
India are agents of some other impe-
rialist countries,

8hri Nambiar (Tiruchirapalli): In-
cluding the P. S. P,

Shri Warlor: That does not take us
or lead us anywhere at all, We can, of
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course, have the luxury of indulging
ourselves in this sort of mutual recri-
mination outsjde.

Shri Nambiar: Outside we are ready
to meet him.

Shri Warior: That is not the point.
If, at any time, the border of India or
the integrity of India is imperilled,
then, we can see that it is not the
mushroom parties, who are not cared
for by the people, who have been given
the greatest rebuff in the last general
eiections who will stand by the coun-
try.. ...

Shri Hari Vishnu Kamath: What
about 1942? Your party betrayed India
then.

Mr, Deputy-Speaker: Order, order.

Shri Warior:. .. but it will be these
people who have shown always their
patriotic fervour in defending the in-
terests of India against all imperialist
attacks and imperialist tortures—and
not Mr, H. V. Kamath's party.

Shri Hari Vishnu Kamath: Remem-
ber 1942, Your party sided with the
British,

Shri Morarji Desai: Sir, 1 am  very
thankful to all the hon. Members who
spoke on the consideration motion.

Dr. M. S, Aney: Will the debate be
coming to an end with the reply?

Mr, Deputy-Speaker: Yes: he is
replying.

Shri Morarji Desai: As is usual and
as 15 the convention, all subjects have
been touched in this discussion. If I
attempt to speak on all those points,
I do not know how many hours T will
require. T can only say that I Thave
made a note of all those points, we
will carefully consider the points rais-
ed and see what we can do or what
action we can take about all those
matters. I will, therefore, refer only
to some of the matters which are very
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reievan: to the Finance Bill or to the
economic policy of the Government,
ag regards the debate which has taken
place.

My colleague has just spoken on cer-
tain points and has given clarification
on certain points. I shall not there-
fore touch those points, because I would
not have anything more to add 1o
what he has said. But, T am experi-
encing one difficulty from the criticism
that ig made. I find that when hon.
Members quote figures, give argu-
ments and make criticisms, it seems,
they expect that I would be a good
boy if I accepted all that is said and
say, I am very glad that you said all
this, I thank you for all this, you are
quite correct, I am quite wrong. Be-
cause, that seems to be the meaning
of the criticism that they make. When
I give replies or try to clarify certain
points, there is excitement about it
Then they say, the Government does
not want to hear any criticism, it
thinks that it alone is right and others
are wrong. We have never thought so.
On the contrary, 1 always say that
there is much on what the arguments
are made. After that, if there are ex-
aggerations or if there are twists given
to figures or if wrong inferences arc
drawn without giving any figures
even, is it not my duty to point those
things out and see that a proper
balanced view is taken of all things?
At any 'rate, should not an attempt be
made by me? That is the only attempt
that I have been making in all the re-
plies that [ have made so far. Yet, I
was hearing from some Members op-
posite and even from osne of my collea-
gues at the back, that the Government
takes up an attitude that it is only right
and others are all wrong. That is all
wrong. Government can never take
that attitude, cannot afford to do so and
would not be right in doing so. After
all, it is the business of Government
also to consider the facts as they are
given, to accept them if they are right
and to see what can be done, what im-
provements can be made and if no im-
provements can be made, even then
say that these improvements cannot
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be made, or that they will take time
to make them or, if things are wrong,
to say that these arguments are not
correct in Government's view, let the
hon. Members who have spoken about
them, consider them. I do not want
them to give respect to me. But, I do
want them to give me as much respect
as they want me to give them, That is
all T expect from them. May I as-
sure, whether they respect what I say
or not, I will continue to respect what-
ever they say, to attend to what they
say and to benefit by what they say?
There are certain matters in which
there seem to be some misunderstand-
ings.

1 find that only my hon. friend Shri
Surendranath Dwivedy referred to the
powerlooms, even after the concessions
that have been given. The concessions
that have been given are very liberal,
and I do not think that now there is
any cause for complaint anywhere, ex-
cept that if they have to pay some-
thing more that would be a cause for
complaint; but what they are paying
is much smaller than what the mills
will be paying and what the composite
units will be paying, and, thererore,
there should not be that gap between
powerlooms and mills as puts the
powerlooms in a special advantage
over the mills so that the larger sector
will suffer unnecessarily, After all,
let there be proper competition, and
let there be alsp proper protection, but
the protection must not be such as
gives an inordinate advantage to one
sector. That is all the attempt which
Government make and try to ensure.
If it is judged from that point of view,
I am quite sure that my hon. friend
opposite will be satisfled about the
steps taken.

It is a matter of some satisfaction to
me that after the concessions have
been announced, there has been very
little criticism about the taxation pro-
posals as such. But then I find that
there is another murmur which I am
hearing that when Government glve
so many concessions, it means that the
budget proposals were not considered
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properly. This is a very wonderful
way of looking at things.

Shri Surendranath Dwivedy (lKen-
drapara): What I said was that you
did not have a proper assessmcnt of
the revenue that you would get, and.
therefore, you imposed these taxes.

Shri Morarji Desai: | am not refer-
ring to what my hon. {riend said. 1
am referring to some others who have
staled that, including even the aews.
papers. This is a matier where when
budget proposuls arc 'made, as [ say,
vne has to work under great secrecy.
and all things arc not availuble, and
one has got, thercfore, to go by cer-
tain ready figures that one can lay
hold on, without allowing other people
to know; and, fortunately, we have
been able to work in such a manner
that people have not had any inkling
about what was being done. Thot is
fortunate. But that also lays us open
to some of the disadvantages which
are that some of the things  include
also some sections where some relied
is necessury. DBul we are alwayvs con-
sclous that when the whole thig is
considered and when such things are
brought to nolice, we can always give
that relief, and I shall not be deter-
red in giving that relief even if it is
argued that the budget proposals werc
not considered carcfully that in order
that I may make an impression that
they were made carefully, I should
muake no change at the end whoen the
budget is finally considered. But all
these criticisms are very helpful in
th's that they make the Financg
Minister and the Finance  Ministry
more and more alive to the necessity
of taking as great a care as one can
1ake in framing the budget proposals
and in considering the taxation or the
relieft proposals; and we shall cen-
timue to do so, and profit by the cri-
ticism that has been made.

In this very connection, the same
argument is made again and apain
about indirect taxes and direct taxes
At any rate, in this year, there could
‘be no argument that there has not been
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a proper levy of direct taxes. Nobody
could say that. And yet, when nn
argument is available, the same argu-
ment is repeated. But if it is thought
tnat there can be no indirect taxes
anywhere, T am afraid whoever says
that says that only in order to make
an argument. Then, to imagine that
all indirect taxes are taken only from
the poor. I am afraid, comns only
from an argument which is  either
very naive o1 which is an argument®
which does not want to take inte ac-
count the facts

Not e¢nly in u country like this, bu?
noulmost all rountries, Indizelt taxes
have to be there, except in countries
which arc very prosperous like the
USA, where direct faxes would be &
major proportion of the total taxation:
but in all the other countries, that is
not so. Therefore, we have got tn
see that the indireet taxes are levied
in surh n manner that they cause the
least embarrassment to people, and.
therefore, we are careful to sve that
‘hey do not touch the common man
more than we can aveid, But it e
impossible to avoid the common man
completely in taxation. If it is thought
that thosn who are called the rich
only should pay taxes and nobudy else
should pay taxes, them, who is rich
is also a matler of comparative con-
sideration, for, a person who draw:
Rs. 200 iz richer than a person who
draws Rs. 100 or Rs. 50. Therefore.
one can always go on arguing like
that. In this eountry, the bulk of the
people are in the common category
I? we confine ourselves to taking the
money from the rich only, then we
zhall not have even nne-=tenth, or even
one-fourth or one-fifth of the taxee
that we have. That is what will hap-
pen; and what shall we do then, and
how shall we progress?

Shri Harish Chandra Mathur: It
will be much more than ene-fourth.

Shri Morarjyi Desai: Even supposing
it is half, I would say ths' zwen in-
direct taxes are paid by the rich and
not enly by the poos.
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Shri Harish Chandra Mathar; That
ia eorrect.

Shri Morarji Desai: That is so be-
rause it is on consumption, and con-
sumption is more at the higher level
than at the lower levels. At the lower
levels, the coasumption is more of
foodgrains and coarse cloth, there is
very little consumption on other
things; and there is no taxation on
fopdgrains; and on coarse cloth also,
there is much 12ss taxation. and, there-
fore, there is much less tukenr from
them.

Shri A. K. Gopalan: Mayv [ scck @
clarification? It is not only the Centra)
tax which is there, but there are also
State taxes. Food articles are tuxed
in the States. All these should he
added together.

Shri Morar)i Desai: That may be
w0, but thay blame need not be laid
at the doors of the Central Govern-
ment of at myv door.

Shri A. K. Gopalan: Generally,
when we take into account the whole
picture, they add up to a high figure

Shri Morarji Desal: There are other
forums open foy that, and I necd not
b told about that. I do not want tn
sit in judgment over what the State
Governments are doing.

Shri A, K. Gopalan: What [ was
=saying was only this. When we are
talking about the burden of taxation,
it is not only the Central tax, but also
the State taxes which should be taken
into account.

Shri Merarji Desal: That is not rele-
vant here. That is all that I am
SAayLng.

Here, it was pointed out that wo-
bacco is also for the common raun.
and, therfore, it should not be taxed.
Tobacco is not a necessity by any
stretch of imagination. It & a luxury
for anybody.

Shri A, K. Gopalan; For the pea-
sant?

Shri Morarji Desal: Even for the
peasant, even for the labourer, and
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even for my hon. friend Shri A. K.
Gopalan. For anybody it is a luxury;
it is mot a necessity; it is, in  fact,
worse than a luxury.

Shri A, M. Gopalan: 1 am not asing
it

Shri Morarji Iesai:
whicrh harms.

Shri Harl Vishauw
poison,

It is a thing

Kamath: It i

Shri Harish Chandra
lpads to cancer.

Mathur: It

Shri Morarji Desai: And yet if peo-
pie take to it, 1 do not want to tell
them that they should not take to it,
sut | should not be denied of the
benefit even from such taxation; I do
not know what 15 & more legithnate
souree of taxation,

Then, when we are taking  taxes
from Led, tnat also has been increased
very slightly, Why? It is because we
wiant to increase our exports. Every-
body is here pressing that we must
increase our exports, and if we are
going to increase our exports, we have
not an unlimited scope for increasing
our production, and, we must, there-
fore, see that the consumption also
does not rise high,

Shri A, K. Gopalan: Then, why not
remove prohibition and get  more
taxes”  You can get revenue from

that.

Shri Morarji Desai: This s the
genius and how it works; then, why
not regularise prostitution and have
more money: why nol open gambling
booths and have more money? [ do
not understand this kind of logic.
After all, there s no comparison bet-
ween prohibition and tobacco, between
liquor and tobacco. There is abso-
lutely no comparison. Therefore, nere
I do not want to get caught into &
discussion on prohibition. I have
spoken often about i.. My views are
well known. But I am not alone in
this; when it is said that 1 am the
person who had prohibition in Bom-
bay, it is all wrong. Tt was bv » un-
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animous vote of the Legislative As-
sembly that prohibition was introduc-
ed in Bombay. Therefore, why say
that I alone was responsible for it?

Shri A. K. Gopalan: [ never said
that. I never said that you were res-
ponsible.

Shri Morarji Desai: The Indian
National Congress wenty on speaking
for prohibition, for seventy or eighty
years, every year, day in and day oul:
and it had taken to telling people, to
propagating about it, and even o
picketing and going to jail. Men and
women have gone to jail in order to
see that prohibition was introduced.

Shri A, K. Gopalan: [ have also
gone to jail.

Shri Morarji Desai: It is o pary of
the Constitution, and those who speak
against it are speaking against the
Constitution,

Shri Hari Vishnu Kamath: It is a
Directive Principle.

Shri Morarji Desai: It is one of the
Directive Principles. What is the
meaning of a Directive Principle in a
Constitution?

Shri Hari Vishnu Kamath: There

are so many others

Shri Morarji Desai: It only means
that we have that goal..... .

Shri Hari Vishnu Kamath:  The
State shall endeavour, ...

Shri Morarji Desai: If somebody
endeavours to do it he ought tn be
thanked and congratulated.

Shri Harish Chandra Mathur: Why
does he not take the criticism as u
compliment?

Shri Morarji Desai: Yes. But I am
only trying to persuade my other
friends.

An Hon, Member: It is not pos-
sible.
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Shri Morarji Desai: [ Ao not lose
hope even for my hon. friends oppo-
site. I am quite sure they are men of
great intellect, only deflected a bit.
As soon as that deflection goes, I think
they will be very useful. Therefore,
I always make that attempt and I
would continue to make that attempt
as they go on making the attempt to
improve me or to correct me.

Shri  Hari Vishnu Kamath: We
shall meet half-way.

Shri Morarji Desai: | do nol agree
with my hon. friends when they say.
‘Heart 1s not changed; therefore,
remove the heart altogether. 1 do
not believe in that. I want to keep
the heart beating all the while and
see that it changes; even if it does not
change, let it remain. I do not want
to remove it.

Shri A, K. Gopalan: Keep the heart
without beating so fast,

Shri Morarji Desai: 1 do nor wanl
it to beat violently. I want it to beat
evenly. Therefore, I cannot give it
a shock as my hon. friend wants to,
and kill it

Shri Narendra Singh Mahida: Why
not have a uniform policy in regard
io prohibition throughout India?

Shri Morar}i Desai: There is no
uniformity between the cap I wear
and the saffron headgear that my hon.
friend wears. What can I do? Can I
preach to him to wear my cap? Can
he preach to me to wear the head-
gear he wears? We are democratic

people.

Shri Nambiar: Both can remain.

Shri Morarji Desai: We have got
the liberty to do that. Therefore, we
cannot go on asking like that. There
cannot be uniformity, and uniformity
will be complete negation. I da not
think uniformity is all right in every-
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Shri Hari Vishnu Kamath: Things
will be too dull then.

Shri Morarji Desai: Therefore, in
all these matters of indirect taxation
or direct taxation, we should look at
realities and judge matters on (hose
realities and on our necessities. From
that point of wview, if things are
judged, il has 1o be admitted by any-
body that this Budget and the Finunce
Bill touch least the common peonle.
I do not say it does not touch thewn
at all. It is just like my hon. friends
saying, when [ say that there is not
that concentration alleged, that 1 said
there is no concentration. It is giving
a twist to what I say and then con-
demning me. 1 have never said that;
I would never sav there are no rich
people here, that there are not more
poor people here, They are there.
But in our anxiety to improve the
condition of the poor people, we can-
not kil] the rich people. 1If (hat will
improve the condition of the  poor
people, I can understand it, but that
is not going to happen. As a matler
of fact, it is with the help of the rich
people that we ure going to improve
the lot of the poor people. And Gov-
ernment will see that they help in
that. We will make them help. It
is not by flogging, as my hon. friend
wants to do, that we can improve
matters. I do not know why he has
berecome so cruel,

Shri Harj Vishnu Kamath: Becaus.
every other remedy hay failed.

Shri Morarji Desai; Let there be no
desperate remedy. In desperation we
may go to commit suicide. Flogging is
not a method adopted in the civilised
world.

Shri Harl Vishnu Kamath: That is
when other remedies have failed to
stop adulteration of food and drugs.

Shri Morarji Desai: Where it is not,
there is no flogging. Therefore, it is
not necessary that flogging is the
only remedy for adulteration.
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Shri Hari Vishnu Kamath: Try it
and see.

Shri Morarji Desai: There are other
remedies, Heavy punishment can be
there without flogging.

Shri Hari Vishnu Kamath: It has not
improved muatters,

Shri Morarji Desai: Many things can
be done, and they ought to be done.
[ do not say that they should not be
taken, But we should not teke a
remedy which is worse than the dis-
case. Let us not be coarse, Let us
be cultured all the while. Why should'
we be coarse? There is, in my view,
nothing more coarse than flogging. 1
do not mind hanging a man, but flog-
ging is very bad. That is a thing
which I cannot see.

Shri Hari Vishnu Kamath: Then
hang them.

Shri Morarji Desai; My hon. {riend,
Shri U, M. Trivedi, who is not here,
said that we are not paying any at-
tention te narcotics, But he did not
read the very report he mentioned in
which there are two pages devoted to
it. If only he had cared to read them,
he would have known. Then he com=-
plained that prosecutions in  opium
cases miserably failed—as if all pro-
secutions in opium cases failed. That
is the impression he gave to the
House. He cited one case. That is a
scandalous case. [ agree. But jt is a
case which was launched in 1054,
when Dr. Katju who was mentioned
was not the Chief Minister there at
all. Yet the two names are connected
Out of the 7,000 or 8,000 cases which
have been launched, 80 per cent or
thereabouts ended in conviction, only
20 per cent got acquitted. How do
they get acquitted?

Shri Bade: 20 per cent are big cases
and the B0 per cent are small cases.

Shri Morarji Desai; That is also not
true. But why did they get acquitted?
Because of the genius of my hon
friends who are lawyers and barris-
ters who go and get them acquitied
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Shri Bade: It is due to defery in
investigation.

Shri Morarji Desal: It is not due to
defect in investigation, bat it is the
effect of the genius of the lawyers.
Otherwise it woutd not happen.

Dr. M. S. Aney: 1 am afraid the
hon, Finanve Minister is very ungen-
vrous to lawyers. He does not take
into consideration the fact that the
lawyer is doing his duty. If a case
fails, it is beeause the prosecution has
failed to prove the guilt before the
proper authority,

Shri Morarji Desal: Le my vene
rable friend not get excited

Dr. M. S. Aney: I um not excited.

Shri Morarji Desal: It is also a4 re-
lutive consciousness of duty.

Dr. M, 5. Aney: 1 have not siid
anything aguinst anybody.

Shri Morarji Desal: 1 am very sorry
1 do not want tc say anything aguinst
him: T have too much rvespect for him

But I am nol hard on lawyers, 1t
1t is their duty to get the client acqu-
itted anvhow, I do not consider
duty. The duty of a lawyer is to help
justice, and justice means establishung
truth and not untruth. That is duly,
that is ‘my conception of duty. Bui
lawyers can a different conception of
duty. 1 have no objection to that; 1
have no quarrel with them. Let them
have it. But I cannot be prevented
from giving my conception of duty.
That is all what I am doing.

Therefore it will be seep lhat when
this happens, when 80 per cent cases
end in eonviction and 20 per cent only
fail, they say that this is happening.
If this is the sort of criticism that wv
hear, how we are going to improve”
If it is said that 20 per cent cases fail,
they should also not fail, then I am
prepared to accept it. I am preparcd
to say that we should work to see
that even one per cent does not fail.
Then one gets a better sense of pro-
portion and one is able to work. That
Is what I am saying. Let there not
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be an sanpression created that every-
thing is wrong on the surface of the
world because the Congress is in
charge of the goverrment. That
should not be the attitude or idea.

Even i the matter of opium, it was
said here that the production was
low—or something like that. Produc-
tion; here is the highest. Indian opium
forms oniy 2 per cent of smuggied
opium. in the world whersas Turkish
upium forms 22 per cent of snuggied
opium. Therefore, even their inter-
national body has acknowledge that
the s'eps we have taken are good, and
they have reconrmended these sleps
to others, I ecan understand that we
should improve even those steps and
there should be no case of smuggling.
But I do not unagine a world where
there will be no smuggling at any
time.  There will be some smuggling
samewhese.  Qur constant  attempt
must be to see that it is lessened every
day. That is the atempt we should
make and that is the attempt we are
making all the while. I certainly in-
vite the co-operation of all my hon
friends in this attempt.

Shri Lahri Singh (Rohtak): Includ-
mg lawyers

Shri Merarji Desul: My hon. friend
Shri Kamath, referred to the Sariska
training scheme. I agree with  him
entirely. I huve always been trying
to help that scheme as much as we
van. Government does help it. But
it is more in the States that help
should be given. If all schoo's take up
this stheme, we will be able to spread
it throup4~i' the country and it will
give us all the benefit. Therefore, my
hon. friend should do more propaganda
wherever they are to see that that is
uchieved.

Shri Harl Vishnuw Kamath: I« it not
possible to open two er three mor:
such centres all over India?

Shei Merarfl Pewwi: That is what
I myself have suggested to him, be-
ecnuse that is what we want to see
We will not grudge expenditurs on
that. But it is not expenditure alrne
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that is going to make the schamne
successful.  After all, the beauty of
the scheme is that it is effective with-
out much expenditure, ang the momert
we make it more expensive, it will
become less effective. That is always
the case in all these schemes. There-
fore, I should like to see¢ that it doees
not become more expensive than it is.
My hon. friend Shri Gopalan referred
to h's pet subject of nationalisation
because that is his only remedv for
al] evils.

Shrl A. K. Gopalan: One
remedies.

uf the

Shri Morarjli Desal: On: of the
beginning of the remedies for him.
But nationlisation is a religion for
him, for me it is not. For me it is
an instrument of convenience. If we
find that it is useful to the country
I would certainly not hesitate to take
to it. But what he has suggested is
not going to help us at all. Nationa-
lisation of general insurance is not
going to benefit anybody. On the
contrary it will be a grave risk for
the Government. Therefore, I would
never advise the Government to
nationalise it because there is nst that
much money in it which will tenefit
us and the risks are very grave and
great. Why should the Governmont
try to do that, I do not know. On
the contrary, we should try to see that
it is run very effectively and for that
we are taking steps and they are also
?llking steps. I think the things are
improving every day.

My hon. friend referred to gold
hoarding. This is a subject which is
of perennial interest for everybodv. 1
have myself been applying my mind
to it for the last four years. I have
not yet found a remedy which will
give me a corresponding benefit. 1
am not going to give it up. But let
us understand what is the postion
It may be true that 3,000 crores worth
go'g bullion is in the country.  But
it is only an estimate. Nobady knows
what it is. But I am prepared to
accept that figure. There was more in
France which is a smaller country.
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Here we have it in the shape of orna-
ments than bullions; there it is more
in the shape of ballions and coins
than ornaments. They tried to have
a remedy. With all the remedies they
could not get more than Rs. 75 crores
worth while there wcr: bullion and
coins worth more than Rs. 3,000
crores. It is not possible to do 1t only
by having penalties. ow are we to
see il? Are we going to search every
house? There are other difficulties
too. Then there are in‘ernational
laws that come in the way; 1 mean
the International Monetary Fund
Regulations by which we are bound.
Therefore, there are various snags in
this which make it difficult for us to
take measures. If it had been easy,
1 would not have stopped for a day.
I would not even hesitate to make it
penal if the purpose could be served
because a penal clause would be a
law and nobody can complain abuut
it because that law would have to be
passed by this House and if this House
passes it to my mind it is sutficient
sanction for me. But before I come
to the hon. House 1 must mysclf be
convinced that it is going to be useful
or effective, If it is not 1 would be
wrong in taking the House with me
and saying: let us have this so that
we have some satisfaction that we
have done something. That ic not
how Government Inoks al these
mattera,

I was again surprised I should not
say surpriscd because I should not
have been surprised at my hon. friend
referring to the same thing over and
over again. I do not want to annoy
him because that is not my intention
or purpose. But if 1 have again to
sav that he gave a one-sided picture,
what am I to say? Either 1 do not say
anything at all or I say that what we
say is correct. If what I say is going
to show that the picture he gave was
one-sided, then we hope he will not
be annoyed.

Shri A, K. Gopalan: There is no
annoyance.

Shri Morarji Desai: Annoyance was.
there last time.
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Shri A. K. Gopalan: Last time s not
this {ime.

Shri Morarji Desai: So, somoe pro-
.gress has been made,

Shri Nambiar: 1t was on both sides
last time.

Shri Morarji Desai: [ was not
.annoyed. 1 hear all sorts of things
from my hon. friends every day, not
wonly here but outside also, and they
.say things directly and indirectly and
I take them as a compliment and |
do not take them as abuse at all, If
1 am remembered in that way, it
shows the amount of importance they
attach to me. He referred to the
.question of the total income of the
income-tax assessees, He referred to
the income of two different years and
.drew an inference that the income of
the topmost people in the country has
increased. It would have beoen in-
‘teresting if he had considered the
number of assessees whose income is
.assessed and he would have seen what
the income per assessee has been, pre-
‘tax as well as post-tax,

Shri A. K. Gopalan: May I inform
the Finance Minister that the report
.of the Second Pay Conmmission had
given these figures also: I have taken
it from pages 82-84 of that report.

Shri Morarji Desai: It is said that
those drawing Rs. 2 lakhs income had
risen in number from 2 to 29. What
is 29 in a population of 44 crores?
That is not an average income-tax
assessec; that is not a proper picture.
“The total income of all income-tax
asscssees in 1953-54 was Rs. 410 erores
and in 1959-60, it has increased to
Rs. 628 crores. But the number of
assessees also has increased; it  has
perhaps even doubled. The average
income per assessee has actually gonc
down from Rs. 14,015 to Rs. 13,034
“That is the average if you take all
the assessees and the total income.
What is more, the post-tax income
has gone down from Rs. 11527 to Ns.
11054, That is the difference which
‘taxation has made. Yet it is sought
rto be conveved as if these people are
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going on increasing their income. ]
had given figures last time showing
that the incomes of the lower grades
of the income-tax assessees were in-
creasing and the incomes at the top
were decreasing. That  is  actlually
happening and that is our function to
do so. Yet that is not acknowledged

Shri A. K. Gopalan: May 1 know
which figure you are referring to?
1 have referred to the Second Pay
Commission report where they huve
said about the salaried worker in
Bengal as well as in Bombay as also
about the disparities in the ratip of
assessees. I want to know whether
you are referring 1o that,

Shri Morarji Desai: I am referring
to what my hon, friend said. Let him
give any year; I am prepared to con-
vince him he is wrong and I am right.
Let another man sit in judgment; 1 do
not want to give my judgment; I will
be satisfled with his judgment.

Shri Nambiar: Let there be u  tri-
bunal.

Shri Morarji Desai: Let a tribunal
sit; I do not mind. That does not
worry me at all because I know my
facts are correct. Again in the mat-
ter of excise duty, he draws the same
kind of inferences. He savs that the
yield from kerosene has gone f{rom
Rs. 28 lakhg in 1950-51 to Rs. 13-20
crores in 1961-62, that is by about 47
times, thereby making people infer
that the duty has been raised 47 times
in this country. What a monstrous
Government! But what are the
actual facts? The duty has increased
from 18'75nP. per imperial gallon dur-
ing 1950-51 to 48.5nP. per imperial
gallon during 1961-62. But even this
48'5 nP. includes 12 nP. per imperial
gallon which is not an increase in tax
but which we have taken away from
the companles. Therefore, that was
not an increase in taxation on the
people. And yet, here, it is sought
to be said that we have increased duty
on kerosene by 47 times in this coun-
trv. This is a clever way of putting
things no doubt, but it is not the cor-
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rect way. That is all that I want to
- say.

Shri A. K. Gopalan: Sir, I have taken
those figures from the report on cur-
rency by the Reserve Bank of India.

Shri Morarji Desai: Let us not
waste any time over it. These are the
figures I am giving. 1 know. But the
hon. Member has not given the figures
about the rates. Then, let us take
sugar. I am giving the figures for all
the items. The revenue has increased,
in the case of sugar, from Rs. fi69
lakhs in 1950-51 to Rs. 5650 lakhs in
1961-62. Yet, they say what a mon-
strous duty we have levied on  these
things!

Shri A, K. Gopalan: I have not
given the figures for every item. What
1 said was that such and such was
the figure in 1950-51; so much  was
budgeted in 1961-62 and so much has
been the increase. That i what [
have said.

Shri Morarji Desai: What was the
purpose?

Shri A. K. Gopalan: The purposc
was to show that there has been an
increase.

Shri Morarji Desai: Let us not
waste time. I can only say that he
does not know the rates.

Shri A. K. Gopalan: For keroscine,
from Rs, 28 lakhs, it has risen to
Rs. 1,000 lakhs.

Shri Morarji Desai: Let him hLuve
some patience.

Let us see by how much the rate
has increased. The rate had doubled
—from 11 to 22 in 1957. But there is
a greater clearance of sugar. More
sugar is being consumed today. There-
fore, there is more taxation levied
and more sugar is being produced.
That is not being realised. He only
wants to show that the sugar rates
have gone up by so much and there-
fore it has become so -nuch; that it
hag increased from Rs. 6 crores to
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Rs. 66 crores. What I would like to
say is this. Out of Rs. 56 crores,
Rs. 13} crores are in lieu of sales tax
which was already being levied. It is
not a new tax. Therefore, those
figures do not convey any proper idea.

The same holds true of paper. The
same figures are given, namely, the
increase in revenue. Bui the rates are
not shown as to how they have in-
creased. The same is about the
matches. In the case of matches—=I
am sorry I have to revert to it again—
my hon, friend on my side here gave
me g match-box saying that “it costs
seven naye paise even though you say
only six naye paise are charged.” This
is the box which he gave me. It is a
de luxe variety and not the ordinary
box. He forgets that. On that box, it
is mentioned: 50 for TnP. It is not
done in a wrong manner. It is the
de luxe box and not the ordinary box
and therefore it has been charged at
SeVen naye paise.

Shri S. M. Banerjee (Kanpur): This
is the “ship" wvariety. It is also 7T nP.

Shri Nambiar: Golden fire!

Shrj Morarji Desai: If my hon,
friends want to indulge in de luxe
goods, they should pay for  them.
Otherwise, why should they nut go
into the common man's area?

Shri Hari Vishnu Kamath: He was
from your own party.

Shri Morarjl D=sai: Evea my party
gets infected. Ws are sitting together.
Do you know how infection attaches
to oneself? The infection is always
in the wrong way. If you have &
hundred thousand roses, and if you
put into them three or four onions,

only the onions will smel] and the
roses will not smell.

Shri Hari Vishnu Kamath: Have vou
tried it?

An Hon. Member: We arc all fellow-
wanderers. (Interruption).

Shri Morarji Desai: Shri A K.
Gopalan wag recounting all the con-
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[Shri Morarji Desai]

cessions which we had made, wnich
this Government had been making,
from 1851-52 to 1961-62, on the iems;
that 1s a very ciever way agamn. But
he did not recount all that taxes which
were leviad on tne same groups from
that time up to now. He does not say
tuzal. He aves not say that our tax
revenu: has gone; that income-iax has
gone from Rs. 160 crores to Rs. 345
crores. He does not say it. But he
only mentions that “th.,s is what you
have done." Lf | have got to say waat
has been done 1 wil] have also to re-
count the things. Who can rem.mber
that?

The tax on capitlal gains was rein-
troduced in 1956. A tax on bonus
shares wag levied in 1956. A tax on
excess dividends was also introduced
in 1856, A tax on registered firms
was also levied for the first time in
1956. The wealth tax was introduced
in 1957. The gift tax was introduced
in 1958. The rate of tax on compan-
jes wag increased in 1857, to 51°5 per
cent. from 43:43 per cent in 1956. The
rate of tax on bonus shares was in-
creased to 30 per cent. in 1837, as
compared to 12} per cent. It is true
that the tax on excesg dividend and
wealth tax on companies were zbolish-
ed in 1960. But why? Because it was
included in the total corporation tax
which was levied at 46 per cent. at
that time and 1 had mentioned then
that this includes the taxation from
all these revenues and that is how this
tax is levied. Ther:fore, it dves not
mean abolition in that sense. Yet, it
is sought to be shown that thiz is
abolished!

It is also true that the tax on bonus
shares was reduced to 12} per cent.
This was because the continuation at
this rate was not justified and it was
not giving us any income. Deople
were deterred from deing that. If we
want more income we must do sg and
we did not want o deter it. There-
fore, it will be seen that the tax bur-
den was reduced in a certain direction,
becauce there was justification. The
tax burden was increased in other
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directions. The hon. Member does
not say that the wealth tax has been
increased even this year and even
before, last year or the year before last,
in the expenditure tax also, which
has now been removed, 1 had tighten-
ed it and I hag removed some of the
exempted itemg and I had also said
that the expenditure by husband and
wife would be considered as one and
not of separate entities. In spite of
doing all that, when I found that the
expenditure tax did not give us what
we wanted, what was 1 to Jo? It is
not merely in the matter of revenue;
if the expenditure tax had also given
me a clue of findng nut inorz loop-
holes in the income-tax assessments,
and if it had enabled me {0 have more
income-tax, then I would have kept it
even when it did not give me any
income, but it did not do that. On
the contrary, it encouraged people to
do wrong things. It made ncople to
keep cash by their gide and hide it
from their incomes angd hide it from
their accounts, And that is how T
lost not only expenditure 'ax but also
income-tax. I made the people do
wrong things; that is what happened.

Then again, this expenditure tax
did not show me any loopholes any-
where, If it had done s0, I would have
certainly kept it. But if it doey not
do so, and if it is merely a matter of
harassment—because one had to fi'l
the forms—why should it be kept? I
do not know why such a thing should
be done. I do not see why this Gov-
ernment should want {o keep up a
thing even if it finds that by exper-
ience it is not profitable. If it is not
profitable we should not do it--pro-
fitable in anyway. If it had been pro-
fitable even in one direction, I would
have kept it. But it is not profitable
in any direction, and very few people
were affected by it and they only felt
harassed and they went wrong. We
encouraged them to go wrong. That
is what has happened, and that is how
expenditure tax has been removed.
Byt while the expenditure tax has
been removed, we have put more tax
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on wealth. Two per cent has been
raised to 2.5 per cent. One per cent.
has been raised to 1.25 per cent. All
these things had been done. We have
raised the highest slab of income-tax
also. From 84 per cent. it has gone to
87 per cent. I gave these figures last
time. Even then they are not ac-
knowledged or they are not remember-
ed. [ said last time that from the
highest income of Rs. 20 lakhs a man
saves only Rs. 3,95,000. It is less than
20 per cent. 1 take away more than
80 per cent. of his income as tax.

Shri Yallamanda Reddy (Markapur):
Let them show the accounts.

Shri Morarji Desai: Thev do not do
so. If they do not do it, how cm 1
going to show it? I cannot imagine
what my hon. friend goes on imagining.
I can only look at what is ziven to
me, or I can try to find out. Uitimate-
ly there is a scopc bevond which 1
cannot find out anything. How am 1

to know everything that my hon.
friends know? They are adepts in
hiding things. They shonld know

that pecople can hide things and people
can go under-ground and people can
go wrong. All these things arc hap-
pening. If I cannot catch them, how
am I {o catch others? Lot them help
me in catching them, because they are
experts in going under-ground. If
they are prepared to help me, 1 can
do what is necessary. But let them
not give help in any harassment; it
must be a help in gelling revenues, I
shall be obliged to my hon. friends if
they can help me in doing so. There-
fore. T invite my hon. friend; to help
me. T shall thank them if they help
me. I have no quarrcl with them.
My quarrel is only that they quote
one set of figures in a different way
than they should be quoted. All

figures can be quoted; they are meant -~

for quoting, but they should be quot- |
ed in the right manner and not in the
wrong manner at all.

16 hrs.

Shri Nambiar: The right quotation
is that there is no price increase at
all?
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Shri Morarji Desai: I have never
said that there is no price increase. 1
myself in my budget have said every
time that in the second Plan, there is
a rise of about 27 per cent, or some-
thing like that. I do not remember
that figure. But I have 1ilso said that
during the last 10 months or so, the
price increase has stopped. It is a
fortunate thing. I would ask my hon.
friends to help me in maintaining it
and not try to make them go up again.
But they always try to do that and
they find fault with me. When the
prices of agricultural articles go down,
they say, “Raise them”.

Shri A. K. Gopalan: How i: this res-
ponsible for the rise in prices?

Shri Morarji Desal: You always
make agitations for raising all prices
and raising all salaries, 'That is what
one does and it is that which is res-
ponsible. Otherwise, why  should
prices of agricultural articles rise?
Because agricultural prices rise, other
prices rise.

Shri Surendranath Dwivedy: Does
he say that only because of agitations,
prices rise?

Shri Morarji Desai: That is one of
the reasons. I do not savy that that
is the only reason. I would never say
it. That is only left to my hon. friends
1o simplify matters and give one re-
ason for everything. I Jdo not! do that.
In thig particular matter, if agricul-
tural prices have risen. they have not
gone in vain. They have benefiteq ‘the
agriculturists. They have made their
conditions better, Thercfore, they
are also giving their taxation also {o
some extent in a better manner and in
a larger way.

Shri A. K. Gopalan; Shall T chow
from this book that they have not
benefited?

Shri Morarji Desal: That is bocause
you read it in the wrong way. I rcad
it in a different way. If vou have the
courtesy to come to me, [ shall read
it with you....
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Shri Hari Vishnu Kamath: Over a
cup of tea!

Shri Morarji Desai: I will show you

how it can be read. It requires a pro-

| per method of reading. If one puls on

black goggles, one  sees only black
things.

Shri A. K. Gopalan: I will put on
your goggles.

Shri Morarji Desai: 1 do not want
you to put on my goggles. I do not
know whether my gogglas will survive
That also is a problem. 1 do not want
you to do that. 1 only want you to
see and benefit by some facts, ‘That
is all T want; I @m not here to convert
anvbody.

My hon.zfriend said that privy pur-
ses must be stopped. I can understand
that argument. Many people say that,
They are large purses, But we must
also remember the history, which js
mot very far off; the history is recent,
We ourselves sanctioned it. Tt hos
been made a part of {he Constitution
Why? Because when we pot freedom,
these States became independcnt and
we wanted to have & consolidated
India. The consolidaled India was
made duc to the genius ot  Saraar
Vallabhbhai Patel, who had the great
imagination and courage. He called
all these people together und said,
“You better merge your States and you
retire”. There was an agreement ar-
rived at. Everybody hailed that
agreement. Everybody then said that
it is all right. Otherwise, we wonld
never have become one nation with
one Government. Thercfore, that
was the price paid ‘o them. We
might say that the price taken was
large. But we have paid it volun-
tarily. They also voluntarily gave up
their States and they were merged.
That is what we did. If you want to
take away the purses, let us have
some legitimate reasons for that. It is
no reason to say ‘hat they are op-
posing Government's policies, we
should do that. My hon. friends also
oppose Government’s policies. There-
fore, should ! say that they should
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not live in India? I cannot say that.
Everybody is entitled to live here,
whether they oppose or do nut op-
pose.

Shri Hari Vishnu Kamath: That is
democracy.

Shri Morarji Desai: My hon, friends
oppose democracy. What am 1 to do?
Still they are a legitimat  party,
functioning in elections ritting here
and even holding a Government once
in Kerala, That is the peculiarity of
democracy. And, be it said to  the
credit of the Congress that that is
what they did and that is how they
want to maintain iiberty in this coun-

try.

Shri Hari Vishnu Kamath: Credit
of the country, not of the Congress;
India’s credit.

Shri Umanath (Pudukkottei): The
peculiarity is you do not allow the
other party Government to exist.

Shri Morarji Desai: Thav is left to
my hon. friends. 1f they coma 1w
power, nobody eclse will exist. That
I know very well

16.05 hras.
[Mr. SPEAKER in the Chair]

Therefore, we need not go into this.
After all, that argument is neither
necessary nor usefu] here, but these
are two different methods. I om,
therefore, very conscious that whotever
I say ig not going to satisfy my lLon.
friends opposite, because they have
a different ideology altogether. They
believe in different systems and I be-
lieve in a different system. But there
are somethings common at any rate.
Those things common are that the
common man here must be happy. In
that way, we are all common. Let us
help in that process. If we are to
help in that process, both of us cen go
on in our idenlogies, but let us not
twist facts or misrepresent situations.
Wherever wrong things are, we should
correct them. Let us all co-operate in
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correcting them. T.et us not merely
say that everything is wrong and
nothing is right. 'When everything is
wrong, nothing can be set right. Who
will set it right? Therefore, there are
many things which are good. There
are many things which may be also
wrong. I am not prepared to say that
nothing is going wrong. I cannot say
there is no abject poverty in this ¢oun-
try. There is poverty in this country
and we¢ must remove it. Can we ve-
move it in two gr five vears? We
would need 20 or 30 years to do so;
that also wWe can do orovided we go
about it industriously and together in
a cou-operative manner. You cannct
remove this kind  of peverty by «
magical wand anywhere. No country
has done it. Othaer counlries have
taken 100 or 200 years to do this kind
of thing in olden days, when they had
leisure., We do not have that leisure.
We do not want i have that and we
cannot afford to have it Bal we mnel
alsp have a sense of proportion. We
cannot go on expecting things which
cannot be done.

Therefore, as long as these kinds of
things remain, there are bound fo be
some disparities here and there. There
are bound to be some wrong sections.

"‘vh are a reminder to us all the
while that we must not be complaceni.
As long as one man rcmains poor or
unhappy, we cannot consider  our-
selves gatisfied, but because there are
some men like that should we notl
acknowledge that many people also
have profited and gone ahead? That
is what we shonld do and see that
those who go ahead help those who do
not go ahead and make ihenm go ahead
and help them in going ohead That
is what we are seeking to do in this
country. That is the altempt that we
are making through the budgets, leg-
islations and through the Government
that we are privileged tn carry on he-
cause the people hava reposed  that
confidence in the purty t which I
tave the honour and privilege to be-
don_.

Mr. Speaker: The .juesticn is:
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Resolution re
Removal of
Untouchability

“That the Bill to give eflect to
the financial proposals cf the Cen-
tral Government for the financial
year 1962-63, be taksn int> con-
sideration.”
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The motion ways adopted.

16.08 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOI.:ITIONS

SEcony REPORT

Shri Hem ihj (Kangra): I heg to
move:

“That this House agrees with
the Second Report of the Com-
mitiee on Private Members' Bills
and Resolutions nresentad to the
House on the 13th June, 1962."

Mr. Speaker: The question is:

“That this House agrecs with
the Second Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 13th June. 19627

The motion was adopted.

[ SIS

16.09 hrs.

RESOLUTION RE. REMOVAL OF
UNTOUCHABILITY—rontd.

Mr. Speaker: The House will now
resume further discussion of the re-
salution moved by Bhrl Balmiki on
1st June, 1962 regarding removal of
untouchability. Out ¢f o} hours al-
lotted for the discussion on thie resolu-
tion, 48 minutes have already bcen
taken up.

Shri Umanath (Pudukkottai): I
rise to support this resoiution. Elimin-
ation of untouchability is an urgent
need for the hour. When I say thut, I
do not raise it merely from the hum-
anitarian angle. Its existence is an
obstacle to progress and democracy.
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[Shri Umanath]

Apart from that, in the internaticnal
field, we have been opposing  South
African apartheid as well as Negro-
baiting in America. The existence of
untouchability in our country is giv-
ing fooqd for slanders for the racists in
South Africa and the Negro-bailers in
America. Therefore, our struggle
again t apartheid and against Negro-
baiting gets weakened.

Why does it continue after 14 years
of independence? We have passed an
Act aboli hing  untouchability. We
have an enforcement machinery. We
have spent crores and crores of rupe-
es on welfare measures.  Still, bar-
ring the crudest form of untouchabi-
lity of not allowing people to go by
common roads, most other forms of
untouchability still continue, like bar-
ring temply entry, barring usage of
common wells, outcasting people who
resort 1o infer-caste marriages, barr-
ing hotels cte, In fact in many rural
parts in my own con tituency, if
Scheduled Caste people enter a hotel
they are not allowed to sit on the ben-
ches or chairs inside the hotel; they
will have to sit on the ground and
take their food. t is happening in the
presence of police official: and others.
It is g recognised fact.

In Kerala, for example, there is an
entire community  called  Nayadis.
Begging is their profession, not because
they like begging but because they
were unsceables. We have heard about
untouchability but some of us have
not heard about unseeabilitv. These
Navadis have been 1ill recently un-
seeable’. They should not be seen by
other caste people, so  much so eir-
cumstances compelled them o live in
forests. For making o living they
used to place their bowls on the com-
mon road and stand behind a tree at
a fair distant place and shoutl begging.
Those were the ecircumsiances. Be
cause they were unseeables they were
compelled to resort to begging as a
community. What has happened now?
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The unseeability has gone but the un-
approachability and begging remain .

Now, why should it be continuing
like this even after 14 years of in-
dependence? In their 48th Report the
Estimates Committee, on page 20, has.
said:

“Regarding the implementation
and eflectiveness of the Act, the
Committee understand that the
Act has not been very effective
and the general cxperience has
been that a large number of
offence: relating to the practice
of untouchability go wunnoticed
partly due to the lack of intercst
on the part of the police officlals
and partly because the Scheduled
Caste people in rural arcas beinpg
ceonomically  dependent on  the
Caste Hindus are afraid of lodging
complaints against the offenders.”

It ha: sharply put the two aspects of
the entire question,

Now, as far as the enforcement of
the Aet is concerncd, the Commis-
sioner's Report of 1959-60 clearly
gives us certain figures—--we have al o
received the latest  report todav, It
cays that in 1856 the number of casce
registered was only 496 in the entire
country, and in 1959 that number al o
went down to 389, If we take the
number of convietions out of  these
cases we find  that in 1956 the con-
vietinns were 149 and in 1950 the enn-
vietions got reduced to 81, Even these
convictions were very weak in so far
as fines ranging from Rs. 2 1o Rs ¥
were imnosed,

The major responsibility for this
state of affairs—it is happening in al-
most all the rural areas—i- the col-
lusion between corrupt official  and
village oppresors

Mr. Speaker: Order, order. The
hon. Member may resum: hie seat.
There is a large number of hon.
Member; who wish to speak.
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Therefore, I would request hon.
Members to condense their remarks
within ten minutes

Shri Umanath: This collusion is a
pattern in most of the rural areas.
To give one in tance, in Rohtak
District of Punjab, two police inspec-
tors went lp a village, and stayed in
the house of one Dogra Kamoo. This
Dogra Kamoo called a Harijan and
asked him to bring a cock and a hen for
them. He refused. When he refused,
the inspector: caught hold of him, put
a garland of shoes round his neck and
he was taken round the entire village
and adjacent wvillages, This sort of
oppres ion is being committed by the
officials. And these are the very
persons who uare to enforce this Act.
This is just like the fence itself eating
the crop,

An argument is raised that the
Scheduled Caste people do not assert
themselve . 1T do not understand this
argument,. What have we  done to
make them assert their rights? We
have got to  see that. The Estimates
Committee clearly says that they are
cconomically dependent on the Caste
Hindus because during the agricultural
operations thesc people will be agri-
cultural labour and the Caste Hindus
will be landlords. So, they are econo.
mically dependont Whether it is a
question of emplovment, house - ites,
credit or land, they are dependent on
caste Hindus. Therefore, when we
review the situation, we have got to
sce whether this dependence hag been
attacked properly. If this dependencc
which is the <cource of non-assertinn
has not been attacked by Government,
even if we spend crores and crores of
rupees on their welfare, it is not going
to remove untouchability from our
country. That is certain. When we
examined whether the source of non-
assertion has been tackled or attacked
by Government we find that the
result is not encouraging or satis-
fateory.
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Most of these pcople are agricultural
labourers. The latest Agricultural
Labour Enquiry Committee report re-
veals certain truths in thi- respect. If
in 1951 they were unemployed for 82
days, in the year 1956-57 they were
unemployed for 110 days, in the
year. Is this the way of re-
moving their dependence? So also the
question of dibht:. The ame enquiry
committee report says that if in 1851
on an average the total debt was Rs.
105 per head; in 1956-57 it is increased
to Rs, 138, So, the present policy of
the Government ha resulted so far as
this section i concerned, has led to
further increasing their dependence on
the Caste Hindus, thereby perpetuating
untouchability.
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Take the question of land holdings.
What about the implementation of the
Act on land ceilings? There also their
hope: have been belied. The Third
Plan Report says that our original
estimate of getling surplus land will
not be realised. Even in the case of
fallow land in the possession of the
Government, million of acres of land
remain undistributed. Why not Gov-
ernment distribute at least the land in
their possession? Probably, because
our Minister all over the country are
friendly with the propertied class and
landed intercsts, they have acquired
the thinking or habit of the landed in-
terests, of resistance to distribution of
land

My rsubmission is that though cro-
res and crores of rupees have been
spend on welfare  schemes, most of
it is on propaganda than on actual
schemes, Do we hope to do more pro-
paganda than Mahatma Gandhi him-
self? He toured throughout the
country propagating against untoucha-
bility, He started the paper Harijan
to populsrise the cause of the un-
touchables. Could your propaganda be
much more than that? And still un-
touchability remains today. So, as I
said earlier, unles: we attack this
economic dependence, this source of
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non-assertiveness, we cannot solve the
problem,

It is true that crores of rupees havce
been spent for their welfare. It is
stated that in the Third Plan Rs, 91
crores are allolted for the first year for
this purpose—I speak subject to cor-
rection. Even then, it hardly touches
a fringe of the problem. Even so
the report anticipates that only about
Rs. 79 crores will be spent. The Com.
mi:gioner for Scheduled Castes and
Scheduled Tribes says that even Rs.
79 erores will not be spent but onlr
Rs. 65 crores would be spent and Rs, 26
crores would remain unspent, He als)
says that not all the amounts shown
to be spent are reaily  speat. What
really happens is this, A District
Magistrate might have got Rs 1 lakh
for building a school or some colony
By the eng of the year, if the work
had not been taken up, he transfers the
amount to his personal cccount and
it is shown as spent. He takes up the
work next year. So, as far as the
flgures are concerned though tha
amount is shown as spent in full
it becomes trickle while it reaches the
masses, That is why 1 submit that this
question of untouchaoility has not been
tackled by the Goverament in the way
it should have been. So, 1 support th.
Resolution to have a Committee to go
into this question and make recom-
mendations for its enforcement so that
this country may progress.

16.20 hrs.

Shri Balkrishna Wasnik (Gondia):
Mr. Speaker, Sir, the other day when
thi: Resolution was moved the hon.
Mover of the Resolution, Shri Bal-
miki, pleaded his case very ably.
I was also very glad to note that hon.
Member, Prof. Mukerjee, also spoke
very well on this Resolution. The
point; which he has covered, T think,
touch every aspect of the problem and
I do not think there is very much for
me to add to this debate. But still I
would like to submit a few thing;.

There are a large number of schemes
for the welfare of the Scheduled
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Castes in this country, Most of those
schemes are to be implemented by the
State Governments, The Central
Government, 1 think, is not directly
responsible for implementing those
schemes and the amount that is being
spent is spent through the State
Governments. We find that the im-
plementation of these schemes is very
poor. The schemes are not imple-
mented properly and funds are not
utili-ed. A large amount of funds
lapse every ycar. Five years ago I
had asked a question of the hon. Home
Minister and at that time 1 was given
the answer that some fund; were not
being utilised and the reason for this
was that the State Governments were
not taking keen interest in implemen-
ting the schemes. The same is the
case today even after five years. We
find that large amounts are not being
spent and the funds are nol being
utilised, If this kind of a thing con-
tinues, I do not know how far we can
achieve the progre:s of the Scheduled
Castes in the ten years to come be-
cause this reservation will go after ten
years.

T would like to :emind the House
that hy hringing thi- Resolution in
this House, I do not think Sbri Bal-
miki wants any kind of a further re-
servation beyond 1971. I am also not
here to plead for any kind of exten-
sion of the reservation. But the thing
is that before thi: reservation period
is over we must see thal proper pro-
gress is made by the Scheduled
Caste :,

Why do we want this  kind of a
commission? We have seen that Shri
Dhebar headed one commission for the
Scheduled Tribes. In the same way
we want a commi-sion for the Sche-
duled Castes also. We want to see
what progress has been achieved by
the Scheduled Caste; in these 14 or
16 years after independence, what the
Central Government has done, what
the State Governments have done and
also what we are doing in this House.
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Every time we discus; the Report
of the Commssioner for Scheduled
Castes and Scheduled Tribes and also
every year we have the annual report
of the Home Ministry discussed here,
a large number of hon. Members of
the Scheduled Castes and even hon
Members belonging to the non-Sche-
duled Castes speak on these problems
and bring forward so many difficulties,
grievance; and lapses in the imple-
mentation of schemes for the Sche-
duled Castes, but the one answer given
by the Government is, “we are doing
something. Some progress i; being
achieved. We have done this thing or
that thing.” Today I would like to
ask the Government one thing. They
have done so many thing:. That is
all right. But what are their lapscs
and inabilities that have come in the
way of making progress by the Sche-
duled Castes? They should today
speak of their lapses. We want this
commission to know what the lapses
are and the reasons for those lapses.
To know the:ze things such kind of a
commission is very nccessary. For
this reason only I support the reso-
lution of my hon. friend, Shri Bal-
miki.

We find that in the services also so
man difficulties come That day while
Prof. Mukerjec was speaking about the
reservation in the services he said that
even though a member of the Sche-
duled Castes headud a Ministry, in his
Ministry too the reservation quota was
not complete. What is the reason [or
that? Even when a particular hon.
Ministry is very energetic and strong
and determined to implement the per-
centage of reservation for the Sche-
duled Castes in the services, we flnd
that the quota is not filled up.
What is the reason? The only reason
is that those persons in whose hands
the implementation lies, do not work
it properly; at least in their minds
today the do not feel that they should
work this properly in order to increase
In intake of the Scheduled Castes in
the government services.
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We find that even the reserved posts
for the Scheduled Casteg are not fill-
ed, and they are treated as unreserved,
I know that there are a number of
Scheduled Caste candidates who apply
for those posts. They possess the re-
quired gqualifications, they possess
sometimes the requisite experience
also. Still those candidates are not
selected. I have with me a large num-
ber of such instances. But today 1
would not like to burden the hon.
Minister by placing all this information
before the House. I do not want to
plead individual cases in the House.
But I want to say that though there are
capable Scheduled Caste candidates
they are not taken in government
service. What is the reason for this?
The Home Ministr should come for-
ward and say boldly, with their hand
on the heart, “No, Government are not
doing like that; ever Scheduled Caste
candidate who is capable, who has the
experience, who has the requisite qua-
lification is taken into the government
service”,

I am talking of the reserved posts. [
do not know how many Scheduled
Caste candidates are recruited on the
unreserved posts. When the re-
served posts themselves go unreserved
what about the wunreserved posts?
Hardly any Scheduled Caste candi-
date is recruited on the  unreserved
posts,

This is the state of affairs even after
sixteen years of Independence in this
country, and cven after we have re-
moved untouchability for ever in our
Constitution.

And what are we going to do about
18177 I am not pleading for any Kind
of political reservalion. I am only :n-
terested in the general welfare of the
Scheduled Castes, in the matter of
education, in the matter of services, in
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a'l other social matters. My friend
opposite spoke about unseeables. We
have to consider that also. Untouch-
ables and unsecables are one class, Iu
the welfare State of India the day
should come, and that day should not
be very far off, when we see that all
communities are equal, that there are
no barriers due to unsceability, that
their exist no barriers due to untcuch-
ability.

Thercfore, I would like (o plead
today on'y one thing, and that is that
for seeing the lapses and the reasons
for them on the part of those who have
been dealing with this welfare matter,
thig kind of move made by Shri Bal-
miki is very welcome, With these words
1 support the resolution,

Mr, Speaker: Shri Basumatari.

If all hon, Members take only as
much time as Shri Balkrishna Wasnilk
has taken, more Members can have an
opportunity 1o speak. I think seven
minutes would be enough,

Shri Basumatarl (Goalpara): Mr.
Speaker, I quite welcome the spirit
behind the resolution and the senti-
ments expressed by my hon. friend
Shri Balmiki. But the question is
whether a Committee of this kind will
be effective in serving the purpose.

We all know the objeet for which he
hag brought forward the resolution.
Everbody knows about the reservation
of ten years that has been granted, and
the subsequent provision. Naturally,
the Scheduled Castes and Scheduled
Tribes are very very anxious that
there should be proper implementation
of what the Government want to do.
And for what purpose has this period
of ten years been extended?

The other day our Minister of State,
Shri Datar, was very vehement in
pointing out how much money has been
allotted, how much had been done
and so on. But when the money is
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allotted, the question comes as to how
it is utilised. Because, we have seen
in the Tribal areas and we have
found how the money has been mis-
spent and has not been properly utilis-
ed. Therefore, the question s, how
this money is to be ulilised properly.
The other, day, in reply to the debate,
our Home Minister was saing that
they are also anxious to develop these
people. There is no doubt about that.
We have not the shadow of a doubt
about that—not the slightest doubt
about the sincerity of our Home Minis-
ter Shri Lal Bahadur Shastri. We are
fortunate enough to have him in the
place of the great leader Pantji. But,
the question is, how this money that is
sanctioned from the Centre is being
utilised, That is the question.

In the course of the reply, it was said
that il rests with the State Govern-
ments that  the State Governments
have to implement the schemes
and util'sp the money. When the
parcnt body is here, when Parliament
is here, T do not think the State
Governments will disobey what the
Government of India, which is more
responsib ¢ for the development of the
country, direcls. When we are in the
same family, I do not understand why
the State  Governments should
not carry out what the Government of
India direets. 1 do not want to say
further.

I do not know whether it will be
feasible to set up a committee like
this. If it is a committee, I do not
think the purpose will be served. Un-
less and unti] it is a statutory commit-
tee like the Public Accounts Com-
mittee or the Estimates Committee or
a corporaion under an Act of Parlia-
ment, I do not think it will be so
effective. If it will be effective. I
welcome that. The other day, the
Home Mnister said that the Gowvern-
ment will have a cell in the Ministry
and wanted to appoint liaison officers.
We do not know how far this cell and
the liaison officers will be effective. 1f
they will be effective and serve the
purpose, we have no objection. But,
one thing, I must say. By creating



10949 Resolution re

officers only, 1 do not think that the
purpose will be served. Unless the
heart is changed, I do not think any-
thing can remove the disparity bet-
ween the communities. The hon. Deo-
puty Minister who is a kind-hearted
lady and herself comes from the Sche-
duled Castes, must understand what is
the problem about the Scheduled
Castes. Onl a few years ago, a Scav-
enger Committee had been appointed.
That report may also be pefore the
House. The report of the Committee
is there. If that is not effective, I do
not think a committee of this kind will
be more effective.

1 would go further and say, if the
committee iz to find out ways and
means and to find out the lacuna of
the Government, it should be a statu-
lory committee like the Estimates
Committee or the Public  Accounts
Committee. Otherwise, I do nog think
only by constituting a committee,
the purpose will be served. [ want to
put one question to the hon, Mem-
ber who was saving that a Commission
should be appointed. Will that  be
feasible? A Commission i a constitu-
tional matter. We have a Commission
under article 339 of the Constitution.
Whether it can be amended or not, it
is up to the Government. Therefore,
I am not in a position to wholehearted-
ly support the Resolution if it is only a
committee to find out ways and means,

With these words, I welcome the
spirit and the sentiments expressed in
the House.

Shri Dasaratha Deb (Tripura East):
Mr. Speaker, I shall be very brief.

Mr. Bpeaker: 1 will be very much
thinkful to him if he is very brief.

Shri Dasaratha Deb: 1 support this
Resolution that a Committee should
be set up to go into the question. Ul-
timately, this committee will come out
with certaon concrete propusals as
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to how the present handicapped posi-
tion of the Scheduled Castes and the
untouchable people could be improved.
Some attempts are being made by the
Government 1tself and in some States,
some legislations are there. T do not
think that very much lies only in en-
actment of legislation or its enforce-
ment. Unless we raise their standard
of living, unless we remedy their pre-
sent handicapped condition so far as
their economy is concerned, if we do
not improve their existing cultural
standard, we cannot have any kind of
uniformity in the country. From my
own experience, I can say that in your
parils, there are certain tribal people
who at one time were considered to be
untouchables by the non-tribal people
there. When we were school-boys, we
werpe not allowed to enter into some
Hindu temples by the cast-Hindu
people there.  But, ultimately, when
the tribial people came forward and got
education and they were educated
tu some extent, there was no bar, Even
among the (ribal prop'e, those who
have graduated and are earning a lot
are now marrying  Dongali girls, and
the vice versa is also taking place.

So, it is not a thing which can be
enforced by means of some Act that
a caste-Hindu should give his daugh-
ter in marriage o a boy belonging to
the Scheduled Castes or to a Harijan.
It cannot be brought about in that way,
If you improve the ¢conomic condition
of these people and if you give them
sufficient education, then, automatical-
ly, these things will take place. What
is required js a change of heart; it
does not happen automatically by mere
legislation or by mere speaking. My
hon, friend Shri Umanath had said that
Mahatma Gandhi had devoted his life
to this, and in fact, he had been try-
ing to bring this about during his
whole life, but he could not succeed
much.

That is why I say that our duty
should be to improve the economic
condition of these people. Give more
lands to the peasants, and give them
scope 10 earn more money. The eco-
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nomic backwardness should be re-
moved, They should also be
given more schools and the
entire amount required for their
education should be borne by Govern-
ment. If we can raise their standard
in this way, then I think that this
problem can be solved. That is why
I say that Shri Balmiki's resolution
should be accepted and the committee
should be set up and it should come
forward with its suggestions. With
these words, I support the resolution.
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F1 Avw & frod & amAr @, frovE w5
T AT T34, IART TEA & FEaA
7wz arA g1 g fa faadt aver @y
aifgq o1, oA =i Fa®1 A
Fifgd a1 AT AEY AT A # | wWiEE
r®7 a1 § arz § aqnsa, faeg qge
# @g Faamn ww g e S g
w7 wgrRw & g9 sfa af aga
ardr famifod o, s famfot «f
7g v & f& 9 vvr ARt § 3w
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Y TIT THTHT
79% 21F FF AT wfFqr & g
7y [T AT Weg1g ATHIT K A
gg T7ar wifgd | gmw A At fd
faar 3 377 &1 39 fF oo« Famrfed
F ) @ H A AT AT FRARAF
aqt o F o vy Al gz
ganr wiza fawlfad sa wr gy o€ 2
T qTHTT AT & IAAT wEA g oTE B
fr 1 Az ¥ a1 fr fawrfed agr &,
orf g A8 & gm0 AfFw gEEr
faodfg ®19 ®T | IAG Q& WAEAT
&51 & A f foaer srrx & 57 g7 Agd
w7 §3 31 & g fawrfrar &7 @,
ag 37 A 7 fgaar #, g fowar 2
ST A1 IARI WAFAT T IARY FAM 2
e fagrrn s7a7 & 1 /%7 I far-
feail 5 HTT T A1 7797 T AAA FTLAT
ot 7 ¥ qTRT guA I A

azi w1 wrar ¥ e awfar "
ATFS FEEA AT LI FI0A &
faq oo w@ar mar 8 | AfeT 99
# qiFE @ T a1 WA, A1 AE A
g fw faadt @12 g% faq w@ar o8
& ST O AT A T 9T 1 gEA uw
e §

“Statement showing the num-
ber of reserved vacancies notified
and filled by the employment ex-
changeg in various States for
Scheduled Castes applicants during
the year 1860.”
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A0 § TegarT A s, W
Zred 2 TART g AAATHAT | A G2
T e & femEHed § 99 FY aTwd
g, 005 AEfat fawdi, =7 T7-
wT R AT A R,34,6%c Awwla@m
fawdt, o7 A 79¢ 4 IR T &
63y famdt | www far god
w71 war & f o foosd dza 4t ag
20,£3% 41 | AfT ITH 7 T A%
fETl &1 wawe foam 7 &ige WQod
Y | IAT WIT FeETSHAT AN AEA &
fF 0,833 # & a7 v, %03 fal w3
F1 AT Y000 TAM OF F foreH
g am Adr fad s @R o zEe i
2 dF FTU ZY _EA F | ArGrmaan
nz w7 o # fe o gygfaa afaat
& A 3 7 37 i 78 & f g
frmir ot = oy & frer q3F 3 a1 g7
OTOR & AT & 1 A0 ET K7 AT arfgg
fa g% 992 0 2 ZUT9T A7 wEAT 2
f& 29 3951 a9 @7 97 ATI7 Alww
T AW 7 97 G4 ma 2 qag
g fwawr & 7 war o g fw F wifawr
gt w7 wifqw 74 & ar
wifast gavar =rfed | &1 2ar fn =4
WATHT § Ig A7 A 4 qfww 3
aga fzdl & arr o g€ A ) 9w
BHTL W1 SMAtEw W W AT gQ
ar =217 ¥ fear ! sl s iR
[T &1 ATQ FvAT I A Y 0T
# WF | w7 wfEw I 77 vyt &
s omd ! I®iA ALY FEH &
;i wr ¥ foar W SRR g
i a7 St #¢ forar | Y AR A
# arear g fF agi 9w g0 staen faar
a | | gt R @ g fE uw el
wHTT & F3fq S0 F wredy o Er g
gt gw 2@y § fv awfow gfee &
&1 writ 7g 0 § agt aw 9wy fawg
2@ ¥ & fogw v og @ o4,
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% TE BT gATL AT qEEg S TH-
@A St 7 far F qqEal o A
gesmarfegawfem & ga o
fe gfeat 3 soar a@ =& faar
arg St @Y qF Aff ww, fww @
T FO0T Ft T At fagrs § ag
g faar 17 ? F fagra 1 9T
& 97 @ E W wd garT H o) @
TR = AT @) AT FaT R o
IZIT 77 &1 F1= fvar 7Y garTar £
T F& | FFFT T AT FATAAT B
A T AR AT AHT FEA gAL AT
w1 #ifw gfewal & gaer 4w
agt  femr a1 wfad =i war fF
gfeardt qr oy dar ad fHqr amar &
7g fatrar & 1 & wzan g fy fam a3
w24 F1 ag WY T A7 03 2 7, Fras
M FAEE 7 oAegar q, faasr
T AT T AFA, ITRL X A
73 "7 gafag gfwdt 7 36T 4R
gt famr | =307 ST #T FAFAT AOlRE
gFT 777 AT 1% F1 w5y A7 AAAA
& | "z wArAY o7 oA fagra w14
yax wit wgr fagra ow wwa
At gfrom g9t A1z 79 0 o wAE
AZET T 91 340 ara & Faw T, gawr
At g A ar o gfraqi 5 g a2 4
frar 1 gafaT 9317 Far fx zfrwdi =
TOA[ GTAT A ATE AR AT VED E

W URFTUAT (F7ATA) ¢ A7 AT
Fgl A1 TR 2 A 77 maEr gfer F
sfaq 2 7

1 AT TAMT . 3AT [F F1A
grar & f& o1 wiAfqs ...

AR WAWA : qAANT a7 far-
AT 9T 4T |

Removal of 10958
Untouchability

ot 7aw gATET : F foAlegEm @
T g A

Y TRYAQAT ( TAF! IAT AIAH
fe qast fema a1z frar #ix feam
TEifaar | ITag A AT FEA AT
ot aw A g wfed

Wl TS AWNTT 0 ag FEAl
|MEAT §

ot aFAGA 0 §A% qrE &0
w7 ¢ f& gfomt & qasr a7
faar

NN WEWET . WT HIAAY q7€q
el At # g F7 fergas T
o |

At A GATET . FI1 AT EATL
77 & w27 fgar Tz & w7 g| g
2 d1 %z qeAT & 1 gAY Avg A FATA A
e faAT &1 39 77 a7 faeg A AAH
fra=r

WeqH WEYIW . WA FATAT A
Fifeq M7 framgom a7 ifar, wrewe
47 1 Aew Zt forar | A7 FHIA AFIT
Fraraan

WY Aaa SATHL - A AATA F7AT
g1

g4 T 7w oaq gig 2 A1 faad
F fa7 714 725 2 v fgAmy Az
qr |

§ qUAGT 3 AFET FT ARG FIGT
g1 w § wg g fEosg A
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[sr T g

feama & fad a7z 77 ® a@ F@ 2
IAFT FIAT AT FIAT 7 F7 AT &
Al T7 7T 1T FT TG F47 0T |

T R F qg F aeHfw A &
SEATT FT FGT FATE |

siyadt fm dEy (AT T9)
weqer "1, WTA 737 7 nF zfeaa
gITT TR GFIT FT TEATT AT4T AT
g AT ATHIT F fAF qoar §1 a9
AZE | WA HIAIEN T 1 ¢ ;1A AT AT
BH IA WEIT FI A1A FIAI TEAT B
qz A F AT F A F wAT g
ud wrE % qAFA ANFT AT T FAL
HETERT At 7 37 WIFIAT K1 IS
qr1, =Y FataeE 7 AfA 9iA 1 wE
frzra #1 987 T4 ArFIEA 39 & 917
f@ar qr | a1q *1 &1 97 = a7 fF
gt FE AT IAFT F4HH AT 41 A1
ag gl as & w97 3z F1 A1
SAFT FIA KT FIAHT @A G | §AH
zgardt zfewa afsagt az, fasg &7
AgAT afeaqi a7, aga wq7 qyAT 91 )
AT A9 719 AT A agT " safEd
a5 wgisiaq @5 9 ag oft 9@
ATFT IAF AT A1 AT A qENF
FAIFIX 4 | qg OF ALIFT 91 HA-
z3fafazl #1 g@ 37 %1 | ¥fwq A7
Fg AT AGT L AN TE E | gETOr A0E
Fi%9 AT AF TGN TGAM 1 7T
fat a¥ safsq 71 F1d%7 dav & A
ag w4 afeaqt &1 fgm s A
& a1 Ty Ffeqgi ¥ g gar g 0 3w
g7 & 9rg fgarar AT 1 o= wrE
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fagar 7 grar @1 3a%1 W Jgv T=ay,
72T ATF T4 11 & W A awe
ufrar Zrar & agr faar faar smar ¢
fama ag oz ¥ak f§ g2 woq 2=
¥ arr gafagi &1 @ #47 famn §
o7 HT TH AT T FEFGT A EE |

9 TEITHT AT F qraeq G a2
Fget fr zare faq o1 29 g w1
TE T@T AT 4T T AT AT & T
Tar | AT afe Fw WA A1 Aga "AwaT |
GAT TTH Tg1 79 a1 7077 92 99 F a1
AT ZW AT & AT TEA | WL IeqmATq
FTHI &1 F77 & fmq Wi aga €
TAATT AT 7 | AfFa zq @A ¢ &
A &gl A% qLr g # 1 3\ fam g
fedt gm fafaeex @rga § mam W
gu zudt feax fram 4 {5 a9 w=-
zafadEr & a9 gn 71 ofFw gw
ag "zt aara fx feaq waw 1 <=
fear o e fwadi g qfaoae faer )
A A F WITTH FFTC T XAA Z1
# ofeq a1 & w7 397 fag e 7@
faet sdT & 7Y IAF0 ar fzar sar
2 w9 waTg fad S omf €1 a1w gifeq
F a1 g7 Tt &1 FA9 g7 ALr ) S
gu 9 fa@ @m 1 q@d § f¥
qTS TATAE WfRAY § gmeafafad)
away ¢ 1 az fasgs Gra@ & 1 vaw!
F1E ZAAT 721, 7% 92 F29 § ag
ot 72y A gy & gafad § dnT fagqe
grEc dz oy 8, 3% #E AEmmar
FIA ATAT ART AT |

o1t gred 42 ¢ f afs oF soosEr
&1 7@l qrar § a1 gar s @ oag
fmr afa &1 & anfw 9% g1 &7 qr=Y
faqn o7 % | 9% gTATE BT @T ¢ |
sfF gasr s foe gl gefr o
7 &% fasrs #1§ FRa1E T &



10961 Resolution re

megw AT R g frgmag
F wRT § wcAfafael @ grir |
7 Fedt g f afs sy g7 w97¢ F7
AT FT Gr3 a0 1 gATLT AAT d% AR
<1 @ew @7 gFIT WL ZH 3T FAF I
oo 24 F AR A1 AHT

wq fadq ata 98 a7 51 ¢ f*
T g 4% fqA 9FwT A T
TFAT & 1 7% fAg gfromt & mfas
TATAT F1 AATAAT AgTA AR & | TAE
fra agasr  #m fam o1 w7 & Sfam
FH A9 q AT g {0 g
wata g73 & fag was =it § faar
T 3aF a8 IOt & 741 | foer &
arv # @5 wf a1 Az wraATEae 418 &
amd gq ai &1 FE g f& gl
=91 & fog, 9 a1 ¥ fag faa&®
arar foar 7z 1w TwwA fF fae
Fa1 St 2, fasn 47 #7a7 "gew B U
a4l & fog OF /A 1A agq TEL
2 = 97 g=491 &1 @ M0 FT ITF
qg1, fam YT @ 4. AT F9T w7
;I TAFH HIEIT KT OWIT 7L,
1T IAFT A5G WHIT H TG A0 AT
FAF FAT GAT @A {HAT A0, AR
adm T F1 awg A @ A0 arfE
g1 wrAfaw fawra g1 w7 ardfon
fagrr g1 1 OAr Heqd g anfed
faqd ga @edl & &fe@T a7 99
fo® ag swrar ¥ fad godnl a9 g
oA IRfa &7 79 WX AT 4G qF |

wgl &% JAW I T FATH 2,
ot Wgd A WM 9T 9 IE &, AfwA
dga® ofmry # oW Ffem afedi
# o &% Ga1 w1f w9 7@ fHar
21 & | v @ AfE A aTE

JYAISTHA 25, 1884 (SAKA)
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ITHT FgA a0 AL & | AT J[@T R
f foart Se=iw wont & ag gfom
FY aedt ¥ A |t aret | forAr ofr
TR 7 441 & 97 @edd # = fa
AT & AT gfrast F1 FrE IART g
@Y faar smar fawd F oo ofas
AHEAT g FT AF |

17.00 hrs.

ST FT ST aF 7T g, TRy
TFHEA ¥ aR FIRET URg qWE
TS AT A W1 AR aTET X
fractm #1, @fes 999 & & ag a®
axd 2 fr vw & i o gt wy
a1 wfage wag?l F1aE e agife
FAFT ATATTT FIT ATA HIT TEET
nATz FTH A A gfrew 4, IR
FHIT HI97 Atz AT

mrsr s gfverat & oare A 2
YT A &Y afraAT & am Frf genT 4
gré sfoarefroatd o fr d ag
FEFTA G 7 AET 90E § 1 q@ IR
o g gAifmafza 7 e & 2

A AR A AT ET MW 9T gH
a1 72 ¢ f5 gftow fafaeedt
gfeAt & w. fare & fag war & gy
sifga arfs ag 991 TEegl #i
w=dl a7 § THW % AT I9F "Aqfe6e
F SIUEE &1 grfade & 94 | "Q
w1 4g & f& o gfom qeareard o
sOR ¥ 4 fggeam & = #70
gfcaat 31 awear g 7€ &1 et §
Teargadt a1F & wfa gw @@ gad
T FT G IATH AL T TFAE |

AT Aeq 3 F qATHETE THIA
%t w g ofem Ao s g fe wft
79 9y aga g & Wi § s
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[t s 24Y)
®Y §Y I qLT & T TEAT ATEAT
4

weaR WEEd . W A qEeqT
T HUAT WG FATT FT AT 064 |

siwe WM AW 0 &9 § era
fer &t § 1 2=t 0T g8 wmm
T 3 gATT §99 TaHe AT sfean
FT Zrew oFAgdeT ¢ fymw &
HET7T FCH 9T dfgEr (§ A7 GH
AT @F 10 § w4iq 41 a7 58
wfa v @« wrar @ 99 fF q4w g
& & fag A gfem 9T 9T &fqer
TFAIEET 3¢ G W qG GF ararn
grar ¢ waig 2 w9w <3 A% 47 wf7
T @S o & | owa afew & fR ag
ACHT B4 | AWIAAT AT AT G @
W g9 A7g 7 W F1 1 wu wEee
¥ &rwata A8 & omEA F o gH oW
HIA & &7 AL &7 aZ941 AT W
a#ffq ®7 # gAFr wag FIAT Z000
it g gfv=dl F1 577 I35 ¥ FrAgE
gt £

WY @Y | T FAEA, AT TEHIR
T WA A AMA AT TEATT TAAT F T AT
# auga wvar 1 F o1 s & maw
g FET 97 & WHETAT F( AZH T AATAT
TF AT # A7 At F AAAr T wAng
& fewz 97 97 77 amqr § 1| 77 2feaqi
F g foar & 1 ody s faar o 2
fa o7 THmTAT &1 2frwAT & g A
fear #fwa & &t vy w1 7w 23
fgraal & @ famr & waw A& wfa
gfw=dt & swmedT & wivw wg o fw
wiaa &7 A1 afradt i gfa aifa & s ar
FYAT A F77T d BF & AT 347 AT
IgIA 9T F1 712 famr & 1 agr Fiow
2 i gart aga & gfvemi 7 =10 wraewT

JUNE 15, 1962 Removal df Untouchability 10964

#r qrEf &1 vaTe w2 faar & WX a®
@ A w2d & \ifF 77 w0 ¥ FT
7 § | v femdde § iz #ftew
FT I8 F5T drearen g fF 993 s
FATE gfom ARl F1 W wEET w1
HHTGT FT qHAT FTAT 7370 8 AT I8
9L FAFT AT G 9% TG £ | T8
wgd & fr w1ie TadHe o 9 & arar
ar st & o 2 gfeol Y weg 4 2
AT IART FTC I BT & A
areaa # AT 17 9% gfadl #1 7ew
TN &7 W e

gwit ugi uw fgrem &1« &
g gAY wRTAiI 23 § AfFa 9
qr ®TAT AT @R g19 A A% WA
1] WEIA AR WFT ;A F fawar #
w7 Fr f afvorme 77 grar 2 fe &
T AT AT FTT AT F7 97 TFA |
qgar 2\ W dAT AF F A 4 2 Az
IH AFATT &1 I ATH HIT A AT
T g 9341 £ W7 AT 3z faq
q7 fza o % &9 G A FFAT =40
T ET& | AETHT A 200 ®TAT T
A qT Y ®VT HE AT 98AT &\ WA
e A1 A AT A AE EET @ W
HF & wATAT I VA FAIT ATA EY Af
TEAT# | AT 1Y WIT FEA HOOAT HIA-
Ay zfradi &1 famer 2 az faga &
ARG FIAT & AV IA F I F(H
&7 wmar & &iaa L frad 3zt fafaed
43 % gAwt gz AwA Y A A ¢ fa
IAHT 1Y BTT I &40 TG OF TR @A
A W7 I3 TAF 0 aFF 0T 42
9y &I 7 931 73T | AT 577 97 AT
gfadt 0 a@F w7 amaefaT & own
gk wat & fafaee<r agrd &1d707 Ag
& gfrad (et w1 g 5@ @ fag
uF gfeem fe2t fafaeax aar fagr mar
2w d@ A F wg FEIAl w0
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w0 W TR Fagr A 2 ww A9
oY FHtgdT Tt off F ¥ a9 & q°
Qe a9 FT eI IER FA ;T
AT FE S W A v & AfEA
TowaA wgrear Ar & fagral w1 are
TG FG & AT 9T qradi wr wAwq
¥ af<fora adf 77 &1 adt s 3 fiw
gfom wi F wdr wweges g 17
[T FH ATETE H 9 Mo FFTHT &
wAE g1 A7 § AT IR FAT FY
Frg w1 57 iy Fgar aE 7 faar g

weae EET | U9 AT THE FTL
wrid f wfwra 6T 1 ar 78

st @y : St 7 aw A A wgm
o d F e ¥z faar @ fe R
ACHIAT & qEATT FT ANTT FIAT E
it for meafared & fomam & ared
aF FHEY FT EGTTAT F7 T FTTEE |

HIA 77 A1 & a1 oy gfearat &y
A At qdf famdr # 1 gTar
fear o ®rer gafeT 78 gy o 81
oo gfcoAt &1 37 &9 #aear ¥ fag
Faa wradtfrn feafa & farere A
¢ wftg sfas st amfow waeqn f
g fow faware & 1 = wrfas saear
FAEr FH @A T ¥ oA wfe
dle To, THo To AT griafar wify
g # fam gamT ewrrvay frear @t
2 gafan § g9 forsrr sre &9 &
afaa e« & 1 w7 dar 9 0 g

2 HYT eprerfarT fyear /8Y a7 fax
FY T H 4 G4 £ 7 I FOOT WA
I FEEN § T Ag FHA AT AR
Ecad-hiteriEaEickc il

fag™ 27 a1 & FT_ 77T F qHIC
< ¥ & & fFoag 9 waE g
WA FT TEATT THEAT § AT AT wH
FOrR" Y g | W= S s g w5
1062 (Ai) LSD.—8.
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foafear & ox sfrgs geizgar t 2
o @ aw 43 w7 g ford
gafaz & & 7R fee 7otz oo ow
#r foae ax fa=me g € ofes s &
famrfaa o w@r a% owa <
HaTe & g Zemr arar § A fager
AT g FqT ¢ fF 37 W Wy
HHA TG g1 AT 8 | WA FAC HwwT A
foae & &rw g g & fF gl
FY Ft g waeqr ¥ 1 gAY gfeomt
F a7 @ 9 feafa ag ot e
I T T Freee dfcr €7 i 9
w &7 foar qr a1 g% @ Ao
Yo TTAT FIEA g1 74T & AT I 94
T & fmrr fagr wrar & | v gfce
Y 34y T ® ved # foaad g fgg
wT Eaafar § w T e A AT
g} AwAT TAfAU A7 q9IC I qAG
fergeit & 77 ®C 7T & W FE A Wk
HFGHT FAT AT Srar o # A IEd @
FEHIATES T A9 ¢ F91(® a8 qa §
fiF AT o1 IAET ST A H

AT T GIT F ANT FT SFT HIE
Yooo ®IF FT HATAHIT T 74T § WX
FAFART Z{CAT0 I AT g7 ATA gATL
Z1 717 999 39 W {4 Ar41 F147
q1, YA K1 72 577 27 M7 7 39
wTHaAl & W1 A7 g4 A1 45 & ) "a
gfeam az away 97 waq7 ¢ v ag
FIAA TAAHE AATT ZATTT a1 FIA
& wEeam FTET | Heq 929§ deT
frars ® zfoaa w27 7 &1 703 7 2R
A% mfqF wF=qr A=A 47 dhET
gH TEAHS F IAR0 A7 AT T0F T4
fear & 1 graafa w1 §a1 F91 fear
@I & AT 39 arey AT A g Agr
6 2 A FAwr Awfoat g Frert
g

qge i ¥ A1 g & 99 F g
feg, g 91T qaeae &= 0F TR
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[st x7] .

& st wrg 97 @ AP wofeat F
gfom @ wamar 9T 39 for =i
glew # 97 A A # E e
ST HTITEY TAT | WT A FEAT AL &
fir g |rnfas fagsar A qaag §1
A ¥ g fear v wifen AfF @
FTT & wigter & o1 5 ag &Haw aw
FE 2| Y AFTCH WOUH T AL
s wrgr & &ar g &

& sea & agt wgm o o1 areliEn
F FHE F1A9 FIF A1 W W4T H A9
Fom wred § 5 gamgA few gz aw
fie 7t &, ag @wa AT gEATE )
T gioAT &1 FIT ATAT & AT IAET
sifas feala &1 gd GrAT AT | T
gfom wrfas gfte @ waw g1 @ a1 7=
gmaw Y faa | faz awdr § | gafam
g Iawr sifas feqfa medl ot

wifge 1
7 TRl & avg F IH yEATE 4
qRGA FA G |
17.10 hrs.
[Mg, DePUTY-SPEAKER in the Chair]

S8hri Slddiah (Chamarajanagar):
Mr. Deputy-Speaker, Sir, most of the
hon. Members who have spoken have
expressed in detail the conditions of
the Scheduled Castes in India. I admit
that various steps have been taken by
the Governmen of India as well as by
the State Governments to improve
their conditions. In the First Five
Year Plan about Rs. 1.383 crores were
spent for the removal of untouchabil-
ity only, and in the Second Five Year
Plan Rs. 1.22 crores were spent. but
having spent all this amount if we
just see whether the results achieved
are commensurate with the expendi-
ture incurred, we will find that in
the villages untouchability exists
even today to a very considerable ex-
tent. It may be that in the cities and
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towns it is gradually disappearing,
but the fact remains that even today
it is being observed on an extreme
scale in the rural parts. The All
India Harijan Sevak Sangh and the
Depressed Classes League and such
other voluntary organisations have
been doing propaganda and publicity
with regard to the removal of wun-
touchability, but even today in a
number of villages the Harijans are
not allowed to take processions in the
streets, They are not allowed entry
into hotels, barber shops, temples and
such other public places.

The main point that we are now
considering is whether there is a
necessity to have a committee ap-
pointed for the purposc of investigat-
ing into these things. I know that
the hon, Deputy Minister will come
and tcll us that there is a Commis-
sioner appointed under the Constitu-
tion for this purpose and he is invest-
igating into this; therefore, there is
no necessity for the appointment of a
committee. But let us examine how
far the Commissioner is in a position
to assess the progress made go far. I
submit that neither the State Govern-
ments nor the Government of India is
assisting the Commissioner in dis-
charging his duties properly. Most of
the recommendations made by him
are not implemented by the State
Governments as well as by the Gov-
ernment of India. Not only that,
even the decisions taken by the State
Governmentg themselves are not
being implemented. I will give you
one instance

In the year 1958 a conference of the
State Ministers who were in charge of
these welfare departments was con-
vened under the presidentship of the
late Pandit Pant, the Home Minister.
Some important resolutions were pass-
ed by that conference which were
very simple in character. That was
done with the object of intensification
of this programme for the removal of
untouchability. ‘The idea was to see
that untouchability was removed by
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the end of the Second Five Year Plan
period. I will just narrate two resolu-
tions which are very important one is:

“There should be no separate
institutions, hostels or colonies ex-
clusively for Harijans.”

The gecond one js:

“The name Harijan should be
removed from the existing institu-
tions, hostels or colonies wher-
ever it exists.”

These two simple resolutions were
not implemented by most of the
States. Take for example the State of
Mysore, You know, Sir, in the old
Mysore area even today there are
primary schools scparately meant for
Scheduled Castes. Not only that, they
are named after the various sub-
castes to whom they belong.  There
are Adikarnataka Primary Schools
and Adidravida Primary Schools and
no action has been taken till today to
remove the segregation. In many vil-
lages there will be one Scheduled
Castes Primary School and one non-
Scheduled Castes Primary School.
That way untouchability has been
allowed to thrive on. It has increased
in a way. These schools are all Gov-
ernment schools. They are not private
schools.

Similarly, in Mysore there are
separate Government hostels mecant
for Scheduled Castes and nothing has
been done so far to have common
hostels. I find that after this confer-
ence the Minister who participated in
this conference went to Mysore and
what he did was to start separate
hostels for Harijans. Instead of im-
plementing this recommendation or
this resolution, to which he himself
was a party, he went on starting
separate hostels for Harijans. And in
that way he did injustice to this case.
And most of the students who were
maintained in common hostels left
those hostels and came to the Harijan
hostels. Is this the way ‘the Govern-
ment of the State should conduct
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themselves with regard to the remov=-
al of untouchability?

So far as the Government of India
is concerned, most of the recommend-
ations made by the Commissioner are
not implemented by the Government
of India themselves. When we point
this out, the hon, Minister will come
forward and say, “No, it is the duty of
the State Governmentg to do it”". But
I would like to put one question to
the hon. Minister, whether these re=
commendations have been implement-
ed in the Union Territories which are
directly under the control of the
Home Ministry. 1 find from the re-
port that most of the recommendations
have not been implemented. Not only
that. The information called for by
the Commissioner has not been made
available to him, For example, from
the report for 1958-59 we find that the
Commissioner had asked for informa-
tion regarding the number of stu-
dents studying in various schoolg at
the primary level, at the middle
school level and at the  post-matrie
level. The Educatipn Ministry has
failed to supply this information evea
after two years. That is admitted in
the Statement of Action taken by the
Government of India.

Then, with regard to the intake of
Scheduled Castes and Scheduled Trib-
s in government service, particularly
in the Government of Indla, informa-
tion was called for by the Commis-
sioner from the Home Ministry, The
Home Ministry has not been able to
supply that information. That is ad-
mitted by the Commissioner himself.

Thus we find that the Commissioner,
whose duty is to assess the progress
made, has not been in a position to do
it on account of these various factors.
Therefore, the resolution just seeks a
Committee to be appointed to find out
how much progress has been made in
various directions.

If the Committee ig appointed, after
all, what is it going to do? Itis a
fact-finding committee. It will find
out facts and present them to the Gov-
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ernment for suitable action. I do not
know why the Government of India
is afraid of appointing a committee,
unless it be that they are afraid of
facing facts. Otherwise there is no
reason why they should oppose the
appointment of a committee.

I have tabled two amendments with
regard to this resolution. Ome is with
reference to the words “Scheduled
Castes”. My friend Shri Balmiki has
suggested “Harijans and  depressed
classes”. Now both the expressions
are synonymous, and the Government
of India is using the words “Schedul-
ed Castes”, and even in the Consti-
tution we are called Scheduled Castes.
And therefore I have used that ex-
pression. Secondly, I want this all-
round improvement to be done in the
course of ten years, because there
seems to be a tendency on the part of
the Government of India, as well as
the State Governments to treat this
important welfare scheme as a casual
one. They think that they can go on
spendimg some amount on this and
then the problem wil] solve itself
after some time. I do not think that
that is a proper approach to this prob-
lem. The Government of India
should have a programme  for this,
and they must fix up some targets to
solve this problem, Some people may
ask, “How is it possible to measure
this untouchability?” 1 say that it
can be measured by the number of
temples opened, the number of barber
shops opened, the number of tanks
and wells opened, and the wnumber
which are not open to the Scheduled
Castes. This way it is very easy to
make out and assess the progress
made. 1 therefore sugest that this
resolution may be accepted and suit-
able action may be taken on it.

sit o fivo qreg (war) : yarsAs
wgIag, A1 TAE AATT AT ATCHIRT
AT 7 A, § IAT ANEA FL@TE |
FEIq wera # &7 g fF oF FAA F
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HEqW ¥ TE A1q A1 9w w1 90Q fF
g AW H WAl ¥ gea ¥, I
wifq® aqr arafos fawm & avaa &
1§ AT & A T FFEA FI ATH
2 | 9z e & fo 9 Ao gEE W
fawa & geqa F¢ | Ig qg AT TR
2 fr ag ¥l 3Q fF 990 & 37 W9
g & 77 & g e g% A% FaFma AT AR
U 2, A1 gReatataey AT 8% % g
g& # | 48 qETTT T30 HAFA 2, 90A g
T a3 awfas 2 | gz OF qE FEfE
WG ¢ WY gUTT EaT §H AT
wrHiaa #7a1 § ff madt aredl & 9
arg aqt & wea, waAT ATARr # &8
ar7g a6t ¥ gfagm & vy, woA W
¥ garAifas ghem & weae, A fedes
FAIfAT 2, AT IIA-ZTA FATNH &, A1
wgeqen Fattaw , faa & &g gwra
qraqrewE qyv ATHAAE a7 T F
qvaeq AFT T & &K ATHI A, IAR]
&4 FIT IIMAT AT, FARN FT A
aoE< AT |3 fFa =

w7 79 39 Feary a7 faare 79
a1 zit T 1 &7 Tor g1 waT & | ey
1 57 270§ FAT gAT AT q A9, AT
WETA FAA FART AT A TOA AT AT
gg & fF ag wzew f T g1 9,
w7 wra & Arg g faar o 7 g
afz 3317 qx a3r afax 4, gl &
FT4 F1 ATHATA 7 fFa1 gIar | TAAfAE
fraq # IA(@ A AT F G AH
UF [ ATATAT B F¥aed TEA 11§74,
ZfaAIgre #1 714, IEIA OF 4% Tl
we eRfa & 4% WA & snerE fwar
1T IAET FEEAHA FF F fAQ O
QU EHIATHS TeR B oHAr 1 o
e &1 A & A W oAm &
g gawr e fean feow
WeqTTA AT H ATE IWE F 13 A FH
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gl & 1 IR o AT g ot TEv At
afz gw & q@r oY fs g7 few of@Er
# gATU AW qAT 9IgT 1 EH 98 TH
&P SY gHTL a8 e g af ey
gfeew af@E & ga waafa & | 1
o1 3@ fa=Te 4, o% g 9 a4 &)
A # fo areg 773 & i wogm wETs
& 1 Fag feafe &, 91 qag gaear
g, IR RF IO AT AFAT §

el A% 4FF 99 ¥ AT &, UF
fergre #1 v wgY mE ¥ —

“q waT AwArd foaE

@wH w4 @z 2 fF aqeaar aamw
gifordi 7 aws & | FfET Ag aviET
five wFTC & gan, ag AETAEOr fRE
TFTT B AT AT A g, & TEE
fagra ® ST Y e g At o=
T At 7 OF WREA AT (R Al
A T IEIA G 2T H AT I AA
sed i ag A AT i wrAE wee
¥ o1 uF gHTC A fafwwar g, 0F #C
F1 QL 8, TART 7 WY I AT /R
qred & AT 9a § 98 IFIA 56 F19 B
AT & WraAT § w@Er fRar /i OF
SFTT T A qreq 421 {541 | g
2 & gfast SIS adE 7 % 99 g,
gar 7 2 ar gY, A% miaF faww
T q g Afe oF GEr e o
“z1 fFm fF wat oafea a7 AEgE FA
& w5 afg gw afoomt §1 seqed
wTa ¥ @d & a1 a8 OF s FEA g
g 7T FCA Aied | UF OH o=@
9T 1 FT I IAHT @7 fFAr v
g oF # AT, o &1 gmfaw
S S9a1 fAeT W g A
IAH Q9 AT W & § a7 a9 T A¥
i OF G2 AT AT F § IFA
TITETA T | Sre ST G &F ST
wifgd, It wifas feafa gardy ory
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anfed, wifas a1 grarfes A IaF
arg AT Sufgd | it oft 7 5w 2w §
e wiew §771 faa S A
FUT IIH FT WTF 977 fam o

WA T UF seara 9w fean @ Wt
f seqemar & fraror & avae @
¢ 9 vaw gAd w7 ¢ fF fedt ®
TRGEAT T FT ACA, TH A T
FuH @19 fw s adt e amgm
for a8 wege & W s g gar w0
at gt wa Y gEir | gwA AR &
AT I+ fon @t fad, smaeaT 9%
IMEA FA Y gz w0 fra 9§
afa gaa g aOf ma o ga aiat
Haqrgadr agl o @ & v g
gfewa avers w1 gfeaw ferat @t g
I , 1 913 99§19 §, IR W 7
@ § | g+ wrfas feafa €Y a1 g
grea @ fe o ad qd d oF ai &
T 47 /X agt 9% §7 UF A @r
q1 | OF qT0d ot FEi AT ar W |
7z fafe=a & & gqaor @ % aos 91
AR %9 ag AT JFaAT 4T T I oA
BEN AT Y 4F IT FT qTE A A
A, A fF 92, gar 7 =
AR gET a1 W FT J\|W@ d A
TEA & A1 A Y FEEEY IH a9 g
a1, it o Law G a=r gar o
FERT 19 @ FT 0F T @A G
4 | 72 FAR RIAIIE ¥ 19 €, THaT
AT &wa A a1 &, A A A g,
% IHT Y 1T § | AT F I
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[ Tro fare amEg)
Fr oft WrEATHT KT AT W@ FC AT
# 77 we 9T fra w7 § ar g
aman & v o= faar & aofs o=y &1
g &, St adt &1 d 2, Fasr
=fed 47

fam a7z ey sy 4, faw wgwv=
fadmar oft 7, faw g9C gwm Rl
TTo T WATG or F g% feqfa &1
ZHT ATRA TET, A{AFAT FT HTEATHTT,
fear, I3 Sod, IaAr Al Ak
st & aeaey ¥ fag g5677 Y wEATAT
UHAT & ATA &I, TRAT FT AT Wl
RTATAT &1 TWW FHfaqi &1 0F 19
a1 Fa @30 A, mrd IHT § HET
FE FTA N AITAFAT § | WEA TH
a &1 § fF = 9y A &, 7w
e fas, gasr N&far KF, a0
aum ga A1 gfaars &, 7 fad 1 7 79
A1 27 &7 AT FATL AT HAAT Ga
g% AT T W AT qEAT W4T AT
ST ZHTE S75T 97 WIaAT a1 77
fF oz wegma €, 97 ger g, ar 9w
faad 197 g0 a9 Tq W, T g
FTAT AGL & | 99 aF gn @G &1
AT F1 HHT H T AL FLT, AT F
EIFIT AT FGT, a1 § F=AF7 A8
FO A1 39 fagwa 1 &I T@Y
&G formeT wfaures ‘A T aesa
fg %" & fom T & 79 9% TH EA
AT TE § | IT ATH AEAWHFAT §H
g & g fF oA awqr mrowm ®

gomer A T F &R
frgr T |

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): I am grateful to the hon.
Members who have evinced great in-
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terest in the welfare of the Harijans
and the removal of untouchability.

The resolution which the hon. Mem-
ber hag moved suggests the appoint-
ment of a committee with Members of
Parliament and representatives of
private institutions to conduct a sur-
vey to see how far untouchability has
been removed, and how far the Act
has been effective in the various States.
He has alsop mentioned that this com=-
mittee should go and study the pro=
gress made by the Harijans and other
depressed classcs, economically, so=
cially, educationally and also politi-
cally.

We all know that article 17 of the
Constitution has abolished untouchab-
ility, and the Untouchability (Offen-
ces) Act of 1955 has made this prac-
tice a cognizable offence, and it is
punishable with imprisonment or fine
or with both. But we are all aware
of the fact that the implementation of
this Act as of any other Central Act
relating to law and order is the con-
cem of the State Governments. This
does not mean that we are shirking
our responsibility, but, however, we
know the importance and in view of
the Importance of the subject, we are
always advising the State Govern-
ments to ensure proper and effective
enforcement of the law,

In addition, all the State Govern-
monts and the Union Territories Ad-
ministrations have been asked to set
up small committees to ensure that
the implementation of the Aet re-
ceives proper attention. We know
that all the States have appointed
such smaller committees in one form
or the other. So, that shows that the
committee which is required by the
hon, Member to go into this question
is there already under the State Gov-
ernments, and the State Goverunments
are the proper authorities to have the
implementation of the Act taken pro-
per care of.
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Besides, the Commissioner for
Scheduled Castes and Scheduled Tri-
bes, as was mentioned by some of the
hon, Members, includés in his annual
reportg the working of this Act in the
States and also makes suggestions for
eradicating untouchability. The
Commissioner's report ig discussed
every year in this House, and valuable
suggestions are made by the Members
of Parliament, and note ig made of
them, and wherever possible and
wherever they are within our limits,
we try to set things right, and where
it is the concern of the State Govern-
ments, we bring them to the notice of
the State Governments.

Besideg this, hon. Members are
aware of the Central Advisory Board
for Harijan Welfare, which consists of
Members and other social workers en-
gaged in this humanitarian work, and
they meet twice a year. I would like
to say that this advisory board has
for its terms of refercnce certain im-
portant items like the following. They
are to advise the Government on all
matters pertaining to the welfare of
Scheduled Castes. They are to assess
the requirements of the Scheduled
Castes. They also help in the formu-
lation of welfare schemes. They also
review from time to time the working
of the sanctioned schemes with an
appraisal and an evaluation of the
benefits derived from these schemes
with a view to suggesting improve-
ments or changes in these schemes
wherever necessary. This board meets
twice a year, and Members of Parlia-
ment are connected with this board,
and they can bring to the notice of
Government whatever lacunae there
are in the implementation and what-
ever improvements are to be made.
So, I do not know whether any other
committee is necessary at all.

The conference of the State Minis-
ters, as was mentioned by gome hon.
Members.. ..

sftweft iy gt : BN OB et
Rt § Toerrad &, oww Fx
y query forar war g 7
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Shrimati Chandrasekhar: I would
like the hon. Member to let me pro-
ceed. Questions can be asked later.

The conference of State Ministers
in charge of welfare of backward
classes considered among other ques-
tions the progress of plan schemes and
suggest ways and meansg of removing
the difficulties in the way of achieving
maximum utilisation of plan provi-
sions for ths seetion. The practice of
untouchability is a long-standing evil
and cannot be changed by just a law.
Unless the mind of the people is
changed, this evil cannot be eradicated
completely. Therefore, it is necessary
to take steps to educate the public
mind. To this end, the Central
Government and also various State
Governments are giving grants in aid
to non-official organisations for carry-
ing propaganda for eradication of un-
touchability.

Apart from other reasons, the stigma
attached to this section is largely due
to the unclean nature of the work in
which they are employed, Therefore,
schemes to improve the working con-
ditions of these people have been in-
cluded in e Thitd Plan. High prio-
rity schemes have been planned in the
central sector for improving their
working conditions. In ecach Five
Year Plan, special schemes have been
undertaken for the educational and
economic advancement of this section
of our population. Government are
fully alive to the need of proper eva-
luation of the schemes for the welfare
of Scheduled Castes and Scheduled
Tribes. We alsp obtain six-monthly
reports on progress of work. We see
that the physical targets are achleved.
If not, account ig taken of this when
drawing up plans for the next year
and it is incorporated there.

During the Second Plan, the work~
ing of these schemes was examined by
the Estimates Committee of Lok Sabha
who in their 48th Report made certain
recommendations. A memorandum was
laid on the Table of the House on lst
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May 1961 mentioning the recommend-
ationg accepted by Government.

Government are also alive to the
need for continuous evaluation of the
progress of schemes of State Govern-
ments undertaken for the welfare of
the Scheduled Castes.

Shri Balmiki is aware of the apoint-
ment of the Scavenging Conditions
Enquiry Committee of which he was a
member. They made a recomemnda-
tion that an advisory committee should
be appointed to advise on mobilisation
of effory for abolishing the practice of
carrying night goil as head loads and
to improve the working conditions of
these people, He is a member of the
advisory committee. They will be tour-
ing all over the country. They can
bring to the notice of State Govern-
ments whatever lacunae they notice in
the implementation vf schemes and
also assess the progress of the work.

In the speeches made by hon. Mem-
bers, certain facts were brought to our
notice. I do not think with the time
allotted to me it is possible to cover
all points. But I would like to point
out that there were cemain incorrect
facts mentioned. It was said that there
were no liaison officers appointed, We
have appointed liaison officers in diffe-
rent Ministries to see to the implemen-
tation of orders of Government, par-
ticularly the reservation for them.
Shri Ganpati Ram said that there is
untouchability in government services.
We recently issued instructions warn=-
ing government servants against it
and, if any instance is brought to our
notice, it will be considered as miscon-
duct and dealt with accordingly.

About the hostels for Harijans, in
many States there iz reservation in
general hostels for students belonging
10 Scheduled Castes. Even in Hari-
jan hostels there are provisions made
for reservation of 10-20 per cent for
non-scheduled caste students. Then
again, strict instructions have been
issued that the actual amount that has
been spent on this subject is to be
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brought in the progress report but not
what ig actually set apart or provided.
Whenever the hon. Members come
across any of these lacunae, I would
request them to bring it to our notice.
T would also invite hon, Members to
meet me outside and make sugestions
regarding the working of Untouchabi-
lity Act or about the progress of
schemes for Harijans.

1 would, therefore, in conclusion say
that there is no real room for a com-
mittee to go into these things. There
are already some committees to see to
the welfare of the Harijans. With
these words, I conclude.

N Ay (AF1) 0 IS
EET, AT qFe7 9T 99 AV faqr ¥
mft FawEal 7 ARATATT AET & AT
gfeaa &7 F9egT 9T T T AT
Y 7 37 & g4 fwar ¥ A gEw A
I & AT HTATT XFT F7AT F | ATAATT
HATOfT o1 % 9rF T F 7 TH qF 0
g7 # 91T A1 IF F1 IATF I H IEA
e ® 7AW 7 78 T # R A 5w Awe
F1 A19A & | 48 OF HAT AT 2 | AfEHT
7 T A # f wermmar fiv awer,
A & gfrorat &t awear, Y fw afeat &
FAT vt &, wrer oY fawz adr g€ &
0 & G ¥ w@AT F 7 oW &v
gufeqfa @\ wor #r mifwge dadw
%7 Iufeafr gif aaamdr & fF (g g
TTHTL T H TOCAT T ZH H7AT ATt 2 1

o FAEAT AATA F IG F, THTH
& %17 &, gAT ¥ fArer g, forw A
T A & fad 2T IHT 7 qAH FA
aifed | 5% &, A wOF dweT A A
o & e g0 W= ar g7 fa=r & A,
wfT a7 €9 ¥ 07 AweAr g S
& | o 99a fawe w9 & s gwix
¥ forarmyr # oY wHET W F ST TG
& f g § T F IR E g AR
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@ ¥, I ¥ Y @R, q® AW
faeger e anfez & 1

wgT 9% TeEl & IeEriaed 7
a5 &, F g 3 foa dare g e gfeom
T TN AT FA AT W, wEqTIAT F
faareor @ wrsw aga IETAAT ¥ FIH
F5T @ 2 | ggr @Y afew A1 "™
TET A AEG HAY A, I FT FHT TGS
2 fr @ 5w sweqroae faame &7 @& |
€9 WHTT F AHET ZHIL ATHT HAT T
Huret & 1§ 99 & A 9@ At g |
SaT TET A@T A TET, WIS e
AT €T AT AET AT weqsr
& AT =T it weAw q8¥ ge 2, 3T A
g0 & | W7 a7 ALY F7 A4 @ o g7
qA 77 ¢ 1 gre Afar g At &1 fa
¥t o0 wersgAr &1 fqEror g
ar A gw g1 mTAEy ¥ ogAd
fra arz ot arg oA A@ aAmET &,
I F#9F AFT A g 2ot § e
grze, gdmrAr W AEafAE o=
ST 2 IF 9FE F, AT 9 WifE 1
A0 7 AE AT & | WA TAT T
ferarerg #17 afe=T 57w & & 9@
q o AL AT AW F AR F
w27 | gt faeet # o A wf=Ee
Az 3 AR A g g F oA
wfrgz & o2t 97 gfesm w37 4@ 77
a%d 21 F gIA § ¥z WARTE
o 7 7 T2 W ot oy ar, whald &
TETS @l 29 AN T F ThA W
¥ FATL g2 AT Y g1 § W w
FE ZAT WG FT @A FT HR AT
AT Y & 71 gatan fF ag qfEm .
AT A FELEAT F FTOT T7 § THH
STVTE FG | FY W F AT A AfeT
qT9 AT IR F I W AT i,
o= & vz off e fed, s
o 3w F g oft gwr wfed 1 7
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Untouchability
T FETAN & [RT A FgAT ATEAT
g:

‘g 78 atferam™, afaam, «fimm,
s faen fa oo wafa, S# g=a
# a3, w9 #1 waw
2 zasr faqd SmaT & 0 F AW
o7 wgaTEAr ¥ g f1 agaTE
greT greft & | A T AFTC AT gIW F
FTZ AF a1 gwa anfer faer a1
wffa Afersr 7z & fF g0 a6 §
aE faarr A7 a @ 'R e
EATLT AWt g g A1 & | & WEar
g i o1 fa=me wga & amwa wwe fag
T AR GEE g, A el
TR AF T A1) § frae 9%
wTw EHT R |

wift Zary mF o 7 qurdy T
gferor waET & o wz o fafa &
TEQAT § qANE & | F qg FEA K
fog dare g f @ T e A Afr a1
qeqmAT ®1 AW 8 faEw &
AR F2AT AT TET AT & | Tt gHIL
o & §7 @1 woeq 74 fan # fod m@
# 1 o7 A9w qR T AT A oww E,
HETHT AT aTE WTH #, IH aE oft
w7 f& A% wwfaT & o & 3w
# TIMT TAT QT IFA TN AT FY
TR &1 Afa #1 arer ¥ far o
o TEEr A & fAm oS am
o Tt T A 7 T T HEg
F @7 F71 97 e o F avean g
fe gror ot 3 frae zEmt @
g Tifew | fam g Ay ¥ gam &
EATE awET 1 A@EHT JIATEAT WK
7% da1 g a1 TE "I 2N AR §,
s wror @ ge7 w7 & R g
afrad® Fgi gwr & | W g ey
w7 ymafe wwar § {4 fy ang ot

Removal of 10982
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O G | W gAY GHET § o
w7 7 45 T § M 79w I &
dEE@F TAE 14 I wET O &7
&1 =rea g fF ag aifas oifdal
&t wAegT FEF € 1 O 9T¢ AW A U
fakz wwear & | F g g R o 2w
F ORT qEATHE THAT F g g1 @
§ T uFA & g g w3,
TEEAT WY TFAT F g7 g @ B,
I TH A IEL FT A5 A WA @,
o § w27 ¥ faw Ao § fr o o
M & w7 wevmm &0 fawear B
gegeaar &1 fnfifasr 2, seqogar £
et faaat 8, 39 999 7% WEEAE
TFAT WX G UFAT F A7 qfow
¥ framit 3% 3, 3% w27 FY T
TEE AT | H FEen W g oA
AATHL A THEAT H1 79 F7AT A8
AT 79 &9 &1 faare & A g
&N | $ 9 TE1T AT 3 A1
9T |E FT AT AT H AT [F A A
Y AT q A1 A AYE FYFF AT FT
R AT ¥ A7 A g A AT e |
g9 "weqn &1 fa9re ¥, ggaEA #
AT AT H g FOA EIT AT A T
& A A |

AR A FHA ATE WA § T €A
AAH WIEA G FAG F AEAT
Tz q &2 9 | I A TF AT AW
T7T @1 91 | UF e T 39 aelt #1
g fomn ®1T a7 @ AT AT {
FHTET | a7 AR 1 fF anrdt anrEr
qret &S EIHT Ao FT LT 9T AR
&fgF /7 9190 @ 91, IUT qAEL HIH
g A & F@ § ATET I& F
fear | oft qast WET EAE 7 R
fF T wrgrr g 9 g wt w4t A
¢, o & =g fr qEa Q@ T w3
fiay, @y wiew § 1 @Y g WEw A
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el f fom faw & sooif & ag m
Tafed g€ @ vt Paowp & st & 7g
gfer fagam 2 1 a2 72 #¢ =
JEE! g=T & fogn v dw F wiy
T AT | A T Wiy " e 7
Y Y aTg Zer aweTt A o
AT AT KN T FT ATA G | A
TET HIAT { IO AT ARATE
¥ e A1 fire:

18 g7 T 3| w G F ) W
T R WTHT & T&THT gaTee St
AT ATy At A wrEr A 246 2
T EHTL ATATH AT AT § | 7 AT
g & =3% 7 qedi § g e
F1 & FF 1 99 g1 & o fane
ft F 9T AT @y g ) AlEe dT |
TE WA AW ¥ W gwE aad @
e & qram wRTSI we g | oAk
"I ZTAGT 7 FA9T 2 ) 7w AHeam
F1 {FTEAT F77 1 A7 &, 70 FAm
At w9 A1 g S 97 TE @
for dare &, | am gard) wemen #ifm
wifas 3fre &, dafus gfz &, amrfas
aftz & wi Tomitfas gfee & | omor gw
TR UG WA g9 T E o wadr ¥
f6 et "= [@AaT W g )
HIT a2 FAT AT BRI W6 & | Afaw
& qad ¢ fa wror oft G oo § e
T § §I &, I TqT & A1 fr zfer
T grem | ag wraTs gt @ R & 3w
Tt & T W W 9T & gadt §
qfeada #T g 9 99 # w91g
are F W9F F1 gEd @ gt R
AT W gEATET IME E1 FF |
WIS FATS A TAT HT FLHEAT A
w1fgq | &7 T& g1 e fF aweq
#1 g FW F A WEF qqe7 fag
T A FIW WEATEF T T
T #1 fgam # 1 SA qer s
wifgy f5 frggee w1 sfmae «
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famfat ov s 3w T FaE wF
farmrfet o< wwwr @t wg g & 7
TN e wAEN, CHEHIH FHE
it faame o gwr 3T & I AR
X TG F@ETA F1 AEAT AT
I 9T 4 T AGT G>T AT | 99 T
TR AT AL | 1 wegear faror
FT FA & IW W [A T@ T A
AT Aifgn | waw FEE FRfASAS
TTHE aF § FTH AZI IGTT | IT 9T
qd atg wWe AT ange st fF g
graTg

AT AfAET & weE 3w Awed
T gA AT & fAn T €, AfeA
THY g AWEdT A ARl gl 0 A
AT A1 TS FORTG & ey He
# @19 q g R | AT FAA e
Afal &7 FTARE qAHT AR
o gaEr fgamn =ifem, oAt
IAE ZTA AGH W FE W AT AT |

# Aven g o wad & weET g
oft agwm@Ear da1 & 1 gwi Wfds
% B THAT AT |

T 7 7 494 7157 97 FX HIAT
WYY [HIA FEAT |

& At afy agmiq &= amg A
i

&% faedq 29 wfa 9fg oo w0y |

AR T % AW 7 49 W g%
wfrdi & g9 @, W dw@i |} W%
WY F A9 @, g AE F T /I ART
IOW q9E] a9, 919 9 a9 6w
AT & qAF Ao o dreft a7 | gATe
wg § wr§ ot frda, Prdfd, frd,
g 9 7 g1 | g9 o, v,
e, wAely o )
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warafa WEE gw Ag awfe,
wfean, mraerd, Famw wfe gEd
o 3ag § | gE wRT ag a e,
farferar wYC ag Arafear A feanft
gfr & 1 F wgm g fF ag Fafem,
wefear sifs 7 o AT Y 99T & R
F9X ft Tww | FfFT 75 a7 aF T/
2 gFar 5 7% fF g TR W
e wwEar & fAu g S amar
FER! AGS AT, WX T S THY a6
qg THEGT ZA AT | T WA WA 4T
foy & w1 faa & a9 feg & 1 &3
g2 § A ISATE | W WG
qzegl A A garr waegr &1 fay @ffar
2 ag W9 ATHA "AT Tfgn | § s
Fa1 § & ST THET q@T | F wrAar
g fr ag aaan #97 197 & TF T
77 TE &1 JEAr | F qg ot WA g
fr mfEat £ gra fodow F@ &
oY o FEET g9 AET ERY | g Av AT
Fara O A ofigi # qaer
faa @ 77 & 77 i

# I9 AqOAT F T TT FFET HI
w3 WA T1 fawm At qavan swgar
g | ET AT AT A A ae fagr
# 1 / fazarw wo g fF g ame
*ft aw faam | gArdr #dg AT i
T g M W AT A d o
SEIT FT FZ § A9 FT g7 § |
AfFT gwET g7 TR AT =R fE
= FHET & 9T A AT 7T aF a<dr
T & A W AT Al ey | 39 dre
F R BT JATAT AT FHIT T W
A qEHAE T FH E R
IAR TS (A AT F g | ag
YRET # a1 g 5 gurdy 9w wArefy
ot gwe @& & 1 IRy 2w wT W
WETT YT &, WU ) 3@ FT 44 B
TE~ET g & | O F ¥ yeamw W
afre 3 & fod @ o wqufy
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| § WX IT FAR S #7 gewam
AT § A A e F s & At 0%
fa=me e o

Mr. Deputy-Speaker: What about
Shri Siddiah’s amendment?

Shri Siddiah: I would like to with-
draw it with the leave of the House.

Mr. Deputy-Speaker: Does he have
the leave of the House to withdraw
his amendment?

Some Hon, Members: Yes.

The amendment was, by leave, with-
drawn,

Mr. Deputy_Speaker: Does the hon.
mover of the resolution have the leave
of the House to withdraw his resolu-
tion?

Some Hon, Members: Yes.

The resolution was, by leave, with-
drawn,

1750 hrs.
RESLUTOQION RE:; REPRESENTA-
TIVE CHARACTER OF TRADE

UNIONS

Shri 8. M. Banerjee (Kanpur): Sir,
I beg to move:

“This House it of vpinion that
with a view to check the represen-
tive character of Trade TUnions,
rival Unions should be compelled
by legislation to have their influ-
ence tested periodically by refe-
rence to a secret ballot of the
workers concerned.”

Sir, in moving this resolution tabled
by Shri Indrajit Gupta—in his ab-
sence—I wish to start with the trade
union movement before 1947. During
the pre-independence days there was
only one all-India organisation called
the All India Trade Union Congress,
and the great national leaders of this
country right from the present Prime
Minister, Lala Lajpat Rai and Subhash
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Chandra Bose and all others were
either General Secretary, President or
Chairman of this particular organisa-
tion. During the British regime we
thought that the policy of the Briti-
shers were to rule the country, to
rule the workers by dividing them into
various groups, and with the dawn of
independence we thought that there
will be more unification, there will
be more of an upsurge of unity in this
country. Those mnational leaders
thought that every evil in the country
was due to the British regime.

But what happened after 19477 Just
after independence our great Ilcader
the late lamented Sardar Vallabhbhai
Patel gave the idea of having a diffe-
rent trade union congress. He was
helped by certain leaders who did not
believe perhaps in trade union demio-
cracy or who wanted to have one or-
ganisation which should always 1tve
the line of the Government, The net
result was that the Indian National
Trade Union Congress was born.

That wag the most sad and unfor-
tunate day in the history of trade
union movement in this country. Sir,
I have no bitterness against the INTUC
or its leaders, but I have a feeling that
unless the spirit of this resolution or
the referendum or plebiscite in prin-
ciple is accepted, the true representa-
tive character of the union cannot be
ascertained.

After all, the functioning of the
unions is the only instrument in the
hands of the workers for collective
bargaining. The present Labour Mi-
nister Shri Nanda has been maintain-
ing throughout his trade union career
that if strikes are to be avoided the
unions should be recognised and the
workers should be given their proper
dignity and their proper place in so-
ciety. That is the correct aproach to
the problem.

But, unfortunately, what happens?
In every industry, whether in textile,
iron and steel or in jute, whether it is
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in the public sector or in the private
sector, we find that there is a rapid
growth of parallel unionism. Who is
-encouraging this? It is most unfortu-
nate. Rather, T think myself to be
lucky enough tp speak in this House
when one hon. Minister is no more
with us in the Labour Ministry. To
me, unfortunately, this gentleman was
an emblem of disruption. I have no
personal grouse against him any more,
but now I feel that by accepting this
Resolution the hon. Labour Minister
will do good to this country and gladly
help the growth of industrial relations,

Today the workers are divided into
four Central trade wunion ‘organisa-
tions—the AITUC, INTUC, HMS,
UTUC. There are many  Central
Government employees, like in rail-
ways, P & T, defence and banking in-
dustry, who are not affiliated to any
of the Central trade union organisa-
tions, but attempts are being made to
form rival unions everywhere, This
has been done in many cases,

I may mention for your information
and for the information of this House
that in 1953 the Defence employees
throughout the country united wunder
the banner of the All India Defence
Employees Federation which was not
affiliated to the INTUC. My respected
friend, Dr. Maitrayec Bose and the
great leader, Shri 8. M, Joshi were
elecled as its President and General
Secretary.  Because ‘one  individual
could not be accommodated, or because
the whimsical attitude of a certain
INTUC leader could not be accommo-
dated, a parallal federation was form-
ed by the INTUC, which has a peculiar
way of forming federations. We gene-
rally form our unions first and then
we form a fedemution. They started
forming the deferation first and then
they formed the union, which is a
peculiar way of forming a federation.

At this late hour when the defence
of the country has beoen: threatened,
when we want one union in the defence
industry, it is most unfortunate that
the INTUC has formed a parallel fe-
deration. During the last three years,
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wherever works committes electinns
have been held, whether in Delhi,
Kanpur, Calcutta or anywhere, the re-
sults of the works committee elections
have shown that the INT UC is a non-
representative union which has no
backing or following. It is most unfor-
tunate that the all India federation of
INTUC in defence, a non-representa-
tive union, has been recognized by the
Defence Ministry with the help of the
Labour Ministry,

Then I come to the banking indus-
try. The All India Bank Employees
Association was the only representa-
tive association in the country. What
happened? Some elements who could
not be accommodated, who did not
believe in trade union democracy, who
could not be elected to the wvarious
posts, they went to some INTUC lea-
der and he gave them protection. So,
today there is a parallel federation in
the banking industry. As you know,
the railway employees are also divid=
ed into two groups,

Coming to the public sector projects,
what happened in Bhopal? In the
Bhopal Heavy Electricals the most re-
presentative union calleq thwe  Heavy
Electricals Servants Association has
proved bevond doubl before the Cor-
poration chief, before the hon, Minister
and before everyone in the country that
it is the only representative associa=
tion, But with the help of the Labour
Minister of Madhya Pradesh, who be=
longs {o the INTUC, with the help of
the most-hated Madhya Pradesh In=
dusrial Relationg Act, a non-repre-
scntative trade union has been given
recognition with the result whenever
there is anv dispute the non-recogniz-
ed association comes to the rescue of
the Corporation. At the same time,
the leaders of INTUC whirch is sup-
posed to be recognizeq in that area go
underground. That is the history of
Bhopal. The same thing is l.appening
in Bhilai, in Durgapur, in Tatanagar.

In 1958, a strike took place for a day
in Tatanagar only because this parti-
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cular union wanted recognition. But
the Tatas, with the help of the Bihar
Government, and probably with the
help of the Government of India, did
not recognize them. They killed about
six workers. They resorted to firing
and did everything. So, today myself
and my friend, Shri Indrajit Gupta,
the mover of this Resolution, have
been convicted and we are on bgil
today. What did we do? We said in
Tatanagar before 30,000 workers that
the representative character of the
Union should be ascertained by a ple-
biscite or by a referendum. That is the
only fault on which we have been con-
victed. Shri Michacl John who is the
head of that particular institution,
known as the pther union ond which
is the recognised union, cannot possibly
address a meeting of 400 workers
against the 30,000 which we addressed.

Dr. Melkote (Hyderabad): On a
point 'of order, Sir. I think he should
not mention the name of a gentleman
who is not here and who cannot reply
to these things.

Shri S. M. Banerjee: It is the ques-
tion of the union. It is not the ques-
tion of any gentleman.

Mr. Deputy-8peaker: He should not
mention names,

Shri §. M. Banerjee: I will not men-
tion any name. I may assure him that
1 am not allergic to Shri Michae] John,

The Minister of Planning and Labour
and Employment (Shri Nanda): 1
could not follow what the hon. Mem-
ber said about a particular gentleman
being unable to address 400 workers.

Dr. Melkote: He mentioned the name
of Shri Michael John.

Shri Nanda: Hc mentioned some-
thing about his not being able to ad-
dress a meeting of 400 workers.
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Shri S, M. Banerjee: In Jamshed-
pur.

Shri Nanda: He means to say that
he is not able to muster 400 people.

Shri S, M. Banerjee: I will use the
correet word. The President of that
Union is unable to muster 400 workers
and that Union is recognised, I am
prepared to face any referendum
there and if the Mazdoor Union in
Jamshedpur is unable to secure 90
per cent. of the workers' wvote, 1 can
safely say that I am ready to resign
from this scat. Even when this union
has al] the strength and the following
of the workers it is not being recog-
nised for all purposes.

Here 1 would mention another
bright instance of partiality. In the
Indian Oil Company, Assam, thc In-
dian Oil Workers’ Union which rep=
resents nearly 90 per cent of the em-
ployees is not recognised, but the Oil
Mazdoor Union wich hardly has a fo'-
lowing there is recognised because it
is led by the INTUC. Recently an
agreement has been reached with this
Union. Sometimes the INTUC Union
reminds me of the United Nations in
which Red China is not represented,
and Kuomintang is still represented.
I am unable to understand what is
happening here. I submit that by ac-
cepting this Resolution, proper trade
union democracy will be followed in
this country.

In 1954 after the realignment scheme
was accepted in the P. & T. np parallel
union could be formed. But T am sorry
to say that some people are still trying
to see that this particular union’s or=-
ganisation which is a pride for this
nation and for this Government, and
which has helped the growth of trade
union movement in this country, is
smashed to pieces. I must say that
this should be avoided,

In the Sixteenth Labour Conference,
thanks to the hon. Minister, who came
out with a verification procedure. Ac-
cording to the verification procedure
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the Government may say that the
membership of INTUT is far more
than that of AITUC or any other or-
ganisation. That may be true, But
on the basis of the procedure, I am
sure the mefbership is inflated. 1f the
membership of INTUC is so much,
why should they be afraid of facing
any referendum? This was done in
the sugar industry. An ex-hon. Mem-
ber of this House, Shri Shibbanlal
Saksena went on a hunger strike. There
was a rceferendum and the net result
was that INTUC was smashed to pieces.
So, T request that this Resolution
should be accepted.

Another very important point is
that the hon. Minister wants to imple-
ment the workers' participation in
management in almost all industries.
When questions were asked in  this
House as to why thig scheme was be-
ing implemented only in seven or eight
places and what will happen to those
undertakings which have parallel
unions, the hon. Minister could not
reply to that and simply said that it
would be difficult for him to get Lhis
particular scheme implemented. When
we can possibly have a referendum or
plebiscite and decide the representa-
tive character of a particular wunion,
why should he bid good-bye to such a
good proposal of workers' participa-
tion in the management.

Mr. Deputy_Speaker: The hon. Mem-
ber's time is up.

Shri S. M. Banerjee: 1 shall take
only three or four minutes more,

Mr. Deputy-Speaker: ‘The time is
limited. Only one and a half hours
has been allotted for this Resolution.
How much more time does the hon.
Member want?

Shri S. M. Banerjee:
minutes.

Only five
Mr. Deputy-Speaker: He should
conclude in two or three minutes.

Shri 8. M. Banerjee: So I wouid
request that this scheme should” be
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implemented, and when it is imple=
mented the representative character
of the union should be decided with
the help of this ballot.

Then, coming to the insurance em-
ployees, this was one united organisa-
tion, and the Corporation used to deal
with that association very ably and in
a congenial atmosphere. But, again, a
parallel organisation has been formed
there. I would like to know from the
hon. Minister, who sincerely believes
in the welfare of the toiling millions,
whether these are healthy signs in the
trade union movement in our country.
We heard that one of the INTUC lea-
ders, Shri Ramanujam, has said that
a trade union democracy can be only
maintained not by having one union
only but by having many unions, and
that if it is left to one union only it
will lead this country to a totalitarian
regime, and so in the interests of heal-
thy trade union movement and in the
interests of trade union democracy
parallel union is a necessity. Sir, I do
not subseribe to that ideology and I
feel sincerely that there should be
bne union in one industry; and if
there are two unions, at least the rep-
resentative union should be recognis=
ed. That is my submission.

Then, coming to certain very minor
points about recognition, it is surpris-
ing that the Labour Minister or his
Ministry could not help even the Cen=
tral Government employees to get re-
cognition. 1 would refer to a very
glaring case where there is no parallel
association or union, The recognition
of the All India Association of Audit
Employees was withdrawn on 16-5-59.
On what grounds?

The first charge was that in March
1957 the Association took up the cases
of three office-bearers of the Rajkot
Btaff Association whe were discharg-
ed from service.

The second was that in May 1857
the Association took up the case of
the Secretary of the Kapurthala Staft
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Association who was removed from
service,

The third was that in October 1957
the second issue of the bulletin of
the Association used “intemperate
language and dealt with objectionable
topics”,

The fourth was that in September
1958 the Association issued a circular
letter to all its units asking them to
protest against the disciplinary action
taken against its Secretary-General by
seeking the sympathy of the public
and Members of Parliament,

And, Sir, I would invite your kind
-attention to this fifth charge against
the Association which was that the
Association submitted a printed
memorandum to the Pay Commission
suggesting that the powers of the
Auditor-General should be curtailed.
Even this was construed to be a
crime and the recognition was with-
drawn, The Auditor-General has
become a Caesar’'s Wife in this coun-
try. 1 cannot say anything against
him. But I would request the hon,
Minister to see¢ how, when the Home
Ministry's orders restoring recognition
to all those unions which lost it during
the strike have been implemented by
all the Ministries, the Auditor-General
can flout that order,

I would request that this Audit
Employees Association in Kerala, the
Audit Employces Association, Bombay,
the Audit Employees Association,
Punjab (Simla) should be recognised.
Otherwise people will lose faith in
the Labour Ministry,

Shri Nambiar
And Shillong.

(Tiruchirapalli):

Shri S. M. Banerjee: The Shillong
-case is very clear, 1 requested the
other day that the Finance Minister
might take a note of it and that he
should impress upon the Auditor-
General to come to the rescue of the
Audit employees.
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So I would request that this reso-
lution should be accepted by the
House. I am sure the organisation
which is said to be more powerful,
the Indian National Trade Union
Congress, should not hesitate in accept-
ing this resolution. And I hope that
my hon. friend Dr, Melkote, who is
the Vice-President of this particular
organisation called the INTUC, will
accept this resolution and wil]l accept
this challenge. Let there be a plebis-
cite and we will prove that we, the
trade union workers in this country,
will beat them hollow; and wherever
we do not secure 90 per cent votes,
our union should be de-recognised.

-But T am sure we can prove that our

membership in Defence is 1,20,000 and
their membership is not even 30,000.
Yet they are granted recognition. Let
the hon. Minister—I do not accuse

‘him, I have the maximum respect for

him, as also for the Minister of State—
let the Government withdraw its
patronage or support to this INTUC
which has grown anaemic, which can-
not possibly deliver the goods to the
workers here in this country, and let
us see the results. I hope the resolu-
tion will be accepted, and T hope the
hon, Minister will kindly accept the
suggestion and not merely depend on
the wverification which is an inflated
ficure. Let there be a re-verification.
And the best verification will be this
plebiscite and referendum. I am sure
the resolution will be accepted by the
House.

Mr. Deputy-Speaker: Resolution

moved;

“This House is of opinion that
with a view to check the repre-
sentative character of Trade
Unions, rival Unions should be
compelled by legislation to» have
their influence tested periodically
by reference to a secret ballot of
the workers concerned.”

Dr. Melkote: Mr. Deputy-Speaker,
the Mover of the Resolution has,
looking at the face value of the Reso=
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lution, movedq a very good ond inno-
cuous Resolution which should be
acceptable to every party in the House.
The Resolution is very well worded
and apparently, the Mover also has
moved it very ably, But, I am sure
people in this House, as well as people
all over the country, have no short
memory. I action to form a {rnde
union was taken in this country, and
it worked under the aegis of the Con-
gress, that trade wunion was started
not by the Congress itself:—when I
say Congress, I mean the present
members of the Congrees It was
started and was entirely in the hands
of those members who now belong to
the AITU.C. and partly to the
H.M.S. who were all in the Congress
in the past. Old Congressmen who
call themselves congressmen now had
very little to do with it directly
because of the fact that all our leaders
including Jawsaharlal Nehru, Subash
Chandra Bose and others happened to
be the leaders of thr above organisa-
tion. This was the case till 1942. We
felt that this trade union movement
was a movement for the workers’ wrl.
fare and was, therefore, for the coun-
try’s good.

But, we and the whole country had
the shock of our lives in 1942
Mahatma Gandhi utterod the slogan
Quit India to which was given appro-
val by Congressmen and supported by
the country. Some of the rank and
file of the working class led by the
ALTU.C. saw with their own eyes
Mahatma Gandhi, Jawaharlal Nehru
and others being thrown behind the
bars. They just remained outside
without participating in the country's
struggle; on the other hand helping
the British because Russia joined this
side and it became a peoples war, The
country’s interests. the country's Inde-
pendence, everything was given up by
these very people. The Congress got
the shock of it and therefore. in 1948,
for the Mfrst time. tha ATLTUC.
leaders belonging ta the Congress
organisation were removed from the
Congress fold. This is a matter of
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history. This is a historical fact
which should not be forgotten,

11 batween 1942 and 1944, there was
famineg stalking over the land and in
Bengal 30 lakhs of people died—in
Bengal to which the hon. Mover of
the Resolution belongs. Not a little
finger was raised by this party. People
died in their lakhs, Just because,
again, they thought that it will thwart
the war efforts of the party to which
they belonged, they did not raise
their finger. That, again, gave us all
a shock. The third factor was, during
the Hyderabad struggle, when the
people of Hyderabad wanted to inte-
pgrate with the rest of India, willy
nilly, dircetly or indirectly, they sup-
ported the feudal raj while they were
always saying that they were agaminst
feudalism. This gave the third shock.

The fourth shock is this. During
recent times, the ALT.UC, is poli-
tically in affinity with the Communist
party supported by it and therefore.
in all their moves, over the frontier
p-oblem. particularly with regard to
China, they arc one with them. Tt is
these things that have alienated the
svmpathy of the people.

Till 1947 the I.N.T.U.C. never exist-
ed. There was never such a thing
like the LN.T.U.C. in our country
But when the time arose,— there was
Sardar Patel—it was then, looking to
the nat'onal Interests, patriotic Inter-
ests, that we felt that another organi-
sation under the aegis of the Congress
should come into existence for national
purposes and therefore it was started.
This ic the background of the whole
story. If, therefore, today. there are
two federations growing up, it is
entirely due to their own aections.
This is one of the factors of the case.
Therefore. Sir, we ths INT.UC.
started our game in 1947, while they
the AILT.U.C., started their game
somewhere in 1018 or so. We did not
have 3 single member in the INT.UC..
till we started the IN.-T.U.C. in 1047.
But, even before this, we had noticed
that there was rivalry—because we
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had no organisation—between the
HMS and the AITUC themselves. In
various places, where the HMS had a
particular strength, these people start-
ed rival organisations and wanted the
rival organisations to be recognised.
The first instance I noticed was in the
coal mines, for example, in the Singa-
reni coal mines. In other places also,
such actions by A.LT.U.C. took place.
S0, the case for rival organisations
was started by their very group,
though they are talking against it
today just because it fits them.

Since we are in a democracy, it
sounds well to hear that that organi-
sation which secures the highest num-
ber of votes in the ballot should be
recognised. It sounds very well for
apparent reasons. But when we look
into the whole case and see what the
behaviour has been. what do we find?
What is the behaviour in certain
places where such kinds of elections
have taken place? They weont to the
houses of the people and threatened
the ladies and told them, Your
Mangalsutra will not be there, you
will not have it tomorrow evening
unless your husbands vote in a parti-
cular manner'. Somehow, these
things have taken place. I am aware
of them. Tt is there in the records of
the Government of India. Possibly,
the hon. Minister will reply to this
point. 1 am aware of those things. Tt
was we who faced that onslaught

When we noticed these things, we
pleaded before Government that this
kind of thing doecs not help us in any
manner. When I sav ‘help’. T mean
that we would like to have it in a
democrat'c manner., and we would
like tn have it in a non-violent man-
ner,, and the will of the peonle chould
be ascertnined in a proner manner. Tt
was then that the Government of
India in consultation with all the
groups including this group evolved
th« particular scheme now in  vogur
which now ha: fitted into the whole
pirture. It does not fit them now and.
therefore, they have started another
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game. They do not want to create
confidence in the country, but they
want reversal of the whole thing to-
day. This is one of the main things.

Then, again, Sir, in 1933, LN.T.U.C.
workers in the defence federatior
came to us and said that in the'
national interest, since defence was a
public undertaking, and in this they
had to face the officials, they should |
combine and form one federation; the
HMS had its strength, the INTUC had
its strength and the AITUC also had
its strength. ILN.T.U.C. workers said,
‘We would like to join'. But we
warned them, and said ‘Please do not
do it. You will get into trouble’. But
the workers said ‘No, we are going to
make an experiment’. We said. ‘All
right, go ahead. And so, we allowed
a single union to be formed volun-
tarily, ourselves, By 1958, we noticed
that the strength of the HMS was
going down, that they, the ALTU.C,
were eating into the very wvitale and
the main work that they were doing
was more political rather than an
cxpozition of the workers' cause. So,
by 1958 LN.T.U.C. workers themselves
again came back and said that they
did not want to remain there, We
said ‘We are not going to help you
now'. But the unanimous opinion of
the workers was such that we were
compelled tn start another federation
in the Defence under INTUC. to
which my hon, friend is now taking
obiection. There again, mv hon.!
friend has not ereated confidence
amongst the workers of the Defence.
(Interruptions). Mv hon, friend hud
his chance earlier. Now, let him
please allow me to have my say.

After this. he said You have no
strength, with only 2000 strength,
vou are coming up’. We said that our
=strength was open to investigation.
My hon. friend is claiming 1 20000.
The total streneth was onlv 1.20.000 in
the eombined federation when 1 start-
ed. Todav. 1 claim a strength of
65.000 members., but my hon. friend
is claiming 1,20,000. He has dismissed
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wovkers, retired workers, and workers
whose names are not there. And yet
he is claiming 1,20,000 membership.
Therefore, an investigation should
take place. I am saying that investi-
gation should take place. That is what
I plead.

Shri S. M. Banerjee: Then, accept
the resolution.

Dr, Melkote: Let the investigation
take place. After investigation it can
be found out whether he has the
strength which he claims or not; let
their strength be investigated and let
the Labour Ministry assess what the
strength is like. That is what [ would
like to plead before you. (Interrup-
tiong).

With regard to the realignment sche-
me in the P. & T. also, the whele 1dea
of the ALT.U.C. was to captuge the
organisation and work in such a man-
ner, particularly at times when Gov-
ernment were in distress, as to
hurt our own national Govern-
ment itself. That was what happened
in 1960, when we were faced with the
frontier trouble on the one side and
foreign trouble elsewhere.

So, on the whole, the whole motive
of this organisation is to put ideas
before the public and to make it look
very big, but, on the other hand, most
of these ideas are unpatriotic.

I would like to plead before the
Ministry thdat if today a particular
method has been evolved, it has been
evolved after mature consideration
and after a long period of experience
of over 5 years, and, therefore, while
this resolution looks innocuous, it is
most dangerous, and it should not be
accepted. I would have myself accept-
ed it if the behaviour of the ALT.UC.
had been during all these years a
democratic one. But we have the
background before us, and in the
background, all these things have got
to be judged.

Therefore, 1 very strongly oppose
this resolution for the very walid
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the House,

Shri Muhammad Elias (Howrah):
Why are you so much afraid of
accepting the resolution? Accept the
resolution, and then it will be known
who is patriotic and who is not
patriotic.

Dr. Melkote: All right, you are
patriotic, and I am not patriotic. Why
should you talk?

Shri Muhammad Elias: That is why
the workers are throwing you out.

Shri Dinen Bhattacharya (Seram-
pore): I fully support the Resolution
moved by Shii S, M. Bancrjee. While
supporting it, I have been rather
astonished to hear just now a distort-
ed stocy of the working class move-
ment in India by Dr. Melkote.

Dr. Melkote: What I have stated
has been stated by Panditji on the
floor of the House.

sbri Dinen Bhattacharya: He must
know hus history. One thing he admit-
ted, that it is the ALT.U.C. which is
the pioneer organisation of workers
in India. I am thankful to him for
that admission.

He stated while opposing the Reso-
lution that when there was famine in
West Bengal, lakhs of people were
dying on the streets and the ALT.U.C.
were simply looking on and doing
nothing. 1 ask the hon. Member
where his partymen were there at that
time. 1 know personally that we who
belong to the ALT.U.C. collected
hundreds of rupees for the famine-
stricken people. We fed those unfor-
tunate persons by collecting relief. So
before stating these things, Dr.
Melkote must know what was the real
situation then prevailing in West
Bengal

Dr. Melkote: 1 challenge his state-
ment.
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Shri Dinen Bhattacharya: Regard.
ing Hyderabad, I do not know how he
got the story that the ALT.U.C.
were opposed to the attempt of the
Indian Government to takec over
Hyderabad. 1 will challenge him to
show any document by which he could
prove that the ALT.U.C. was opposed
to the move of the Government of
India,

I would humbly say this to hm und
others who are opposed to this Reso-
lution; You say you arc democrats.
You say you are giving democratic
rights to the workers. Then you must
allow the workers to democratically
choose their representatives—which
iy not taking place now. Our Consti-
tution has given the right to the
workers to form their unions. That
being so, they must be given the
opportunity to choose which union
will represent them, Hese the Reso-
Jution says that the mosl democratic
method will be the secret ballot.
When you want more production and
for which you want industrial peace,
you must see that the workers may
have the right to rcpresent their case
through their representative, wunion.
Why not accept this Resolution? Why
are you so much afraid that if this
opportunity is given, there will be
chaos and that the workers may not
choose, o: clect their real represen-
tatives? R

L824 brs.

{Sur1 MurcHAND Dusg in the Chair]

There is a code of discipline. But
what is the reality? It has become
a mere farce. In West Bengal, I
know it has become a plea in the
hands of employers to suppress and
oppress the workers movement there.
I know fases where the real represen-
tative unions of workers are not
recognised. If you really want that
the factory or concern should run
properly and there should be indus-
trial peace, you will have to give
recognition to the real representatives
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o« the workers. What is the existing
practice? How do you determine the
representative character? It is by
verification. 1 know what it is. If
you appoint a clerk and if he prepares
a katha the Labour Commissioner
w.ll invite the union representatives
1o go to his office with the books and
if he finds the books all right, he will
say that such and such wunion was
verdfied and it was found that so
ri.ny memboss were there. But in
rcality those unions in most cases—at
1+ast 1n Bengal—are paper unions. The
tmuployer also sees that the paper
uioas get recognition and the real
uaions urc bypassed, Negotiations are
mi.e with the unions having no base
aeag the workers and  having no
.vpoosentative character, Those unions,
invariably, belong to the LN.T.U.C.
Tnae is why tn2y are given chances
to negotiate on behalf of the workers
whom they au not represent. I know
that the Calcutta Tramway Workers
Union is the only representative union
but stiil it is not recognised. The
Hindustan Motor workers union, like-
wise, is not recognised, The employer

ulsn seeg that if two unions remain in

each factory, he will get an opportu-
nity to disrupt the workers movement
and that is why they always ~avoid
cecognition of the real union and the
Government also does not take proper
step in the matter so that the real
represcntative union may be recognis-
o, There arc so many unions and. I
can cite cxamples. The real unions
ate those affiliated to the A.ILT.U.C.
The others are paper unions, Still
the ALLT.U.C. affiliated union is not
recognised. There are a number of
unions of Jute Workers in West_Ben-
gal. The majority of the workers in
the jute mills have joined the umon
affiliated to the ALT.U.C. The red
flag unions are not recognised, When
we approach the Government, we are
told that recognition will be given to
the union which gets a certificate of
verification. If you really want that
the workers should develop unity and
there should be better production and
better industrial relations, you must
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see that the real repiesentative cha-
racter of a wunion is democratically
ascertained and voting by ballot js the
only method. I do not say that taere
should be no other unions; there may
be more than one union but the union
which will be recognised will be
given oppostunily to represent the
workers of that particular concern and
the other unions wiil have to wait and
go on working and if in future they
prove their repcesentative character
by ballot vote only then they will
have a chance to get the rocognition.
This democratic procedure should be
adopted in respect of the recognition
of trade unions and I think there
should not be any objection to this
becausc it is the fundamental right
which has been guaranteed by the
Constitution that the workers wili
have the opportunity to organise
themselves in a union. If they orga-
nise themselves in a trade union, what
is the harm to recognise a particular
union which has the real support or
which commands the support of the
large majority of workers of a parti-
cular factory or concern andjfor insti-
tution? If this method is adopted,
then you can expect that the code o!
discipline which the employczs and
the employees should abide by, will be
effective—and that there will be less
industrial disputes and that the major
disputes will be settled by negotia-
tions. Only then such good results
will be obtained and a situation will
arise when real industrial peace will
crop up.

With thesc words, [ fully support
this Resolutionn and I request the hon.
Minister to see immediately that this
Resolution is implemented in practice.

Shri A, N. Vidyalankar (Hosirer=
pur): Mr. Chairman, Sir, it is very
unfortunate and, I should say, very
unwise on the part of a trade unionist
such as my hon, friend Shri S. M.
Banerjee to move such a Resolution.
I also feel that he ought not to have
used this forum for displaying and for
describing all the rivalries that go un,
in his view, in the trade union move-
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ment. This is not the proper forum
where he could expose all that 1
happening in the irade union move-
aent. 1 feei that, just as 1r, Melkote
ha; described, it is not the INTUC or
any other union but really the union
to which shri S. M. Banerjee belong:
that would be at a loss if all that has
nappened in the trade union move-
ment is described here. He has tried
1o relate past history of the trude
anion movem.nt here. Just us  Dr,
Melkole has said, he haz nied to dis-
tort the Iracts. History is a tiung
where facts can be distoried.  There-
fore, 1 will not go into ine uistory of
the movement.

i would say one thing. No history
can deny, and the hon. Member
himself cannot deny_ lhat during the
crucial  moments of o national
struggic it was his friends, the com-
munist T.jeads, who created disrup-
won in the trade ynion movement.
They did so even during the 184z
movem.nl. He had siated  that
Sardar Vallabhbhai Patel was respon-
sible for the ercation of a rival union,
but it wag not Sardar Vallabhbhai
Pate] or anybody e¢lse; it was not the
Congress that created disruption. The
whole history of the trade union move-
ment shows that it was the Congress
who, up to 1939-40 continued to pas:
resolutions .everal resolutions in the
working committee, year afler year,
to support the workers” movement and
for joining the All-India Trade Union
Congress in spite of what our com-
munist friends had been doing there.
There were repeated disruption; there,

Shri N. M. Joshi left this organisa-
tion. There were others who left this
organisation. Even the commun’sts
once formed a separate union of their
own and Jeft the AITUC,

I do not want to go into that hi-
tory. Very recently, I know it for a
fact that when the question of Tibet
and China arose, in Gurdaspur and
Batala there ware fricnds wha wanted
to pass a resolution in favour ol China's
policy on Tibet and saying that the
Government of India was duing great
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[Shri A, N. Vidyalankar.]

harm to India and to the tiade umnion
movement by opposing China. They
wanted to pass that resolution, out
some of the workers did not want to
pass that resolution.

Shri Nambiar: There was no occa-
sion like that.

8hri A. N, Vidyalankar: He can
deny, but they wanted to pass that re-
solution and some of the workers
objected to that. Disciplinary action
was taken against those workers who
did not like to pass that resolution.
Then the resolution was paszed that
trade union supported the communist
party with regard to Tibet and China.

Shri Nambiar: Absolutely falsc.

Shri A. N. Vidyalankar: Yes, he will
say everything is fulse. But this
is correct. They have been ulilising
the trade unions for their political
ends and for passing political resolu-
tions. Thi- was the reason why those
workers who did not see eye to eye
with the politica] aims and objects of
the communist party thought that :t
was impo sible for them to work in
that organisation on proper trade
union lines. He will go on denying
the facts and relating distorted facts.
Therefore, it is no use quarrelling with
him here on that issue. But we can-
not deny that they have been passing
political resolutions in the tradec
unions according to the dictates of the
communist party.

Shri Nambiar: We deny that.

Shri Bhagwat Jha Azad: Facts re-
main facts.

Shri A. N. Vidyalankay: He will
deny everything. These are the re-
asons why other unions took  birth.
I do not go into that history.

The resolution in the form it is put
here gtrikes at the very roots of the
trade union movement. I do not
understand how a trade unionist can
propose such a resolution so as to in-
terfere in the free trade union move-
ment, He wants that the Govern-
ment should legislate like this. Today
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there is Congress Government. There
may be some other party tomorrow.
A trade ynion may put up certain
demands and when it is struggling for
it; rights, somebody will raise the
question that this union is not proper-
ly constituted and it is not represen-
tative, Then, you ask for a poll. You
raise the point at that crucial juncture
and spoil the whole thing.

Thig is, I think, @ very dangerous
resolution. I, as a trade unionist, can-
not conceive that a true trade unionist
van put forward such a proposal, It
say, “to judge the rcpresentative
character of the trade union”. Wili
some outsider judge the trade union’s
character and say there should be a
poll on this question every time? This
is a resolution which will create dis-
ruption in the trade union movement,
which will instigate rivalry amongst
the trade unions. Whenever there 1s
a crucial moment, when the trade
union i; struggling for its demands;
just then somebody will say, there
should be a poll. This will perpetua-
to rivalry and Dbitterness. 1 know
such facts, when INTUC or _ome other
trade union was struggling for certain
rights, on account of that rivalry and
jealousy, they created a situation
where they challenged the representa-
tive character of that union, The em-
ployers wanted that :omething should
be done to defeat the purpose of the
trade uynion. Certain workers became
instrument in their hands and challen-
ged it at that crucial moment, There-
fore, it is very easy to go on denying
these facts. But facts are facts.

As 1 said in the very beginning, 1
do not want that we trade unionists
should wash our dirty linen here. But
if all the facts gre to be stated, I can
say that they had been doing certain
things which are not worthy of them,
which are not worthy of any trade
unionist. Therefore, there are diffe-
rences in approach, and those who
want to subscribe to one principle,
tho-¢ who have a different outleok and
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who want that there should be a
different approach to the trade union
problems, they have every right to
have a separate union and they should
not be forced.

Now, Sir, every member is a
voluntary member, He fills g form
and becomes a trade union member.
There is no force on anybody, Where
is the neces ity that there should al-
ways be a secret ballot, that there
should always be elections and there
should be excitement created? There
are registers. Whenever they sub-
scribe to a trade union they become
members. It is all easy to check from
the registers. Thereore, I do not see
any neces ity of inviting this inter-
ference from the Government and
passing a legislation,

Then, nobody has pointed as to who
wil] initiate this check to check the
representative character of g trade
union. Who will say that this check
i3 necessary?

An Hon. Member: The Communist
Party.

Shri A. N. Vidyalankar, Then it is
said here: “to have their influence
tested periodically”. No period is
prescribed during which the influence
should be tested. Sir, I do not think
such a resolution can do any good to
the trade union movement,

Sir, a: I said, I oppose this resolu-
tion. 1 do not want that any trade
union should be compelled. Moreover,
because the Government did not want
that there should be any rivalry bet-
ween the trade unionists the present
Labour Minister Shri Nanda, moved
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in the matter. He called the repre-
rentatives of all the trade union or-
ganisations and with the consent of all
of them a code of conduct was agreed
to. The code of conduct is still there
as to how the representative charac-
ter of a trade union should be tested.
The party that is sponsoring this re-
solution is also party to that code of
conduct, Representatives of the All
India Trade Union Congress, represen.
tatives of INTUC and all other trade
unions were pre-ent there, With the
consent of all that formula was
evolved and adopted. If they wanted
any change in the formula they should
have approached the Labour Minister.
That would have been the proper
forum. They could have ventilated
their grievances there and if at all it
was necessary another formula could
have been evolved.

I do not think it is proper to compel
every trade union and invite inter-
ference by way of legislation. No-
where it is said that Government will
check the representative character of
a trade union. Anybody can ask for
that check. Even the employers can
ask that there should be a check.

So I think the resolution, as it is, is
badly worded and I do not think any
trade unionist can accept it in the way
Shri Banerjee has put it. As I said, it
strikes at the very root of trade
unionism. Ag a trade unionist I can
not accep” it, and T would request the
House to throw out this resolution.

18.45 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday, June
186, IMwauﬂw 26, 1684 (Saka).
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The clause-by-clause consi-

deration was  post-

poned for the next sitting.
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BERS' BILLS AND RE-
SOLUTIONS-ADOPTED

Second Report was adopted
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DRAWN . . .
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amendment thereto) on
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continued.

The amendment was
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The Resolution was also
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CONSIDERATION

Shri S.M. Banerjee moved
a resolution re. Repre-
sentative Character o
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cluded.
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